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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL PRINCIPAL
BENCH, NEW DELHI
Original Application No.422 of 2023
Abhishek Shukla §/0 Sri Keshav Prasad Shukla, R/Q Village Jarar, PS-
Girwan, Tahsil Naraini, District-Banda.
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Saldar Ali, Sic Late Farzand Ali, aged 58 years, Residenl of Khuti
Chauraha, Aliganj Banda (UP) eeraean-.RESpondent
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1. | Reply Affigavit in compliance to lhe order dated 20

1] this Hon'ble Tribunal

2. |A true copy of the order dated 26.04.2024 passed in |
Qriginal Application No.285/2024 (Abhishek Shuida Vs.
Kunwar Vinod Ram) Annexure No.1
3. | A trus copy of the final ElA Report Annexure No.2

alongwith 483 meeting of CEAC dated 07.08.2020
Annexure No.3

Dated : July, 2024

(SYED MOHD. FAZAL)
Advocata

(Enrollment No.L.P.03881/08)
Office cum residence C-207
GTB Nagar, Kareli,
Allahabad/Prayagraj UP 211016,
Mobile no.2889010500

Note: Shri §.G. Hasnain Senior Advocate will appear and argue the
case.
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BEFORE THE HON'BLE NATIONAL GREEN mnurm. PRIHC!PAI. >
BENCH, NEW DELHI . || g
Original Application No.422 of 2023
Abhishek Shukla SI0 Sri Keshav Prasad Shukla, R/O Village Jarar, PS-

Girwan, Tahsil Naraini, District-Banda.
. hhwlhﬂnl

Versus
Safdar All, Sfo Late Farzand Ali, aged 58 years, Resident of Khuti
Chauraha, Angpnj Banda {UP] wrensensenRESpPONdant

. Safdar All, ShLmanndM aged 58 years, Flaaldmlﬂl'l(huﬂ
Chauraha, Aligan] Banda (UP), the deponent do hereby solemnly affirm and
Slate on oath as under -

1. Thet it is relevant to submit herein that vide order dated 26.04.2024
cosl was imposed on the applicant for delay In filing of reply before
this Hon'ble Tribunal and the matter was again posted on 20.05.2024
for furiher consideration,

2 That it is worthwhils the mention herein that on 26,04.2024 In five of
the connected matier Le. Original Application No.285/2024
(Abhishek Shukla Vs. Mis Ureca Mines and Minera! LLP and others),
Original Application no.280/2024 (Abhishek Shulda Vs, Sulabh
Saxena), Qriginal Application No.285/2024 (Abhishak Shukla Vg,
Kumwar Vinad Ram), Original Application No.287/2024 (Abhishek
Shukla Vs, Maa Vindwasinl Stone Works) and Original Application
No. 20002024 (Abhishek Shukia Vs, Mis AHVS. Ifra LLP and
others) arising oul of the lead consolidated matter Le. Original
Application no. 42212023 (Abhishek Shukla Vs, Safdar All and olhers)
wera finally disposed of with directions mentioned In the pudgment
and ordors dalod 26.04.2024,

It is worlhwhile to montion herein thal the matter of the
applicant is identical to the above mentioned five cases and the
applican| seeks parity of the order of the order dated 26.04.2024
pasted in all the above five cases hefore this Hon'ble Courd and tha
applicant prays that the present matier may also be disposed of in
terms of the order manlioned Iharein, A frue copy of the one of the

= addon b
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order dated 26.04.2024 passad in ane of the Original Application
No.285/2024 (Abhishek Shukia Vs. Kunwar Vinod Ram) is being filed
herewith and marked as Annexure No.1 to this affidavil.

That in compliance of the order daled 20.05.2024; the applicant Is
bringing on record a capy of the Environment Impact Assessment
Report (E1A) on record. A rue copy of the final EIA Report is being
filed herewith and marked as Annexure No.2 to this affidavit.

That oartain relevan facts regarding the mining operations of minor
mingtal by the answaring respondent whorein the mining operations
are baing conauctod by way of culling of hills, Cenain necessary facls
which are necessary for the queries regarding mining operalions
made by this Hon'ble Tribunal, is being brought before this Hon'ble
Court as mentioned below:-

L The mining activiies of minor minerals in the lkased area of the
answaring respondents ane allowed in pursuant 1o the dsinct survey
repart prepaned by the mining deparimant afler gelting jonl inspaclion
of Forest Departmeont, Irrigation and other depariments and only afler
district survey report s conducted then oaly, the present leased aea
Was put 1o auction by way of advertisemaent.

IL The mining plan was proparod by the projedt propenent lor conducling
mining operalions in & sclentiic mannes which was approved flom
Director Ganeral Mines and Salely Lucknow and after such approvel Is
accorded lo the applicand then only the lense decd was reglsierod,

. The leased orea of the answaring respondent Is o pure wasio land
having undulating surlace surrounded by barren land which has less
vegelation of low economic value as such thars i no 1088 10 vagelation

by the mining operations of tho applicant,

V. Therd is no oto sensitive zone and eoo sensitive area within the 10
Kms of the leased area so there is ne ecoloplcal loss from the mining
operatians of the answering respondanl

V. The Environmendal impoct Assessmant has been done in case of the
angwering respondent in which all adversae impact and ther mitigation
measures have been studied.

Wi Tive reclamation of minsd oul land will be given dus imporiance as o
stop for sound land resounce managemint in the fomi of reclalmsad land

Saldbs Al
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2A

and waler body. This activity will act as the natural rain water collection
pond which will help to reduce the waler crisis of the nearby anea,

Vil Mining activity will help in the Nation bulding and developmental
aetivites,

VI Stone minod owl from the mine is being and continued (o be used as
boulders of differan! sizes for River Asdl erosion, Dam eonsiruction,

embankmend works ale.

P Afier crushing inte differenl sizes of aggregates from Bmm o 63mm,
the produdd can bo used i construclion and romd projecis,
infragtruciure ele

X Nis a major source of Siale Revee generation,

X Lozal people gel employment from L

6. Thel it is also relevant lo submit herein that envirenmental clearance
to the applicant was considered finally on 01.09.2020 in the 397"
meeting of the State Level Environmental Impact Assessment
Authority in pursuant to the recommendations by SEAC 1o grant the
environmental dearance vide meeting dated 07.08.2020 of its 483~
CEAC meeting. A true copy of the minules 397" meeting dated
01.09.2020 alongwith 483™ meeting of CEAC dated 07.08.2020 are
collectively being flled herewith and marked as Annexure No.3 o

AR }. = this affidavit
. by . e \
\ K \o\ VERIFIGATION:
ok
1 B J I, the above named deponent do verify that the content of my above
gk /") affiavit are true to th best of knowledge and belief and thera Is nothing
N G o/ concealed therefrom,
N ,I ". Fag iy .
g T Verified at Banda on this @ S~ day of July, 2024,
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ltern No. 17 {Court No. 2)

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

(Through Physical Hearing with Hybrid VT Qption)
Criginal Application No. 205 /2024

1. Abhishek Shulkla,

§/0 Keshav Prasad Shukla,

Resident of Villnge Jarer,

Police Station Girwas,

Tehsil Nareni, District Banda,

Uttar Pradesh, ~Applicant

Versus

1. M/8 Kunwar Vinod Ram, Gata No. 332,
Khand Na -01, Village Badokhar Khurd,
Tehsil Nareni, District Banda,

Uttar Pradesh.

2. State of Uttar Pradesh,

Through Chiel Secretary, Government of Uttar Pradesh,
Secretarint, Sth Floor, Lucknow-226001,

Email: cs-upinic. n.

3, Principal Secrctary, Environment, Forest and Climate Change
Department,

State of Uttar Prudesh,
17, Rana Pratap Marg, Lucknow, (U.P.), 226001,
Email: peef-up@nie.in.

4. Director, Directorate of Geology and Mining, Uttar Pradesh,
Khanij Bhawan 27 /8, Raja Ram Mohan Rai Merg,
Lucknow-226001 Phone No. - 0522-2205804,

e Email: dgmupexpi@gmail.com.

T
- } . 5. Director General of Mines Safety,
o inistry of Labour and Employment, Dhanbad, Jharkhand,
. < Hirapur, Dhanbad, Jharkhand, 826001,
il dir.soma@dgms.gov.in.

f =
%/.- 6. Uttar Pradesh Pollution Control Board,
" Through Member Secretary,
7 " /Vibhuti Khand, Gomti Nagar, Uttar Pradesh-221301,
i ! OF V) . 7 Email: ma@uppch. com.

e

== 7. District Magistrate, Banda
District Magistrate Office, Callectorate, Banda-210001 (UM,

4
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O.A, No, 20672024 Abhishek Shukla Vs, Kunwar Vinod Ram & Ors,
2
Emanil : dmbaginic.in.
Date of henring: 26.04.2024

... Resporidents

CORAM: HON'BELE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER,
HON'BLE DR. AFROZ AHMAD, EXPERT MEMEER.

Applicant: None for the applicant.

Respondents: Mr. Manoj Kumar, Advocate far respondent no.l-
Project Proponent-M/s. Kunwar Vinod Ram,
Mr. Gi. Gi. C. George and Ms. Barkha Singh, Advocates
for Respondents No.2, 3, Sand 7.
Mr. Mukesh Verma, Advocate for Respondent No, 4,
Mr. Pradeep Mishra, Advocate for Respondent No.6.

1.  Abhishek Shukla s/o Keshav Prasad Shukla resident of Village Jarar,
Police Station Girwas, Tehsil Nareni, District Banda, Uttar Pradesh has sent
the present letter petition which was treated and registered as Original
Application No. 422/2023.

2, In the letter petition the applicant submittéd that six mining lkases have
been allotted in two hills situated in the area of village Jarar. Five crushers
have been established in Villnge Jarar and Chhancha Purwa. Mining is being
done by resorting te illegal blasting which has resulied in damage to the
houscs of villagers. The crushers are being operated day and night. The
crushers do not have any boundary wall. There is no sprinkling of water during
operation thereol. The erushers are causing dust and noise pollution due to
which the residents are suflering from Asthma and other discases, Illegal

“Nublikstiog lias also afficied old temples located on the hills. Illlegal mining and
*lﬂmﬁt\g wre also adversely affecting the wildlife in the area. The roads o the

a&nwz said villages have been damaged by the overloaded vehicles used for

SaldeAl
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Abhishek Shukla Vs, Kunwar Vinod Ram & Ors,

O.A, No, 295 /2024

transportation of excavated minor minerals,

The relevant part of the leller petition enumerating grievances of the

3.

applicant is reproduced as under:-
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O.A. No. 2052024 Abhishek Shukla Vs. Kunwar Vinod Ram & Ors.

4
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4. This Tribunal took copnizance and vide order doted 01.08.2023
constituted a joint committes to verily the factual position and take appropriate
remedial sction in accordance with law and submit factual and action taken

report. The relevant jpart of the order reads as under:-

*...3. Prima facie, the averments made in the application raise
guestions relating fo  enviowment  anzing out of  the
implementation of the enactments specified in Schedule I to the
National Green Tribunal Act, 2010.

4. In view of the averments made in the application, we
consider it appropriate that a Joint Commitlee be constituted to
verify the factual position and take appropriate remedial action.
Accordingly, we constitute a Joint Committee comprising of
representative of Director, Geology and Mining, Uttar Pradesh,
State PCB and District Magistrate, Banda and direct the same
to meet within one week, undertake visits to the site, look into
the grievances of the applicant, associate the applicant and
representative of the concermned project proponents, verify the
Juctual pesition and take appropriate remedial action by
Jfollowing due course of law and giing opportunity of being
heard to the project proponents. The Committee shall also give
Sactual status on complicnce by the Project Proponents with EC
and CTE/CTO condilions and shall also report albout demage
caused do the houses of villagers and environment due to illegal
blasting and sugges! remedial measures, The State PCH will be
the nodal agency for coordination and compliance.

5, Factual and Action teken Report may be submitted wsthin
ene morth by e-mail at judicial-ngt@gov.in preferably in the
Jorm of searchable PDF/OCR Supported PDF and nat in the
Sorm of fmage PDF..."

5. In complinnce of order dated 01.08.2023, report of the Joint Committee
has been filed vide email dated 08,09.2023. The relevant part of the report is

reproduced below:-

7\ *Hon®le National Green Tribunal, Principal Bench, New
| % | Delhi passed order on dated 01.08.2023 in the matter of
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O.A. No, 2053024
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0.A. No- 422/2023, Abhishek Shukla versus State af Uttar
Pradesh and others. The operative part of the order is as
Jollows: -

X X X X

2. In compliance of direction issued by Hon'ble National Green
Tribunal following mombers have been nominated for the said
Jount Committee by the concemn departments regarding compliance
of abope Hon'ble National Green Tribunal order: -

Sr. Nermee Devigmation Member
No aominated by
1 | Shori Umakam Tripahi ADM{FR), Distict Disiriet
= fanda Mogistrale,
Banda
2| Shri K. P. Yadav Santow Mine (fficer Geology and
Mining, Utiar
_Pradesh
4 | Sl Rajesdra Praved Regional Officer, UPPCR
ULP Polltion
Comiral Board,

3. Hon'ble NGT wvide order dated 01.08.2023, the Joint Committee
is directed to undertake visits the site and look into the grievances
of the applicany, associate the applicant and representative of the
conoerned project proponents, verlfy the factual position and take
appropriate remedial action by following due course of law and
giving opportunity of being heard to the project proponents. It is
alse directed to Committee to give factual status on compliance by
the Project Proponents wath EC and CTE/CTO conditions and
report about damage caused to the houses of villagers and
environment due to ilegal blasting and suggest remedial
measures,

4. The nominated Joint Committee Members has earvied out the
Jield survey on 17.08.2023 and 18082023, During the field visit/
survey, the committee members interacted with the applicant, Mr.
Abhishek Shukia and representative of the concerned project
proponents of mining lesses and stone crusher.

9, As por information provded by Mining Officer, Banda, the
Jollsuing lease mining are allotted at hill of village- Jarar, Girawa
and Pataraha, Tehsil- Naraini, District- Banda on identified place
by applicant. Annexwre-l. The issued date of Envirenmental
Clearance (EC), Registered Lease Agreement (MMG), DGMS
permussion and Consent 10 Operale (CTO) to lease mining are

given as below: -

Abhishek Shukla Vs, Kunwar Vinod Ram & Ors.
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O.A. No. 295/2024 Abhishek Shukla Vs, Kunwar Vinod Ram & Ors.
6
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O.A. No. 295,2024 Abhishek Shukla Vs, Kunwar Vinod Ram & Ors,

7
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6. As per information provided by Mining Officer, Banda, mining
lease mention in serial number — 1, 2, 3, 6, 7, 8 and 10 hawe
obtained DGMS permission for blasting and rest lease mining
have applied for INGMS permission.

As per information provided by Mining Officer, Banda based on
MM11, cut of 05 mining lease on hill of village- Jarar, 04 mining
lease are operational and 0! mining lease (Shivarpan Trading
Company, Gata No. 2450, Khand No. 06, Vill. Jarar) is not
aperational. Out of 07 mining lease on hill of village- Ginwan, 06
mining lease are operational and 01 mining lease (Bundelkhand
Rocks, Gatu No-1876, Khand No- 07), Village- Ginwan) is not
operational. Out of 04 mining lease on hill of village-Badokhar
Khwrd (Patarahal, afl mining lease are operational. The
production reported based on the eMM1 1 is given on the basis of
detail provided by Mining Officer, Banda at Annexure .

7. During the committee visit, applicant raised his allegation that
blasting is carvied oul any time with 4 inches holes, cracks made
fn home due to blasting, stone pieces fall in village and farmer
field, damage village road and damage the wild animal and
environment, damage the temple situated on hills of willage —
Jarar, Girwan and Badokhar Khurd (Pataraha). It is also
informed by applicant that due te generating dust during
operation of stone crusher in wvillage- Jarar (Chhaneha Puria,
Raghwapurua), the crops are damaged and dust suppression
sustem is not operated,

Sl-'.lu!hrM
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The committee interacted with the applicant & villagers and aiso
uisited the point of concerns raised in the application. It was
observed by the commitive during the site visit, details are given
as belowr: -

7.1) The main habitation of wilage. Jarar is situated 135 meters
awway from the nearest allolted lease mining on hill of village-
Jarar, but some houses are made near the allotted lease M/ s
Safdar Ali Sfv Late Shri Farsand Ali, Gata No -2450, Khanda
No.- 03, ot Village-Jerar. Temple is situated 235 meters away
from the allotted lease mining on other part of hill of village-
Jarar,

7.2] The main habitation of village Girwan is stuated 175
meters away from the allotted lease [Bundelkhund Rocks, Guia
No-1876, [Khand No.09, Village- Girwan), 36 meters away from
the allotted lease (Sangram Singh, Gata no- 1876, Khand no. 01,
Vill. Girwany), 139 meters-away from the allotted lease (Bajrang
Road Lines, Gata No.- 1876, Khand Ne.- 03, Village- Girwan) and
90 meters away from the allotted lease (Bajrang Road Lines,
Gata No.- 876, Khand No.- 04, Village- Girwan) on hill of village-
Girwan but some houses are made near the allotted lease M/s
Sangram Singh, Gata ne- 1876, Khand no. 01, Vill. Girwan,
Bajrang Road Lines, Gata No.- 1876, Khand No.- 03, Village-
Girwan.

Temple is situated 70 meters away from the allotted lease
(Bundelkhand Rocks, Gata No-1876, Khand Ne.09, Village-
Girwar). Temple is situated 53 meters away from the allotied
lease mining (M/s Sangram Sigh, Gata No. 1876, Khand No. 01,
Vili-Girwan) on other part of hill of village- Girwan. It is reported
hy.lﬁnp@ﬂimr.ﬂmdnﬂmlmhmm#ﬂ!hmm
Gata No. 1876, Khand No. 0], Girwan, Gata is allofted on
same

hill part where temple is made but mining is not in operation.

7.3| Gaushala is situnted 100 meters away from the allotted
lease mining area sn hill of village- Girwan.

7.4] The main habitation of willage- Badokhar Khurd (Pataraha)
is situated 75 melers away from the nearest allotted lease
mining on hill of village- Badokhar Khurd (Pataraha), Temple is
situated 100 meters away from allotted lease mining Kuuar
Vinod Raja, Gata No, 332, Khand No -01, WL Badokhar Khurd
on hill of viflage-Badokhar Khrd,

7.5] It was informed by the viliagers to committee member during
the visit that biasting work in lease area is done in any time with
4 inches holes by lessee and stone pieces are falling on his home
and effected the animal and human being. But it was informed
by lease holders that blasting is done in allowed time duration
between 2.0 PM to 3.0 PM uath one-inch holes and proper safety.
7.6) Crack in home couid not been shouwn by applicant to
committee members,

7.7) During the committee wisit, stone pieces were not found in
agriculture field and habitant area. The pessibility of vibrations
due the blasting at nearby houses of uvillagers and falling the
stone pleces in nearby agriculture field and habitant area during
blasting cannot be ruled out.

7.8] During the commitiee wvisit, Village Road was not found in

Salds il
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good condition due to movement of heawy vehicles

7.9) Wild amimal weas not appeared on hifl/ lease area during
commitiee visit

7.10) The agricultural lands are surrounded by most of these
mining lease areas and the mining activities in such cloge vicinity
ecan affect the crop yield in these arcas. Simidarly, the boulder
stones can be thrown into these crops during the blasting
aperations for mining,

I1) 05 stone crushers were identified in village Jarar
{Chhaneha Purwa, Raghwepuraa), out of 5 stone crushers 4
stone erushers were found in operation and one stone crusher
was found under construction.

8. From the detuils given of the annexure-2, it reveals that
Residential area (s located |7 meters from M/s Sangram Singh,
Gata no- 1876, Khand no. 01, Vill. Girwan and 11 meters from
M/s Bagjrang Rvad Lines, Gata No.- 1876, Khand No.- 03,
Village- Girtwan, remaining all the lease areas are located within
500 m from the nearest residential area. As per the lease is
ailotied boyond 50 m from habitant area.

9. The public road is passing through the said mining lease
area.

10.  One Pond/ Lake is located in adjacent the hill of Girwan.

11.  During the commiltee visit, excavated deep pit was found
on each mining lease area. It was informed by Mining Officer,
Banda and Mining Lessee to committee members that mining
has been done by previous mine lease holders before re-
allotment to present lessee on same place.

12 In compliunce of direction {ssued by Hon'ble National Green
Tribunal, observation of non-compliance of Environmental
Clearance and CTE/CTO are given as belowr -

12.1) The funds earmarked for environmental protection
measures shall be kept in soparate account and shall not be
diverted for other purpose. Year wise expenditure zhall be
reported (o the MoEF, Gol, Lucknow, and State. Pollution Control
Bord

None of the mine have provided the details about the funds
ecarmourked for environmental protection measures to UPPCE. It
was informed by mining lessee that expenditure allotted in EMP
head is being wtilized (n same purpose.

12.2} Sprinkling af water on haul roads (o control dust will be
ensured by the praject proponent

During the wvisit, it is reportad by lesseo that arrangement for
sprinkling of water through tanker on haul roads to control dust
ts done. Tanker was found on lease mining place.

12.3) Green belt development shall be carried out considering
CRCHB guidelines including selection of plant species and in
consultation with the local DFO / Agriculture Department. Herbs
and shrubs shall also form a part of afforestation program
begides troe plantation. The company shall involve local people
plantation program. Details of year wise afforestation
including rehabilitation of mined out area shall be
kubmitted to the Regional Office, MoEF&CC. Gol, Lucknow every
aymr

The propoesal for tree plantafion and green belt development has

Ze M-l
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been mentioned in the Erironmental Management plans
submitted by these mines, However, to date, no related activity
has boen initiated on the ground by any of the mines,

12.4) Appropriate arangement for shelter and drinking water for
the mining workers must he ensured at the mining site.
Arrangement for shelter and drinking water has been provided
by lease mine.

12.5) Maintenance of village roads used for transportation of

minerals are to be done by the company regularly at its oun
expenses. The roads shall be black topped.

None of the wilage road near these mining sites have been
maintained and black topped by the proponents.

12.6) Ground and surfece waler, if any in and near the core zone
fwithin 5.0 km of the lease) shall be regulary monitored for
contamination and depletion due to mining activity and records
maintained The monitoring data shall be submitted to the
Regional Office, MoEF, Gol, Lucknow and U P Pollution Control
Board regularly. Further, monitoring points shall be located
betwseen the mine and drainage in the direction of flow of ground
water shall be set up and records maintained,

Committee found one pond/lake is located within § KM from
these mines. The monitoring of this pond/lake has not carried
out by any of the mine,

12.7) Fugitive dust generation shall be controlled. Fugitive dust
emission shall be regularly monitored at locations of nearest
human habitation fincluding schools and other public amenities
located nearest to sources of dust generation as applicable) and
records submitled (o the Regional Office, MoEF&CC, Gol,
Lucknow and U.P. Pollution Contral Board regularly Monitoring
report have not been submitted regularly to UPPCB, Some
lessees have submitted compliance report and monitoring report
presently.

12.8] Corporate Environmental Responsibility (CER) shall be by
the project proponent and the details of the various heads of
expenditure to be submitted as per the guidelines provided in the
recent CER notification No. 22- 65/2017-1A.111 dated
01/05/2018. Work to be executed with installation of five hand
pumps of drinking water, solar light in villages of streets,
construction of twa numbers of toflets at the primary school with
name displayed and address and details of beneficiary and
gram Pradhan along with phone number, photographs should be
submitted to Directorate as well as to the district magistrate /
Chief Development officers,

The details of the activities carried out by these mining projects
under CSR/CER activities are found at ground during the visit. It
was informed by the Mine Office, Banda that CSR/CER activities
is being initiated with district edministration and mining lessee.
12.9] Transportation of minerals shail be done by covering the
trucks with tarpaulin or other suitable mechanism so that ne
spillage of mineral/ duwst takes place.

During any visit of the commitiee, transportation was not SJound
at the site. Hence, the status could not be verified However, in
general, it s been observed covering is not being used by most
of vehicle during transportation.

Abhishek Shukla Vs. Kunwar Vinod Ramy 8 Ors,
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12. 10jHydro geologieal study of the area shall be reviewed by
the project proponent annually. In case adverse effect on ground
whater gqualiy and quanfity fs observed mining shall be stopped
and reswimed only after mitigating steps to contain any adverse
impact on ground waler 15 implemenied.

No such study has been carned out by these mines,

I 2.11The following conditions are mentioned about blasting. -
12,11 1 )Controlled blasting techniques with sequential blasting
shall be adopted. The blasting shall be carried out in the day
time only.

12.11.2)Blast wibrations study shall be conducted and an
obserpation report submitted to the regional office, MoE&CC, Gol,
Lucknow and UPPCB within six months, The report shall alse
include measures for prevention of blasting associated impact on
nearby houses and agricultural flelds.

12.11.3) The blasting will be done only after getting the
permission, from the Mining Depariment.

The blast vibration study reports have not been submitted by
any of the mine to UPPCB. And as informed by the mining
dapartment, some mines are not obiaining approval for blasting
Srowt them,

12.12) The condition of progressive mine with 6m bench has
been mentioned in the Environment Clearance and mining lease
docurneni. Howewer, on ground no such bench/progressive
mining operations were found in any of the mining profect lease
area.

12.13] The Ilease allotment was done only based on
environmental clearance, Although proponent had not oblained
consent under the Water {Prevention & Control of Pollution), Act
1974 and Air (Prevention and Control of Pollution), Act 1981
before the start of mining aperations however the all-project
proponent have obtained the consent to Operate {CTO) in present.

X X X X

21, Finding and recommendations:

21.1) The nining department can be asked to restrict the mining
activities in those mines wherein the reguired minimum distance
criteria are mot meeting. if mining is allowed on allotted near
wicinity of habitanf, habitant will be relocated to other specific
place with consultation of nearby villagers/ civil society.

21.2| The mining depariment can be asked to restrict the mining
activities in part of hill where temple is located. If mining is
permitted at this place, the temple and habitant will be relocated
to ather speeific place with consultation of nearby villagers/ civil

society/ priest of temple.
21.3) The mining department can be asked to restrict the mining
activities through blasting in those mines who have not taken

permission by DGMS for use the blasting and mechanical

tnstru et machine.

21.4) The mining department can be asked to provision made for

canstruction the main village road by DMF fund.

SardaAd,
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21.5) UPPCB can be usked (o take necessary action against the

storie crusher who have not operated the dust suppression system
during the operation of stare crusher.

21.6] The project proponent can be asked to maintain the village
road near these mining sites.

21.7) The praject propanent can be asked for blasting will be done
in allowed time duration with one-inch holes and proper safety

arrangement after obtaining the valid permission of the DOMS and

Department af Minegs,

21.8) The project proponent of miring lease and slone erusher can

be asked o strictly comply with the conditions prescribed in the

Environmental Clearance/ consent/ mining lease allotment letter

and submit the status o the concerned authorities regulardy, *
G, Vide order dated 03,10.2023 this Tribunal impleaded State of Uttar
Pradesh through Chief Secretary, Government of Uttar Pradesh; Principal
Secretary, Environment, Forest and Climate Change Department, State of Uttar
Pradesh; Director, Directorate of Geology and Mining, Uttar Pradesh; Director
Genernl of Mines Safety, Directorute General of Mines Safety, Ministry of
Labour and Employment, Dhanbad, Jharkhand; Uttar Pradesh State Pollution
Central Board; District Magistrate, Banda and all the 21 {twenty one) project
proponents and ordered issuance of notices to them with further directions
that notices be served on respondents no. 6 to 27 through the District

Magistrate, Bandn.

7.  Vide order dated 08022024 cases against each of the Project
Proponents were ordered to be separated and to be separately regisiered as
original applications so that secparate proceedings are conducted for
considering the question of environmental violations, verifying compliance and

taking remedial measures against each of the Project Proponents separately,

8. In order to aveid duplicacy of names in the cause titles of the cases so

separated, it was directed that in cases so separated name of the Project

\ ponent be kept at serial no.l while preparing the memo of parties and
cg of other respondents be mentioned at serial no. 2 onwards. The

14
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Registry was directed to prepare and attach memo of parties accordingly.

9. Accordingly, the cases have been separated and separate O.A. No.
29572024 has been registered against Project Proponent- M/s Kunwar Vinod
Ram.

10. Vide order dated 03.10.2023 the Direcior General, Mines Safety,

Dhanbad, Jharkhand, Director, Geology and Mining, Uttar Pradesh and the
District Magistrate, Banda were directed to look into the recommendations made

by the Joint Committee in its report and take appropriate remedial steps and
file action taken reports in this regard within one month.

L1. Reports/responses have been filed by the Director General, Mines Safety
(DGMS), Dhanbad vide email dated 01.11.2023; by District Magistrate, (DM),
Banda vide email dated 21.11.2023 and by Uttar Pradesh Pollution Control
Board (UPPCB) vide email dated 23.11.2023,

12, The relevant part of the report filed by DGMS, Dhanbad vide email dated
01.11.2023 is reproduced below:-

“Action Taken Report in compliance of Hon'ble National
Green Tribunal order dated 03.10.2023 in the matter of
Original Application No. 422/2023 Abhishek Shukla Vs
State of Uttar Pradesh and Others

X X X X

il Action Taken Ly the Directorate General of Mines Safety
(DGMS)

1. The Directorate General of Mines Safety (DGMS) oversees the
enfarcerent of the Mines Aot, 1952 and the rules and regulations
made therein in mines.

2. The mines/leases listed wnder Annexure-l of the Joint
Commitice’s Report are covered under the Mines Act, 1952
however, the stone crushers listed under Annexure-2 are not
covered under . Hence, the Action Taken Report by DGMS is
restricted to Annexure-i of the Joint Commitiee’s Report. Further,
as per para No. 4 of the Order passed on 03,10.2023 by the
| Hon'ble NGT read with the para no. 21.3 and 21,7 of the Joint
| Committee’s Report, DGMS has been directed to take necessary

sa.w
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actions and file action taken repart,

3. The stalus of Aciion Taken by DGMS in respect of the
mines/leases listed under Annexure-1 of the Joinl Commillee's
Report is summarised in the table below:

- gt ol Gl o SEutn of Status of perribisions Renmarks
Mo nine, Subesitilon af | Appsintme granted
Ot & My Netios of )/ \se of HEM e ool
Ltk Ar opening A it bt FIL AT ity
a ool - eep bule
hasbe Blsting
sanager blasting
5 [Kunwar Vinod | Scbmitiod, Faterman's | Mot Applied | 1ot Appliod | |efter s
He 192, | e Eppainime on
Mo O, VILEE | iseomphete nt netie 11.10,2023
{surlace plan | submitted, 0 lssae,
Lease | of e msieds beet DM & DMOD
161 e | ok subswitted | withow fer stoppage
and Giher appteating of mine weil
deficieraim) minieg compliance
main of the
Prowisions
mentboned.

4. The icaseholder of the mining leases mentioned at serial no, 4,
5 11,12 13 and 15
af the above table had neither submitted the “Notice of Opening®
af the mine, as required under Section 16 of the Mines Act, 1952
and Regulation 3 of the MNR 1961, nor appointed manager of the
mine, as required under Section 17 of the Mines Act, 1952 and
Regulation 34{1) of the MMR 1961, Letters were sent on 23 &
25.10.2023 to the District Magistrate and District Mining Officer of
Banda distriet and the concerned lease holders for stoppage of all
inining operations untll compliance of the above provisions,
However, subsequently the [eascholder at serial no. 5 has
submitted Notice of Opening of the mine on 26.10.2023 with
intended date of opening as 26.11.2023, enclosing therewith
natice of appointment n;rjumﬂmnfmanupu but online application
for manager's authorisation is still pending. Letter has been sent
to the lessee on 31.10.2023 directing him for online registration of
ming (LN & Mine Code generation) and submitting online
application for manager’s authorisation. Similarly, the leaseholder
at serial ne. 13 has submilied Notice of Opening of the mine on
A5.10.2023 wathowt! surface plan and appeintment of mining
mate. Letter has been sent to the lessee (endorsing copy thereof to
the District Magistrate and District Mining Officer of Banda
districtj] on 31.10.2023 directing him to submit all relevant
1 documents, details and thereafier (o do online registration of mine
o 'T_,, and submit online application for manager's authorisation. He has
7 .ﬁ o, also been directed to stop all mining operations until compliance of
\.}J‘lﬂnboemmmhnm
M* . The leaseholder of the miung lease mentioned af serial no, 2 of
\" above table has not appointed manuger after resignation
bmitted by his previous manager on 19.06.2023. Letter has
< sent to the concerned leaseholder endorsing copy thereof to
A//,' - the District Magistrate and District Mining Officer of Banda district
! AN
"‘.'.. i M -l".,“:_-f»"
L OF V7

— e
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Jor stoppage of all mining operation until compliance of the above

provision.
6. The enline application submitted by the mine owner at serial
no. 10 in the above table for grant of Manager's Authorisation has
been rypected on 23.10.2023 as the Mate's certificate which was
submitted with the application was not valid. Letter has been sent
to the mine ouwner endorsing copy thereof to the District Magistrate
and District Mining Officer of Banda district for stoppage of mining
operation untl complionee of the aebove provision.

7. Based on the online applications made by the respective mine
owmers, the mining leases mentioned at serial no, 1, 6 and 7 of
the above table have been granted permission under Regulation
106(2)B) of the MMR 1961 for use of Heawy Earth Moving
Machinery (HEMM) withowut deep hole blasting in their mines,

8. Online application was made by the owner of the mining lease
mentioned at serfal no. 3 of the table for granting permission
under Regulation 106{2){b) of the MMR 196 for use of HEMM with
deep hole blasting by using holes of diameter 100 mm; however,
he has been granted permission for use of HEMM without deep
hole blasting by using shat holes of depth not exceeding 3m and
diameter not exceeding 100 mm.

9. Permission for deep hole blasting under Regulation 106(2)(b)
and permission for use of SME/SMS/ANFO explosives under
Regulation 155(1) & 162(5) of MME, 1961 has not been granted in
any of the mining leases mentioned at serial no. 1 to 16 of the
above (able.

10. Permission under Regulation 164({1B} of MMR, 1961 for
blasting wathin, danger sone of 300 m from any permanent
building or structure of permanent nature, not belonging to the
oumer of the mineg, by wusing more than 2 kg of aggregate
maimum explosive charge in all holes fired at one time or more
than 2 kg of maximum explostve charge in each hole where
Masting is done uith delay detonators or other means and that
there is a delay of at least half a second between successive
shots fired, has not been granted in any of the mining leases
mentioned at sérial no. 1 te 16 of the above table.

11 In the authorisationsfletiers for manager appomtment
issued to the owners of mindng leases mentioned at serial no, 8, 9,
14 and 16 of the above table, the conditions for prohibiting use of
HEMM & deep hole blasting, SME/SMS/ANFO explosives and
explosives in excess of quantity mentioned under para 1) unless
separale permission under Regulations 106{2)(b), 155(1) & 162{5)
and 1641B) respectively of MMR, 1961 is oblained have been
clearly stipulated.

12, The above status of action taken is updated upto
a1.10.2023"

=== 13. The relevant part of the report filed by DM, Banda vide email dated

7O z\lf\\zuza is reproduced below:-
o - 1A%
£ O\

‘{L .l T’jlf-menwgmmmaimmmmmmﬂm
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214 | The mining department | TIFE-

can be asked 1o ﬂmnmamﬂmﬁﬁg
construction the main | Gfa gra @ man
village road by DMF | BT eI dar RE0 o o srfard
Fund. siftwm, @ Ffo

x X X

216 | The project proponent | @1 T & 0l & 8 B Hae
can  be asked to| 80 WH g @ faum a@fa &

maletain  the  village | THI%-834 03.11.2023 g1
rond near these mining | W4 W& U21 U@ @ e R
sifes. i g

21.7 | The project proponent| SREEY WFita HIg0 1@ U, |
can be asked mﬁzmmmm,
blasting will be done in 4
allowed time duration | ¥IATE,
with one-inch holes and| & 3FFR & &g sf@en
proper safety | F50 S0 am
arrangement after
obiaining  the vald | @94 -
permission of the DGMS | R 02.11.2023 R U8 9%
and  Department  of | W1 Ures @i Rt v ven €
Mines.
218 | The project propanent| X % X X
of mining leage and
stone crusher can be | {90 WG yaiavviig s Mo
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with the conditions | Tafawvita wipflt @ Fowe W
preseribed n the | i & g ol wenfd (o v
Environimental Clearance | ¥IJ) u@gﬂgﬁmmm
consent/ mining lease | STUEH Jelo HGHU
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regularly. wRe ) =ifew i fvur aa @)

14, The relevant part of the report filed by UPSPCH vide email dated

e

a0 L I‘_f*‘::ga.n.:ama is reproduced below:-
S0 \
Lt

* llii “Uttar Pradesh Pollution Contrel Board response in
. - compliance of order dated 03.10.2023 passed by Hon'ble
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National Green Tribuncl, New Delhi in the matter of 0.A.
No-422/2023Abhishek Shukla Vs State of Uttar Pradesh
and Others

X X X X

4. That it s submitted that as per the Joint Commiitee repart, 16
mining lease of Village- Jarar, Girwan and Badokhar Khurd,
Tehsil- Naraini, District- Banda, were awarded after issuance of
envronmental clearance. During joint survey, these mining lease
haiders hod not obtained consent to operate (CTO) under the
Water [Prevention & Contrel of Pollution), Act 1974 and Air
[Pravendon and Contral of Pollufion), Act 1981 before the start of
mining operation. But before submitting the Joint Committee
Inspection repert, all 16-mining lease holder had obtained the
Consent o Operate (CT0). Notices are also issued to each Lease
Holder to comply the conditions of Environmental Clearance and
Consent to Operate (CTO) wide letter dated 14.11.2023. The copy
of Notices dated 14.11.2023 are enclosed herewith and marked

s Annexure- 3.

15.  Vide order dated 24.11.2023 the Mining Department and the District
Magistraic Banda were granted time to file reply and the mining leaze holders
were directed to cease and desist from carrying out any mining by way of
blasting without obtaining requisite permission from DGMS, Dhanbad and in
violation of environmental norms prescribing siting criteria.

16.  Reports have been filed by DM, Banda vide email dated 04.12.2023 and
by Mining Department, U.P. vide email dated 08,12.2023.

17, The relevant part of report filed by the DM, Banda vide email dated

04, 12.023 reads as under:

R we ugiu gfin sl 2 el 3 D sfone Ho-422/2023 i
w?mmu-mamﬂmmmynmsihaﬁm%
e 9|

X X X X X
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18, In the report filed by Uttar Pradesh Mining Department vide email dated
05,12.2023 reference has been made to letter dated 04.12.2023 relevant part of
which is reproduced below:-
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fate 03.10.2023 % TEa )
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2y |\"‘11l. VK L%
7 S o\ ow e WReR, e wdla ghi sfie, 7 R @) waia
LR K N\ e g P @) 3 U3 H@-970/ WhE- 30 @)
RAE 21.11.2023 T uew & forads wy sfee wam-422 7
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s, 3§ Reef g wite adw RAle 03102023 % g d@-4
& Fyare # aud gre wiEe weae wly afvfd g wega srqe
TR / WA O (Action Taken Repory RA® 17112023
e b o

e AP FA A F wdw Ree 0082023 sR1 fda
witid TR wgd N A Finding and Recommendations /
fag w200 % ww A wvg Wty winf g oRE oW sEarer

HREET R (Action Taken Report) TGAI® 17112023 &
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yrard) erd wuny R, 7rer <io- 1876 woE Ho-g1 Tm- fival sFoe-
aler § 36 ot glt vt Rum {1 Tend =i I ae @ v i),
el i0-1876, |@vg Ho- 03 um il wee- A @ s e W g W
fRya &1 i A sirard) ot €1 & efpwa smnd) &) Rrenfla wod
WA ¥ sl fewm arn afoa =l §1 0 Rl & wrea Pareg @
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59 a7 e S @ 7 Foye guefia witen Pamad- 2021
¥ Rule-42(e) W IfeiRT widuE Py B

wiitten permission of the Railway Adminfstration concern, or from
any reservoir, canal or other public warks, such as public roads and
buidings or inhabited site except with the previous wnitten
permission of the Xstrict Officer or any other officer authorised by
the State Gowvernment In this behalf and otherwise than in
accordance with such ingtructions and conditions edther genecal or
special, which may be attached to such permission. The sald distance
of 50 metres shall be measured in case of rallway, reservoi;, canal or
road horizontally from the outer toe of the bank or the other edge of
the cutting, as the case may be, and in case of a building hovizontally
from plinth thereaf

Frovided that the distance in the case of a village road shall be 10
melres from the owter edge of the cutting, *

L s, IR v A Paomadl-2021 & IF Rule-42(e) SRR
AN A T, il & st s s B @ oE S

!
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19. *:Q: order dated 08.02.2024 DGMS was directed to file a complete up-to
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date status report regarding compliance by ull the 16 mining leases within one
month and the Director, Mining and Gealogy, Uttar Pradesh was directed to
take appropriate steps for implementation of the recommendations made by
the Joint Committee and cancellation of the leases granted in violation of the
siting criterin prescribed in the rules and file action taken report within one
month. The Director, Mining and Geology, Uttar Pradesh was also directed 1o
ensure that mining leases violative of siting norms and also mining leases not
having requisite permissions for blasting be closed and the concerned mining
lessecs be not allowed to carry out any mining in the same till further orders.

20. The relevant part of the report filed by DM, Banda vide email dated
13.03.2024 is reproduced below:-

“fawa - 7o Tt wfva st o el A D shoto H0-422/2023
TR AR AT oo W A U T IR SmEw fR2H1w 08.02.2024
& 37N % T 1)

g,

Tt v e gt eha st 76 e # 9w shove
22 / 2023 mgm’aﬂn T 4 3= H g IR
fe=te 08.02.2024 o1 sy Simy P & -

Rl Hitgww, =% Refl e wie s i Raiw
muﬂ@amﬂmmmﬁwa%p

1. FRlE a1 # wie =rafimy grl wla e Reiw 24112023 %
#n# 03w & a1 e wRd g e e
17.11.2023 & TUdaE @ uEl 89 ) Aadle ] &
Fwe g o & wrw ol o-1047 / wW-30, "l
Ratw 30.11.2023 eww.on R 95 o ugl 89 A @
ofvass @1 @ aifim sl o ulefe fasg

2 I e # Ao it gry uita andw i 03.10.2003
4o @ 1 Fwe, saer vl whed P, dotle, SRS & U to0-

A ARY 1461/ -Follodlo W2/2023 A 04122023 (EH®-02) TR
/-'k g ' @ A gope grehia wier) Pranmeedl-2021 & Runa2 (o)
YOr" oF afeeie wiRvrl & sewla sndardl B o & Prdw f2a ), o
[ = RO A wwiem g Ho-245/ whg-30, Wfa Rate 30.01.2024 g1

1 {\ }, J S|
AN =" 1\ )
NV, Sarlonhl,
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The relevant part of the report filed by DGMS, Dhanbad vide email dated

14.03.2024 is reproduced below:-

“Updated Action Taken Report on behalf of Director General
of Mincs Safety, in compliance of order dated 03.10.2023,
15.01.2024 and 08.02.2024 passed by the Hon'ble National
Green Tribunal, Principal Bench, New Delhi in Original
Application No. 422/2023 Abhishek Shukla Vs State of
Uttar Pradesh and Others

X f X X X
HI. Action Taken by the Directorate General of Mines Safety
(DGMS)

1. The Directorate General of Mines Safety (DGMS) cversees the
enforcement of the Mines Act, 1952 and the rules and requlations
made therein in mines.

2. As per para No. 4 ¢f the Order passed on 03.10.2023 by the
Hon'bie NGT' read with the para no. 21.5 and 21.7 of the Joint
Commitiee's Report, DOMS has been directed to take necessary
actions and file action teken report. The mines/ leases listed under
Annexure-1 of the Joint Committee’s Report are covered under
the Mines Act, 1952; however, the stone crushers listed under
Annexure-2 are not covered under it. Hence, this Action Taken
Report by DGMS is restricted to the mines/leases lsted under
Annexure-1 of the Joint Conunittee’s Report.

3. The status of Action Taeken by DGMS in respect of the
mines/lcases listed under Armexure-1 of the Joint Cammittee’s
Report is summoarised in Annexure-A enclosed herewith.

#. No permission for decp hole blasting under Regulation

N 106[2)b); or for use of SME/SMS/ANFO explosives under

""Rgguiaﬂnn 155(1) & 162(5}; or for blasting within danger zone
J}pm permanent surface structures {as mentioned in para 4{iil) of

Abhishek Shukia Vs, Kunwar Vinod Ram & Ors,
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section Il above) under Regulation 164(1B) of MMR, 1961 have
been granted to any of the mines mentioned at serial no. 1 1o 16 of
the tatle i Annexure-A.

5. The abowve staius of action taken is updated upto 11.03.2024.
Annexire - A

Summary of the Status of Action Taken by DGMS in Respeet of the
Mines/ Leases Listed under Annexure-1 of the Joint Commiltee’s
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"REFPLY AFFIDAVIT ON FEHALF OF PROJECT PROPONENT

X X X X

2. That the Project Proponent had oblained the approval an the
mining plan from the Direcior, Geology & Mining U.P. Lucknow
and thereafter obtained the environmental clearance from State
Level Environment Impact Assessment Autharity, Uttar Pradesh
Lucknow “fhercinafler called as "SEIAA) and thereafter the mining
lease deed was executed on 01-03-2021 by the District Qfficer,
Banda in favour of the Profect Proponent and deed was registered
on 15-003-2027 in the office of the Sub Registrar Naraini Diset,
Banda.

The copy of the said EC dated 15-01-2021 and copy of CTO dated
28-02-2023 are being annexed herewith as Annexure No.l and
Annexere No. 2 respectively.

3. That by way of present letier petition the applicant complaining
about  dlegal mining blasting and crushing in violation of
environmental norms in Jarar, Chhaneha Purwa, Raghwa
Puria, CGinvan, Patraha Tehsid Naraini, District Banda.

4. That the applicant wvide complaint dated [2-03-2023 has also
submitted that six muning (eases have been allotted in tuo hills in
the arca situate of village Jarar and five crushers have been
established in Villege Jarar and Chhaneha Purwa and mining is
being done by resorting to illegal blasting which has resulted in
damage to the houses of villagers, the applicant further alleged
that the crushers are being operated day and night and the
crushers do not have any boundary wall. There is no sprinkling of
water during operation thereof. The crushers are causing dust
aned noise pollution due to which the residents are suffering from
‘Asthma' and other diseases. legal blasting has also affected old
fempies [ooaled on the hills. Megal mining and blasting are also
aduersely affecting the wildlife in the area. The roads to the above
said villnges have been damaged by the over loaded vehicles
used for transportation of excavated minor minerals.

. That on the application dated 12-03-2023, submitted by the
applicant, this Hon'ble Tribunal tide order dated 01-08-2023
eanstitued @ foint committee comprising of representative of
Director, Geology & Mining UP. Pollutaion Control Hoard,
Lucknow. District Magistrate, Banda to verify the factual position
and take appropriate remedial action and factual and JCV action
takern may be submitted within ore month by e-matl before
this Hor'ble Tribwnal.

6. That in complionce of order dated 01-08-2023 the joint
committee visited the site from 17-08-2023 to 18-08-2023 and
vide his joint inspection repori 30-08-2023 following
recommendation have been made

"21.1) The mining department can be asked to restrict the mining
activities in those mines wherein the required méinimum distance
critenia are not meeting, If mining is allowed on allotted near
vicinity of habitant, habitant wsll be relocated to other specific
place with consultation of nearby villagers, eivil society.

‘“-»x 21.2) The mining department can be asked to restrict the mining
A

Lactivities in part of hill where temple is located. Jf mining is
mnnlmd at this place, the temple and habitant will be relocated
"'td{pt}mr specific place with consuitation of nearby villagers/ civil

Abhishek Shukla Vs, Kunwar Vinod Ram & Ors.
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sacwetyy priest of temple,

21.3) The mining department can be asked fo restrict the mining
actisities throngh blasting in those mines who have not taken
permission by DGMS for use blasting and mechanical
instrwmenty mechine,

21.4) The mining dmmmﬂmhnammmmumpm:ishn
madde far construction the mam willage road by DMF fund.

21.5) UPPCE can be asked fo take necessary action against the
stone crusher who have not operated the dust suppression system
during the operation of stane crusher,

21.6] The Project proponent can be asked to maintain the village
road near these mining sites,

21.7] The Project proponent oan be asked for blasting will be done
in allowed time duration with one-inch holes and proper safety
awntmhrobmm:hemlﬂpumﬁsma}'m DGMS and
Department of Mines.

21.8) The Project proponent of mining lease and stone crusher can
be asked to strictly comply uith the conditions preseribed in the
Envirenmental Clearance/ consent/mining lease allotment letter
and submit the status to the concerned authorities regularly.*

7. That in the case of Special Leave Petition (o) No.-19628-19629
of 2009, Deepak Kumar etc Vs, State of Haryana and other ete the
Hon'ble Supreme Court vide order dated 27-02.2012 was pleased
to pass following direction ;-

‘19, We in the meamwhile, order that leases of minor mineral
including their renewal for an area of less than five heclors be
granted by the States/ Union Territories only getting environmental
elearance from MOER, "

In compliance of the aforesaid direction dated 27-02-2012 given
by the Hon'ble Supreme Court, the Project Proponent after getting
approval of the Director, Gaotagyasmning U.P, Lucknow on the
mining plan, applied for environmental clearance before SEIAA,
and EC was granted by the SEIAA after conducting Public hemfny
wide letter No.-631/ Parya/SEIAA/ 6033-5062/2020 dated 1501-
2021 in favaour of the Prajoct Proporent,

8. That after execution of lease deed the Project Proponent also
obtained consolidated consent to operate the mines under section-
25 of the water (Prevention 8BS Control of Pollution) Act 1974 and
section-21 of the Air (Prevention & Control of Pollution) Act 198]
vide letter dated 28-02-2023 from Uttar Pradesh Pollution Control
Board Lucknow which already annexed herewith as ANNEXURE
No.2 to this reply affidauit,

Q. That the Prajoct Propenent is conducted mining operation under
the super vision of Mines Fereman shii Vikash Singh, appointed
by the DGMS Regional Office, Varansi vide order dated 18-12-
2023

The copy of the said order dated 18-12-2023, issued by DGMS is
being annexed hereudth as ANNEXURE No.3 to this reply.

0. That the Director, DGMS Reglonal Office, Varansi
itted its report dated 01-02-2024 with mentioning therein
permissions for conducting blasting in mines are required fo
e gbtained from DGMS under the MMR 1961 in the following

8 circumsianoes
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with holes more that 3 m in depthy), as required under Regulation
106(2)B) of the MMR 1961,

(i) Permission for using explosives in non-cartridge form or for
using more than one fype of explosives [other than fuse or
detonator] in the same hole [for example use of ANFO, SMS, SME
along with cast booster), s required under Regulation 155(1) and
162/5) of the MMR 1961; and

[} Permission for blasting within danger zone of 300 m from
permanent  bullding or structure of permanent nature, nof
belonging to the owner of the mine, by using more than 2 kg of
aggregate maximum explosive charge in all holes fired at one time
or more than 2 kg of maximum explosive charge in each hole
where blasiing is done with delay detonators or other means and
that there is a delay of at [east half a second betiveen successive
shots fired, as required under Regulation 164(18). Howsver, if the
shartest distance from the place of firing to any part of such
building or structure is less than 50 meters, prior permission for
blasting is required {0 be obtained under Regulation 164{18) of
the MMR 1961 irrespective of the amount of the charge used.

For blasting in mine under circumstances other than the above, no
permission s required to be obtained from DGMS under the MMR
196! and the blasting may be carried out in the mine by
ohserving the precautions as prescribed under the provisions of
Reguiations 153-170 and other provisions of the MMR 1961.

In view of above it is evident that there are no requirement for
obtaining permission for blasting from DGMS if blasting is done
less than 3 m depth hole which is doing by the Project Proponent.
.} That DGME Regional Office Varansi vide order dated 06-
0242024 also granted permission for deployment of Heavy Earth
Moving Machineries (HEMM] to the project proponent.

The copy of said order dated 06-02-2024 is being Annexed as
Annexure No.4 to this reply,

12 That DGMS Regional office Varansi vide notice dated 07-
03-2024 informed the profect proponent that:-

(1) The side of the opencast on west side was not properly
benched, sloped and secured by the previous lease holder 1o
prevent danger due to fall of sides. The height of top bench on
west side was found about 38m, which is more than the
stipulated bench height of 6 m Hereby give you Notice to rectify
the aforesaid contravention within 3 months from the date of issue
of this lelter Le. on or before 06-06-2024.

Wark of removal of dangers shall be subject to the following
conditions being strictly complied with -

a) Benches of height not more than € m and breath thereaf not
less thun the height shall be formed by working from top
diowrward only,

b No person shall be engaged at the quarry floor or at the bottom
of the high wall, or on ledges made in the high walls.

¢ Work of remouving the dangers, shall be done in the mine under

rsonal supervision of a duly qualified manager and the same
be kepl suspended whenever the manager is absent for any
whatsoever.

e) A es to the bottom of high wall sides and also the top
edges \of such highwalls shall be kept securely and effectively
*)

N7
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Jenced so us to prevent any inadvertent entry of persons.
13, That the proggect proponent s excavating the mineral in
acoordanes with the terms and condition of the E.0 and
consolidated consent issued under Section-25 of the water
(Prevention & Control of Follution] Aet 1974 and Section-2] of the
Alr fPrevention & central of Pollution) Act 1981 and DGMS itseif
mentioned that sinped and secured by the previous lease holder
and the project proponent is eheying the directions of DGMS, It is
Jurther submitied that the project proponent has already file
reply/ compliance report dated 09-04-2024.
The reply/ complianee report dated 09-04-2024 is being annexed
as ANNEXURE No.5 to this reply affidauit.
14, That the committee interacted with the applicant &
villagers and also wvisited the point of concerms raised in the
application. It was observed by the committee during the site
visist, details are given as below
7.1] The main habitation of village-Jarar is situated 135 meters
awnry from the nearest allotted lease mining on hill of village-
Jarar, but some houses are made near the allotted lease M/s
Safdar Ali 5/0 Late Shri Farzand Al Gata No.-2450, Khanda No.-
03, at Village-Jarar. Temple is situated 235 meters away from the
allotted lease mining on other part of hill of village-Jarar,
7.2) The main habitation of village-Ginwan is situated 175 meters
away from the allotted lease Bundelkhand Rocks, Gata No.-1876,
fKhand No.09, Village-giruan), 36 meters away from the allotted
lease (Sangram Singh, Gata No. 1876, Khand No. 01, Vill-Girwan),
139 meters awny from the allotted lease (Bajrang Road Lines,
Gata No.-1876, Khand No,-03, Village Ginwan) and 90 meters
away from the allotted lease (Bajrang Road Lines, Gata No.- 1876,
Khand No.-04, Village-girusan) on hill of village-Girwan but some
houses are made near the allotted lease M/s Sangram Singh,
Gaia No.-1876, Khand Mo.-01, Vill. Girwan, Bajrang Road Lines,
Gata No.-1876, Khand No.-03, Village-Girwan. Temple is situated
70 meters away from the allotted lease (Bundelkhand Rocksa,
Gata No.-1876, Khand No.-08, Village-Girnwan). Temple is situated
53 meters away from the allotted lease mining (M/s Sangram
Gata No-1876, Khand No.-0l, Village-Girwan) on other
part of hill of village-Girwan. It is reported by Mine Officer, Banda
that mining lease of M/s Sangram Singh, Gata No.- 1876, Khand
No.-01, Vill-Girwan, Cuta is allotted on same hill part where
tempie {3 made but mining (s not in operation.
7.3 Gaushaln is situated 100 meters cuway from the allotied lease
mirning area on hill of village-Girwan.
7.4) The main habitation of village-Badokhar Khurd (Pataraha) is
situated 75 meters away from the nearest allotted lease mining on
hill of village-Badokhar Khurd (Pataraha), Temple is situated 100
meters away from allotted lease mining Kuwar Vinod Raja, Gata
No.-332, Khand No.-01, Vil Badokhar Khurd on hill of village

Badokhar Kherd.
i 7.5] It was informed by the villagers to committee member during
_#7 . “=s._ the visit that blasting work in lease arca is done in any time with
;"’:,_k I 1 5 4 inches holes by lessee and stone picces are falling on his home

| Loand effected the animal and human being. But it was informed by
¢ holders that blasting is done in allowed time duration
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betrxren 2.0 PM to 3.0 PM with one-inch holes and proper safety,
7.6) Crack in home could not been shoum by applicant o
coinmitiee menmbers,
7.7) During the commitiee wvisil, stone pieces were not found in
agriculture field and habitant area. The possibility of vibrations
dmthlhhsﬂrlgmrmrbyhmafmungm and falling the
stone pleces in nearby agriculture fleld and habitant area during
cannot be ruled out,
7.8) During the committee wvisit, village Road was not found in
oo congition due to movement of heavy vehicles.
7.9 Wild animal was not appeared on hill/lease area during
committee s,
7210 The Agricultural lands are surrounded by most of these
mining lease areas and the mining activities in such close vicinity
can affect the crop weld in these areas. Similarly, the boulder
stones can be thrownm into these crop during the blasting
operations for mining.
7.11) 05 stone crushers were identified in village-Jarar [Chhaneha
Punwwa, Raghuwapurwea), out of 5 stone crushers 4 stone crushers
were found in operation and one stone crusher was found under
construction”
5. That from the perusal of the recommendations of the joint
comimitiee it is undispuled fact that 75 meter is far from habitation
of village Badokhar Khurd (Pataraha) and Temple is situated 100
meter away from allotted lease area of the deponent. It is also
pertain io mention here that the provision of rule 42{e) of the Uttar
Pradesh Minor Minerals (Concession) Rules 2021 is permitted to
the lessee to do the mining operation out of distance of 50 meters
Jrom any public pleasure ground and the lease of the deponent is
situate to much far distance from habitation of Village Badokhar
Khurd (Pataraha) and all norms are being followed by the
deponent and there are no complaint regarding working of the
profect proponent and deponent also submitted compliance report
fo the Uttar Pradesh Pellution Contral Board Lucknow on 25-08-
2023,
16, That in view of aforesaid averment there is no violation
which reguire interference of this Hon'ble Tribunal against the
deponent as per reports submifted before this Hon'ble Tribunal
by the joint committee.

23. Nonec has appeared for the applicant in the course of hearing of the

Original Application.

24, We have heard learned counsels for the respondents and also gone

h the material on record carefully.

4 “q8Y .d%nda District in Uttar Pradesh is part of Vindhyan Platean having

@]t N
"_T._t | frregular’ uplands with outcrops of rocks intermingling with low lands. The
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Baghein River traverse the District from South-West to North-East, Ken in the
east and Yamuna to the North. The District is poor in ground water and alseo
does not possess major lakes. The District is rich in Minerals and the leased
arcas of villages Badokhar Khurd form moderate to high slopes, stony
topography, isolated small hills which is waste/barren land. The arca is
dominated by boulders and in situ outerops of Bundelkhand Granite. The
Barren hills and undulated terraing are devoid of soil cover and represent only
maorrum on the top of the depesit with no vegetation. The agricultural land is
limited due to topography of the area and about 50% is unirrigated. The
industrics and other avenues of employments /livelihoods are lacking in the
ares. The Ministry of Panchayati Raj, Government of India has named District
Banda as one of the 250 most Backward Districts out of 640 Districts of the
country and District Banda is covered under Backward Regions Grants Fund
Programme (BRGF). It is, therefore, of utmost importance that scientific
mining continues in the leased arcas in accordance with environmental norms.

26. Respondent No.l the Project Proponent was granted environmental
clearance by State Environment Impact Assessment Authority, Uttar Pradesh,
Lucknow [SBEIAA) wide letter dated 15.01.2021. Mining lease deed in favour of
the Respondent No.l the Froject Proponent was executed by the District
Officer, Banda on 01.03,2021. Respondent no. 1-Project Proponent obtained
consolidated consent from UPSPCB under the provisions of Section-25 of the
water (Prevention and Centrol of Pollution) Act, 1974 and Section-21 of the Air
(Prevention and central of Pollution) Act, 1981 vide letter dated 28,02 2023,

,6 5 Operation of mine, other than a coal or an oil mine |from opening to
F 1: . c!hﬂé'g_ regulated by the Metalliferous Mines Regulations (MMR), 1961 made
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submit *Notice of Opening™ of the mine ot least 30 days to DGMS, as required
under Section 10 of the Mines Act, 1952 and Regulation 3 of the MMR 1961
and the owner or agent of the mine has to appoint a persen possessing the
prescribed qualifications as “Manager™ of the mine as required under Section
17 of the Mines Act, 1952 and Regulation 34(1) of the MMR 1961,

28. Permissions for conducting biasting in mines are required to be obtained
from DGMS under the MMR 1961 in the following special circumstances:

(i) Permission for conducting deep hole blasting [blasting with holes more
than 3 m in depth), as required under Regulation 106{2)(b) of the MMR 1961;
()  Permission for using explosives in non-cartridge form or for using more
than one type of explosives (other than fuse or detonator] in the same hole (for
example use of ANFO, SMS, SME along with cast boester), as required under
Regulation 155(1) and 162{5) of the MMR 1961; and

(izi) Permission for blasting within danger zone of 300 m from any permanent
building or structure of permanent nature, not belonging to the owner of the
mine, by using more than 2 kg of aggregate maximum explosive charge in all
hales fired at one time or more than 2 kg of maximum explosive charge in each
hole where blasting s done with delay detonators or other means and that
there is a delay of at least half a sccond between successive shols fired, as
required under Regulation 164(1B) of the MMR 1961.

29.  For blasting in mine under circumstances other than the above, no
permission is required to be obtained from DGMS under the MMR 1961 and
the blasting may be carried out in the mine by observing the precautions as
prescribed under the provisions of Regulations 153-170 and other provisions of
the MMR 1961,

M for using Heavy Earth Moving Machinery (HEMM) in the mine

\ |
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is required to be obtained from DGMS under Regulation 106(2)[b) of the MMR

1961,

31, In his reply respondent no. 1-Project Proponent has submitted that
DOGMS  Regional Office, Varanasi vide order dated 06.02.2024 granted
permission for use of HEMM without deep hole bilasting.

32.  As per DGMS report filed vide email dated 14.03.2024 respondent no.l
Project Proponent appointed Mines Foreman and authorization was issued on
18.12.2023,

33. Respondent no.l Project Proponent is conducting mining operation
under the supervision of Sri Vikash Singh, Mines Foreman appointed by the
DGMS Regional Office, Varanasi vide order dated 18.12.2023. It is not disputed
by DGMS that there is no requirement for obtaining permission for blasting
from DGMS as blasting is being done by less than 3 m depth hole by the

Project Praponent,

J4. The lease of respondent no.1-Project Proponent is at the distance of
more than 73 meters from habitation of Village Badokar Khurd (Pataraha) and

100 meters fram Temple and does not violate the siting criteria,

35. No objections have been filed by the applicant or respondent no, 1-
Project Proponent against the reports filed by the Joint Committee and by
DGMS. We accept the reports filed by the Joint Commitiee and DGMS and
dircct that the findings and recommendations contained in these reports be
duly complied with by the Project Proponent, Department of Mines and Geology

and UPSPCB in time bound manner,

38
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the Joint Committee in its report and compliance report filed regarding the
remedial measures taken/to be taken by respondent no.l Project Proponent
are required to be examined feensidered for izsuance of appropriate direetions.

CER Activities

37.  Condition was imposed that Corporate Environmental Responsibility
(CER) shall be by the project proponent and the details of the various heads of
expenditure to be submitted as per the guidelines provided in the recent CER
notification No, 22- 65/2017-1A.111 dated 01/05/2018. Work to be executed
with installation of five hand pumps of drinking water, solar light in villages of
streets, construction of twe numbers of toilets at the primary school with name
displayed and address and details of beneficiary and gram Pradhan along with
phone number, photographs should be submitted to Directorate as well as to
the District Magistrate/ Chiefl Development Officers,

38, In its repart the Joint Committee has submitted that the details of the
activitics carried out by these mining projects under CSR/CER activities are
found at ground during the visit and that it was informed by the Mine Office,
Banda that CSR/CER activities are being initinted with district administration
and mining lessees but the detalls of the activities and expenses incurred were
not given in the report. In its report the Joint Committee has mentioned that
Respondent No.1 did not provide the detafls about the funds carmarked for

environmental protection measures and expenses incurred by it to UPSPCB.

39. We are of considered view that the CSR/CER activities
implemented /being implemented by respondents no. 1 should be oriented 1o

Wﬁfﬁ;ﬁrﬁ:m environmental management goals and CER activities should be
|‘~ k ) 1 '— .}-

7
- ] :
i _," A . -._.‘ \
"/ puttidipatifn of the Gram Panchayats of the affected /neighbouring villages and

| f b gl
L /] &
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the vicinity of the project and surrounding areas with active
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the District Environment Committee and the budget earmarked for CER
artivities should be meaningfully utilized for restoration/protection  and

improvement of environment.

40. The Project Proponent should comply with the Corporate Social
Responsibility (CS5R) and Enviconmental Management Programme (EMFP)
stipulated by UP SEIAA while granting EC 1o the Project Proponent in letter
and spiril. The CER/EMP cost estimated fallocated in the BEC of SEIAA should
be invested/incurred for Environmental Management, Nature Conservation
and Community Development activities in Banda District in the area where
Mining activities are taking place and such activities related to Envirenmental
Management, Nature Conservation and Community Development required to
be undertaken /implemented in the field may include afforestation programme
with native tree species o be undertaken and Soll and Water Conservation
works to be implemented in the arca.

41. Complinnce report with details regarding afforestation and rehabilitation
of mined out area shall be submitted to the Regional Office, MoEF & CC, Gol,
Lucknow and UPSPCB within three months and petiodically thercafter as

Green Belt

42. Condition was Imposed that Green belt development shall be carried out
considering CPCB guidelines including selection of plant species and in
consultation with the local DFOjJAgriculture Department. Herbs and shrubs
shall also form a part of afforestation program besides iree plantation.

/.,-_-jnpaulmt no.1 shall involve local people for plantation program. Details of
= %

0T

i
- "l

‘“‘\:\‘\‘\
1‘.!{.5 restation program including rehabilitation of mined out area shall

t the Regional Office, MoEF&CC, Gol, Lucknow every year.

Salde. (0,
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43. The proposal for tree plantation and green belt development is stated to
have been mentioned in the Environmental Management plans submitted by
the mining lease holders.

44, In s report the Joint Comunittee observed that to date, no related

activity has heen initiated on the ground by respondent No. 1.

45. Respondent no.l is directed to carry-out devclopment of green belt
during forth coming monscon season as per EC/consent conditions
considering CPCB guidelines including the guidelines regarding selection of
plant species in consultation with local DFO/Agriculture Department and also
by involving local people in the plantation program. Compliance report with
details regarding afforestation snd rehabilitation of mined cut area shall be
submitted to the Regional Office, MoEF & CC, Gol, Lucknow and UPSPCH
within three months and every year thereafter,

Maintenanee of roads

46. Condition was imposed that maintenance of village roads used for
transportation of minerals is to be done by the project proponents regularly at
their own expenses and the roads shall be black topped.

4%, Inité report the Joint Committee has mentioned that none of the village
road near these mining sites has been maintained and black topped by the
proponents. In its report the Joint Committee has recommended that the

Mining Department be asked to muake provision for construction of the main

village road from District Mineral Fund {(DMF).

=y Qﬁlj l -
Yl -.'

41



1587

O.A. No. 295/2024 Abhishek Shukla Vs. Kunwar Vinod Ram & Ors.,
40
be maintained and blacktop by the mining lease holders including respondent

na. 1,

449.  In his report filed vide email dated 21.11.2023 District Magistrate, Banda
has mentioned that Exccutive Engineer, PWD, Provincial Division-ll, Banda
was in the process of preparing the detailed project report and that  letter no.
B34 dated 03, 11,2023 has been written to the mining lease holders to maintain

the haul roads to the mining sites,

S50,  The respondents no. 2 to 4 and 7 are directed to take requisite measures
for canstruction of main village road from DMF within six months,

51, The respondent no. 1 is directed to blacktop and maintain road to its
mining lease site at its own expenses and to blacktop and maintain haul road
shared by other mining lease holders by sharing the expenses with them.
Respondent no. 1 is directed to ensure that the road to lease and haul road is

blacktopped within four monthas.

52.  Compliance report be submitted by respondent No.1 in this regard to the
Repgional Office, MoEF & CC, Gal, Lucknow and UPSPCE within six months.

Monitering of ground and surface water and Hydro geological study of the

53. Condition was imposed that Ground and surface water, if any in and
near the core zone (within 5.0 ki of the lease] shall be regulariy monitored for
contamination and depletion due to mining activity and records maintained.
The monitoring data shall be submitted to the Regional Office, MoEF, Gol,
Lucknow and U.P Pollution Control Board regularly. Further, monitoring points
uhujl be located between the mine and drainage in the direction of flow of

—"% 4 Solbanbit,
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the area shall be reviewed by the project proponent annually. In casc adverse
effect on ground water gquality and guantity is observed mining shall be
slopped and resumed only after mitigating steps to contain any adverse impact

on greund water is implemented,

S54.  The Joint Committee found that one pond/lake is located within 5 KM
from the mines. In its report the Joint Committee has mentioned that
monitoring of the pond [lake has nol been carried out by respondent no.1 and
other mining lease holders and that no Hydro geological study of the arca has
been carried out by these mines,

55. Respondent no. 1 is directed to comply with EC condition regarding
Monitoring of ground and surface water and Hydro geological study of the area.

56. Compliance report be submitted by respondent No.1 in this regard to the
Regional Office, MoEF & CC, Gol, Lucknow und UPSPCB within six months,

57. The lease areas form moderate to high slopes, stony topography and
isolated small hills known as Wasteland /Barren land, The water table in the
hillocks are deep and does not include geasonal perennial drainage. Inspite of
this, mining drainage need w be implemented to ensure that it does not carry
particulate materials generated from mining to natural streams /fwaterbody or
agricultural land. According to the veport of Ground Water Department dated
19.10.2022, the Pelrometer for measuring ground water level has been
installed only in the plain area of Jarar village. The hillocks located at high
altitude, where mining will be undertaken have ground water in deep aquifer in
view of altitude, topography and geo-hydrology of the hills. Though the water
table is deep on the hillocks where mining is undertaken, monitoring of ground

_--mt:r on regulnr intermals as precautionary measure needs to be ensured also

04

Walter Department of U.P. Government so that, there should not be
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any adverse impact/ interception of ground water during mining operation.
t pollution

58, Condition was imposed that fugitive dust generation shall be controlied.
Fugitive dust emission shall be regularly monitored at locations of nearest
human habitation (including schoels and other public amenities located
nearest 0 sources of dust generation as applicable) and records submitted to

the Regional Oifice, MoEF&CC, Gol, Lucknow and UPSPCH regularly.

39.  In its report the Joint Committee has mentioned that monitoring reports
have not been submitted regularly by mining lease holders to UPSPCB. Some
mining lessees are stated to have submitted compliance report and monitoring
report ‘presently’ but copics of the same have not been attached with the report
of the Joint Committee, Ambient Air Quality Monitoring was not done by the
Joint Committee by drawing samples and getting the same analyzed.

60. Respondent no. 1 is directed to ensure that effective safeguard measures
for prevention of dust generation and suppression are carried out in areas
prone o air pollution such as haul road, loading and unloading point and
ensure that the Fugitive dust emissions from all sources are regularly
controlled by installation of required equipment/machineries and preventive
maintenance and that air pollution level conform to the standards prescribed
by the MoEF & CC/Central Pollution Control Board.

7 aT 1' =61 Compliance report be submitted by respondent No.1 in this regard to the
) o i £

-

"' Regional Office, MoEF & CC, Gol, Lucknow and UPSPCB within three months

|1

dnd periodically thereafter as mandated by EC/CTO conditions.
] * Ii
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62.  Condition was imposed that transportation of minerals shall be done by
eovering the trucks with tarpaulin or other suitable mechanism so that no
spillage of mineral /dust takes place.

63. During its visit the Joint Committee could not verify compliance with
the candition bul has made geneml observation thet covering is not being used

by mast of the vehiclés during transporiation.

4. Responden! no. 1 is directed to ensure that transportation of minerals
shall be done by covering the trucks with tarpaulin or other suitable
mechanism so that no spillage of mineral/dust tnkes place.

65. Compliance status be mentioned by respondent No.l in this regard in
report to be submitted to the Regional Office, MoEF & CC, Gol, Lucknow and
UPSPCB within three months and periodically thereafter as mandated by
EC/CTO conditions,

Blasting operations

66, o jts report the Joint Committee has observed that the blast vibration
study reports have not been submitted by any of the mine lease holders to
UPSPCB. The condition of progressive mine with 6m bench has been
mentioned in the Eovironment Clearance and mining lease document,
However, on ground no such bench/progressive mining operations were found
in any of the mining project lease area.

67. DGMS, Regional Office, Varanasi had issued violation letter dated

f_‘ Ol -]- ;,f‘ 07.03.2024 to respondent no. 1 as mentioned in report filed vide email dated
- R
Vi " 14.03.2024.
& ol T |
| Wit
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68, Respondent no. | had sent reply dated 09.04.2021 undertaking 1o
construct & strong berm to restrict entry to the area ensuring that no work is
conducted without proper safety precautions and working on proper benching,
sloping and secunng the benches of the mine to prevent any potential dangers
from [alling sides. Respondent no. 1 also mentioned excavations pointed out to
be old working. Respondent ne. 1 further stated that it has ¢ngaged scrvices of
the professional surveyor who is nssisied in accurately demareating the
danger zone from any structure not belenging to the mining owner.
Respondent no. 1 has also stated in its reply that it has prepared a list of
worlmen who require the initial/pericdical medical examination and finding a
gualified dector fo compiete the medical examination and sought 45 days time
for this purpase. In its reply respondent rm-r. 1 also mentioned that it is in the

process of arranging veeatienal training for its workmen.

69. Respondent no. 1 is directed to get its workmen medically examined and

provide requisite vocationa! training te them as undertaken.

70. Blasting in the mine be undertaken only by suitable/permissible
explosives with due permission/approval of Chief Controller of Explosive and
after following all necessary rules, regulations and procedure required for ihe
purpose. All the precautions suggested in MMR 1961must be strictly adhered

to.

71. Respondent no. 1 is directed to ensure that blasting is carried out by
giving advance intimation to residents of the locality and blowing siren end the
requisite precautionary measures are also undertaken to prevent any untoward

incident in the Mining Leases and surrounding aveas close to the habitation,

72, Compliance report be submitted by respondent No.1 in this regard lo the

Regional Office, MoEF & CC, Gol, Lucknow, UPSPCB and DGMS periodically
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thereafter as mandated by EC/CTO/Blasting Permission conditions,

73.  Keeping in view the ground realitics and to ensure Sustainable Mining
COperations, livelihoods and ecologically Sustainable Development in the area,
we also direct the conoerned Departments/Instrumentalities of the State to
ensure that the Mining operations are carried out strictly in the sanctioned
leased arcas demarcated/earmarked with boundary pillars by Revenue &
Mining Department as per geo coordinates mentioned at the time of
sanctioning of lease by using GPS and to strengthen, Mechanism for
monitoring/securing compliance with EC/CTO/ Blasting permission conditions.
The Director, Geology and Mining Uttar Pradesh is also directed to ensure
installation of weighment bridge by the mining lease holders and compliance
with guidelines issued by MOEF&CC and CPCB,

74, The present original application is disposed of with the directions as
mentioned above leaving the parties to bear their own costs.

75. A copy of this order be forwarded by email to the Member Secretary,
Uttar Pradesh State Pollution Control Board, Directorate, Mining and Gealogy,
Uttar Pradesh, Director Mines and Safety, Varanasi Division and respondent

. 1-Project Proponent for requisite compliance,

Arun Kumar Tyagi, JM

Dr. Afroz Ahmad, EM

47
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Project Proponent:- Shri Safdar Ali 5/0-Late Shri Farzand Ali
R/O-Muhalla-Khunti Chauraha,
Aliganj, City & District-Banda (U.P.)
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Envirenmoental Impact Assossment
Ropord

QUESTIONNAIRE FOR ENVIRONMENTAL APPRAISAL OF MINING PROJECTS

(MINING SECTOR PROJECTS)

Note 11

Mol 2:

MNofe 3:
Notc 4:

Note 5:

Mote 6 ;

All information to be given i the form of Annex/s should be properly numbered and form
part of reply to this performa,
Please enter ¥ in appropriate box where answer is Yes / No
No abbreviation to be used - Not available or Not applicable should be clearly mentioned.
Core zone is the mining lease area.
Buffer zone in cose of ML arca up to 2.0 ha is to be considered as § km all around the
periphery of the cone zone and for ML area above 2.0 ha an area 10 km all around the
periphery of the core zone.
Adopt Scoping process in carying out EIA study.
Please indicate source of data.

l. G[enml Infarmation-

CGeneral information

Building Stone, Khandas &

1
A | Name of the project
1

Gitti, Boulder Mining Project

Name of the proponent Proponent:- Shri Safdar AN S/0-Late Shri Farzand Al _
ii | Mailing Address R/O-Muballa-Khunti Chauwraha, Aligan), City & District-
Banda (ULP.)
| E-mail -
Telephone -
Fax No.

Ir_| Objective of the project

Building Stone, Khandas & Gitti, Boulder Mining Project

¢ | Locotion af mine

Village Village | farar

Tehsil Naraini
Distriet Banda

State Uttar Pradesh

Sadden, A,
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Repart

jl:_l Docs the praposal relate to Yes

|1 | New ming v

__#1 | Expansion -

_idl | Increase in ML arca E

| 1Y | Increase inanmual production v

% | Renewal of ML 3

| vi__| Modcmization E

€ | Site Information

| | Geographical Location

Project Coordinates Point Latitude Longitude

A 25" 18" 56.05"N | 80" 21' 37.59"E
B 25° 18" 55.32" N [ BO"21"38.98"E
C 25° 18" 58.86" N | 80°21"4628"E
D 25°19" 1.48"N | 80°21'44.13"E
E 25° 18" S8.58" N | BO°21"38.69"E
F 25* 1B’ 57.21" N | 80°21'39.20"E

£ | Survey of Indin Topo sheet
number

63C/7
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Elevation above Mean Sea | The highest and lowest point in the leasehold is 192.90mRL towards NE
Level direction and 163.10mRL towards SW direction.

Total mimng lease area (in
ha.)

2.0 Ha,

i | Dominant nature of ' Yes
forrain

No

Flat -

m—

Unduloted v

< [«

Hilly

Land usage of the mining lease area (in ha.)

 Agriculturs)

Forest

Waste land

Grazing

Surface water bodies

Othess (River Bed )

Total

Imdieate the scismic zane in which ML area falls, In case
of zome TV & V, detnily of earth guakes in last 10 vears.

Seventy (Richter Scale)

oie| W —-:nn.nu-l-r;fl

Impact i.e. Damige to

Yes

Life

Property

Existing mine

Brenk-up of mining lease area (in ha.) as per approved conceptual plan:

Mining Lease Area

Government Privite

Parpose
Forest Others | Agrl. | Others

Total

Aren acquired

Government

P

rivate

Others

Agri.

1. Area to be excavated - 2.0 Ha. - -

2.0Ha.

2. Sorage for top soil - - . .

3. Overburden / Dumps . - . .

4. Mmmeral storage - - - .

5. Infrastructure . = : =
(Waorkshop,
Administrative
Building)

MNA

NA
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Nil

2.0 Ha

2.0 Ha
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5 Township (outside mining lease) Not Applicable
& | Total area (in ha) =
b | No. of dwelling units -
C Distance from mine site = -
6 | Distance of water bodies (in km) e _
Other Wiler bodies *
Distance River Bank * Sea [ ereek / lnke / palla cte.
(specily)
Mining lease boundary Nome .
Ancillary facilitics None -

[* From highest flood linc / high tide linc)

7| For projects falling within the Coastal Regulation Zone (CRZ)
Whether the mineral to be mined s of rre Yes . No o
nature and not availoble cutside CRZ?

If yes, annex a scaled location map showing low tide line [I..TL}, high tide line (HTL) duly
demarcated by one of the authorized ngencies® [ *Director, Space Application Centre, Ahmadabad:
Centre for Barth Sciences Studies, Thiruvananthapuram: Institute of Remote Sensing, Ansa
University, Chennai: Institste of Wetland Management & Ecological Designs, Kolkata: Naval
Hydrographers’s Office, Dehradun; National Institute of Oceanography, Panjim, Goa: and National
Institute of Ocean Technology, Chennai], boundary of mining lease aren, distance of ML area from
LTL and HTL CRZ boundary and CRZ classification of the project arca as per the approved Coastal
Zone Management Plan, and settlements, sand dunes, mangroves, forest land/patches, turtles breeding

and nesting sites if any, in the project area.

" Indicate aerial distance from the periphery of core zone / area from the periphery of
the buffer zone to the boundary of following (up to 10 km):
Agrial distance from
8. No. Area Name (in km.}
Core Zone Buffer Zone
1. National Park / Sanctuary Nil . =
2 Biosphere Reserve / Tiger
Reserve / Elephant NI ) i
Reserve / any other
Reserve
- Forest (RF | PF/ - -
unclassified)
4. Habitat for migratory il .
birds
5. Corridor for animals of
schedule [ & 11 of the Nil ' i
Wildlife (Protection) Act,
1972
6 Archacological sites
s * Notified Nil - -
/ Mﬁ:}‘* * Others
Fal ~T 10 - Installation Nil - -
/ ‘f"!’ ZIRN 2
{ ol & vl &=, L“inﬂﬂ'nﬂu.’fh-:mn] Nil - -
( Sl éﬁ || Powir Plants
- . ¥ .Jr I|I
I'l:' _1 -',¥_ .'L L 5
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9. Other Mines Nil . -
10, | Airpont Chakeri, Kanpur 1210 Km
fowards Norh
direction.
Il Railway Lines Banda riilway station | 180 Km North
direction from
_ applied area
12, National / State MDR 118 aboui 3.01 km
Highways towards  Bast
direction from
the progect site
[* Buffer zone in case of ML area up 1o 2.0 ha. is to be considered as 5 km all around the periphery of
the core zone and for ML aren above 2.0 ha, an area 10 kn all around the periphery of the core zone],

9. Description of flora & fawna separately in the core and buffer zones.*

[* Consuit the Wildlife (Protection) Act, 1972 as amended subsequently and list species with (1)
Common neme (2) Scientific name and (3) under which schedule of the Wildlife (Protection) Act the
identified species fall, Get the list authenticated by an Expent in the ficld / credible scientific institute /
University / Chief Wildlife Warden Office. Information to be based on field survey

List of Flora & Fawna is given in Section 11T of Final E1A report.

Details of mineral reserves (as per approved Mining
Plam)

Quantity

i

Proved

287610

b

Feasibility

75916

Mincahle reserves

300246

—=in

Muajor geological formation / disturbances in the Yes No

_mining lease area

Geological maps submitted L

Geological sections submitted =

Contour map_sybmitfed :

Whather the presence, if any, noted of

Faults

Dvkes

Shcar Zone

Folds

Other weak zones

Sotrce of dnta_(Indicate) s
tion of m $ life of mine N

Rated capacity of mine mineral wise (Tonnes / annum)

Life of minc at proposed capacity (Years) :

Lesse period (Years)

Date of expiry of lease (D /M /Y) .

Indicate in case of existing mines NA
=i~ | Dute of opening of mine =

Bt e

NN PR
RN BN ENRS

0 |alojoris (s <SS IS ioalols oe
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-....in million ionnes.
iv Whether mining, was suspended after opening of the ¥
mine?
v If ye=, details thereof incloding st production *
figure and reason for the same.
r Whether plans & sections provided? =
13 Type and method of mining operations
TYPE METHOD
Opencast o Manual
qucq;_mmd . .
Iq*- Dictails of ancillary operations I‘-r mineral processing
a | Exi Nat applicable
b | Additional Net applicable
15 Mine detaily
[ Opencast mine
i Suﬂﬂmmﬂﬂm&mﬂ[ﬂmmmbwdminmﬁ -
i_| Ultimate working depth (in m bal) 6.0 m
ii Indicate present working depth in case of existing mine -
(in m bgh)
iv Thickness of 1op soil (in m.) -
A Minimum -
b Maximum .
c Average -
Y M of overburden (in m.) Om
* =
h -
c =
vi Approved by DGM LKO
a
b .
o Pmpminuhnmmﬁﬂnpturuwddunrmumm -
mine (separately for overburden, coal / ore and overll
slope of the pit sides) both while operating the mine as
well as at the time of Closure of the ming,
d Whether transverse sections aoross the open cast mine .
at the end of fifth year and at the end of the life of the
mine have been submitted?
vii__| Type of blasting, if any, to be adopted Srooee
b | Underground mine- Not ﬁpnlluble
i Seam / Ore body
Mir. Depth (m)
Max. Depth (m) -
.ﬁﬂ@ thickness (m) .
Rate of dip =
L, | Direction of dip in dogree :
" il {sMode of entry into the mine
N4 fl a
s Imum :
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Details of maclunery

On surface

Al Face

For tninsportation

Others

Method of stopping (metalliferrous mines)

Open

Filled

Shrinkage

Caving
Combination of above

Others (Speciy)

Extraction method

Caving

Stowing

Partinl extraction

' Suhsidence

Predicted max. subsidence (in m)

Max, value of tensile strain (in mm/m}

Max. slope change (in mm/m)

Whether identified possible subsidence
arca(s) superimposed on Surface Plan has been
submitted?

L] ¥ L] i

Major impacts on surface features like natural drainage
pattern, houses, buildings, water hodies, roads, forest,
ete.

Salient features of subsidence
management (monitoring and control).

Surface drainnge pattern at mine site

Whether the pre-mining surface drainage plan
submitted?

Do you propese any modificatien / diversion in the
existing natural drainage pattern at any stage? If yes,
when. Provide location map indicating contours,
dimmensions of water body to be diverted, direction of
flow of waler and proposed  route / changes, if any
i.e. realignment of river / nallah /

any other water body falling within core zone and its
impact

Embankment and / or welr construction

Do you propose, at any stage, constrection of

Embankment for protection against flood?

Weir for water storage for the mine?

If 30, provide details thereof.

' |B#

Impact of embankment on HFL and seitlemem
around,

Impact of weir on downstream users of water

18

Vehicular traffic density (outside the ML area)

A NOIMTS
7 1\

IS

Type of vehicles

No. of vehicles (in PUC per

hour)

F | F BF e .

_".' e 7 .'n
i ATTR
Yo

k?im Car, Jeep, Truck

J0/Hr (approximate

—
&7

Cf L Bl -
W O
L ! . 5 e
] .

':‘“ ﬁL J*.}'— '

59
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r erstimation)

b After the propased netivity Car, Jeep, Truck 60/Hr (Ipprﬁ::lm;u
erstimation)

< Whether the existing road network is adequate? Yes

If no, provide details of alternative proposal? £

19 Loading, transportation and unlosding of minceral and Yes No
waste rocks on surface

Manual v

Tubs, mine <ars, cic, - v

Scraper, shovels, dumpers / trucks v

Conveyors (bel, chain, etc.) - v
Chthers (specify) - v

Bioicls ol

| Mineral(s) transpartation outside the ML nrea

Qty. (in Cum/day) | Percentage (%) | Length (in km)

Road 66.67 100 5

Rafl - & =

Conveyors

Rope way

Water ways

Pipeline

= e a G o] =

" " L] L] .

Others (Specify)

Tatal 06.67 100

21.  Bascline Meteorological and Air Quality data

(a)  Micro-meteorological data
[]Cnunﬁrmm monitoring through astographic instrument for one full season other ihan
Mon=eon
(i) Wind rose patlern for one full season (16 points of compass i.e. N, NNE, NE, -)
based on 24-hourly data. For coastal area also furnish day-time and night time data.
= Day time
« Night time
* 24 = hours perod

(b)  Ambient nir quality data* (RPM, SPM, SO,, and NOx)
[*Monitoring should be carried out covering one full season except monsoon ~ same season
as in 21 (a) (7))
[*Frequency of sumpling: Sampling to be done twice a week for the entire season 24 hourly
for SPM & RPM. For gascous pollutents 24- hourly data is given brespective of the
sampling period. )

No. of samples collected at each monitoring station: 3 x 8 hourly a day (alternatively)

60



1606

(in pgfm’)

L. SPM - =

Jes S0 = =

[3% NOx = =

.GR&EZ.EEH,H#unuuanﬁfmgqﬂibagv—ruﬂoﬁ.b ha. or less.]
%._.“..mn:ﬁ_f on item 10. 2 & 3 to be provided in cases with captive power generation of 500 KVA and above)

10 Sodee b
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25.  Water requirement (m*/day)

Envirnnmental Impoet Amﬁzﬂlt

Repaort

Purpose | Avg. Demand

Peak Demand

A. Mine site

Mine operation =

Land reclamation

Dust suppression 7.20KLD

7.20 KLD

o

- Dunking 0.38 KLD
5. CreenBelt .

038 KLD

B Fire Servige -

9. Others (Plantation) 0.80 KLD

0.80 KL.D

B. Township

. Green Belt

L. Domestic .
C. Other (specify) .

e 838 KLD

838 KLD

26,  Source of water supply*

5. No. Source

m'/day

¥ River (namc)

2 Water tanks from local vendors(For Drinking
Purposes)

0.38 KLD

3 Mine water (sump / pit)

El Orther fort dust suppression from local vendors

7.20 KLD

5 Plantmtion from local vendom

0.80 KLD

[*Annex a copy of sanction letter / permission from the concerned authority (Central Ground
Water Autharity in case of ground water abstraction is from notified arca / State Ground
Water Board in case of non-notified area / State Irrigation Deportment for surface water

pumping) for drawing water. ]

27, Water quality*

(a) Annex physico -chemical analysis of water at intake point ** (Reports are Annexed)

Details arc given in Seetion 111

analysis*™

case of existing mine, annex report on quality of water discharge i.e. complete physico -
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Environmental Impact AssesEndnt

Report

[*For non-discharging mines at least four ground water samples to be taken preferably from
downstream direction of the mine in pre-monsoon and post-monsoon periods and analyzed.
For discharging mines six samples are to be analyzed]

**All parameters as per BIS 10500, Indicate name of Methodology, Equipment used for
analysis, and Detection Level (DL) for each parnmeter,

*EE Wherever any analytical parameter is below detection level, "BDL” (Below Detection
Level) should be written instead of "NIL',

iR, Tmpact on ground water regime / stream /
Inke / springs due to mine dewatering *

a Radius of influence (in m) -
[To be estimated based on anlysis of pumping
test data and application of empirical formula)

b Whether saline water ingress will take place? -
{applicable 10 constal areas)

c Impnct on stream / loke / springs

[* Provide a comprehensive hydro-geological assessment report if the average mine dewatering is
more than 100 m'/day and or going below water table in non-monsoon period. The report should be
based on proferably latest one year pre-monsoon and post-monsoon baseline data covering information
on ground water situation, aquifer characteristics, water level conditions (April = May and November),
cstimate of ground water resources, predicted impact of the project on ground water regime and
detailed remedial / conservation measures such as artificial recharge of ground water etc. The report

| sheuld be based on actual field inventory out of existing wells, at least 30 observation wells in the

buffer zone with supplementary information from secondary sources (mention name). For estimation®*
of ground water resource (refer question no. 28 above) be designated study area of the buffer zone may
be sub-divided into command and non-command arcas, watershed-wise (in case of hard rock /
consolidated formations) / block-wise / mandal-wise in case of alluvial / unconsolidated formations)]

**Tor estimating ground water resources in the area follow the Ground Water Estimation Committes
recommendations of 1997]

29. | Waste Water Management Not Applicable
a Daily average discharge (m’/day) from differemt
ApATCes
i Mine water discharge during
Lean period
Monsoon period
ii Workshop

1 Domestic (mine site)

v Beneficiation / Washeries

v Coal Handling Plant

vi _Tatlings pond
vii Others (Specify)
Total
b Waste water trestment plant; flow sheet for
treatment process attached.
c Quantity of water recyeled / reused / to be
,,.-"_ recycied in
WO T A ST Percentage
P E S ity
L YR K L Point of finn| lﬂﬂhll,#
;.’I Vhveard L. W Final Point Quantity discharged (in m/day)
| o V"Tﬁr Suacs
AP i
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Environmental mpaet hmsﬁﬂn
Repory

Agricultural land

Waste land

i

Forest land

Green belt

a2

River ( nallah

Lake

L -y LT

——

Sea

dhers (specify)

Total

Users of discharge water

Yos No

Human

Livestock

Irrigation

Trud sty

Others (specify)

=< |F'|Ei=t]=-]a

Details of the river / nalla, if final efMuent is /
will be discharged (cumecs)

Average flow rate

Lenn senson flow rate

Aguatic life

Analysis of river water 100 meters upstream and
100 meters downstream of discharge point
submitted.

Township

Waste sater generation from township (m3/day)

Are you planning to provide sewage treatment
plant?

Usage of treated water

Attach water balance statement in the form of a flow diagram indicating source (s),

consumption (Scetion-wise) and output.

Demand(KLD)

| Purpose
Dust Suppression

7.20 KLD

Plantation

(.80 KLD

Domestic (drinking)

0.38 KLD

Total Water Required

8.38 KLD

31

| Ambient noise level leq dB(A)

Details given in Section 111

32

Solid Waste

Not Applicable

—

Top soil and Solid waste quantity and quality

Name
(Lumpy/fines/sl orryy
Siudgefothers)

Composition Quantity

(m*/month)

Method of disposal
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Environmental Impac Awﬁﬁm
Riprt

* Annex Ia

yout plan indicating the dump sites. |

b (i)

Does waste () contain any hazardous/toxic

substan cefradiopetive materials or heavy metals?

(i)

1§ yes, whether details snd precautionary
mcasures provided?

¢

Reeovery and recycling possibilitics.

d

Possible user(s) of the solid waste.

& (i)

Is the solid waste suitable for backfilling?

(ii)

If yes, when do you propose to start hltkﬁllirﬁ?

Solid waste (s)

Alrcady eccumuiated | To be gencrmed
(A)
(B)

% of A & B 1o be backfilled

A

B

Ower burden

Others (specify)

Not Applicable

Land reclamation Flan
In case waste is 1o be dumped on the ground,
indicate

Associated environmental problems

Number & type of waste dumps

No. of external dumps

Max. projected height of duraps (in m)

No. of terraces and of each stage

Overall slope of the dump (degres)

Proposed reclamation measures

Section of the waste dump in relation 1 the

sdjucent ground profile attached

Fuel | Energy requirements*

[*To be fumished for mines having ML area mord
25 ha. or captive power generation of S00KVA and
abave]

than

Not Applicable

Total power irerment

in MW)

Mine Site | Township

Tetal

Present

Proposed /

additional

Total

Source of power

|

SEB/Grid*

Captive power plant

D Sets

Present

Proposed /
additional

Total

* Annex a of the sanction letter from the concerned authority]
pot ~ Details of fuels

S.No.

Calorific
value

Fuel

(Keals'kg)

% Ash

% Sulphur
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Environmental Inipact Aﬂl:lﬁﬁﬂt

Report

4 |

Storage of inflammable / explosive materials-

Not Applicahle

Mame Number of Conswmption
Storages {in TPDY)

hrln:.imunQulqlinr at any point of

time

Fuels

Explosives

as

| Human Settlement

Ciore Lone

Population®

Buffer Zone

No. of villages

wiee

Number of houscholds village .

Details given in Section VI

[* As per 2001

census record or actual survey|

36.

Rehabihtation & Resettlement (R&R) Plan®
[*Provide a comprehensive rehabilitation plan, if
more than 1000 people are likely to be displaced,
other-wise a summary plan]

Not Applicable

a Villages fulling within the study area

Villages

Mumber

Nirme

Care zone

Buffer zone

500 m from the blasting site (s)

| Township site

b | Details of village(s] in

core zone |

s‘ Hﬁ-

Village name Population®*

Average Annual Income

Tribal |  Others

[*Ms por 2001 eensus | actunl survey]

c Population to be displaced and / or Land
Oustees

Name of village(s) falling within N

of oustees

Land (enly)
(enly)

Land and Homestead (both)

Township Site

d | Whether R&R package has been finalised?
If yes, salient features of R&R plan for
olrglecs

Not Applicable

i Sitndﬂn'ﬂswhmﬂ»mphempmdm
be resettled & Facilities existing / to be created.

Funds earmnrked for compensation package

Agency /Authority responsible for their
resctilement

Time of commencement of resettlement of
Project Affected People (PAP).

iod by which resettlement of PAP will be

15
'

Salludl,
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Enviromwmentsl Inpact AmﬁZnt
Repart

OVEr,

Lease ~wise plantation detalls

Not Applicable

Lense nrea (in ha.)

Existing

1. Area broket up

ii. __To be broken up

G, Area not to be broken-up

Township nrea (in ha)

Area aflorested and proposed (jn ha.)

Peripheral

Existing

Dumps | Roads

Township

Proposed

No. and tvpe of trees planted and proposed
Existing

When plantstion was started?

Month / Year

Number saplings (per ha.)

No. of plant species planted

Survival rate %

Avg. height

Proposed

No. of plant species to be planted

Number of saplings

(per ha )

Environmental health and safety

What major bhealth and safety hazards are
anticipated?

Nane

What provisions have been made/proposed to be
made to conform to health and safety
requirements?

As per Mines Act/ Rules

In case of an existing mine

—

Comprehensive report on health status
of the workers as under the Mines Act annexed

As per Mines Act/ Rules

il

Mineralogical composition of RPM (dust)

s TPree silica

Not applicable

o  Chromium® (Total as well as
Henavalent)

Not applicable

s  Lead**
[* Only for Chromite mines]
[**Only for Base Metal mines]

Not applicable

Information on radiation protection measures, if

applicable

Not applicable

nl-

Environmental Management Plan

features of environmental protection measures

A Wt&l?:ivlmuumul isstes®

Already practiced, if
applicable

| 16

S sl
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Environmental Impact Amnﬁ&m
Repivrt

1| Air pollution - * Regular water sprinkling
* Plantation sctivities along the roads to
reduce the impact of dust in the nearby

villages

2 Water pollution . * Mining will be done not beyond the
ground water depth, o avoid Ground
water pollution,

3. Water conservition - Not Applicable

¥ Well mainigined vehicles will be used
for transportation in order to reduce

4, Noise pollsiion : noise during movement of vehicles
* Proper maintenance of machines will
b __be done to reduce the noise levels.
5. Solid waste / Tailings - Not Applicable
6. Land degradation - Not Applicable
|7 Erosion & Sediment . Not Applicable
8. Top soil - Not Applicable
9. Ground vibration - Not Applicable
10, Wildlife conservation - Not Applicable
11. Forest protection - Not Applicable
13, | iapocy) : Not Applicable
[* As applicable]
40 | Compliance with environmental safegunrds (For existing Yes No
units)
Status of the complinnce of conditions of - v
Environmental clearance issued by MoEF,
if_ony, enclosed.
Status of the compliance of *Consent to - v
Operate’ issued by SPCB, if any, enclosed.
Latest "environmental statement' enclosed. - ¥
41 | Scaping of EIA
Whether environmental impact assessment Yes
of the project hns been carried out by following scoping
process? s
If yes, a copy of scoping of EIA annexed. Details given in Section |
42 | Mine elosure
o | Have you planned mine closure? No
b | Submitied a coneeptual mine closure plan, No
¢ | If yes, indicate estimated amount for implementing the same 183600 (3% of the total
(in Rs. lakhs) Praoject cost)
43 | Capital cost of the project (in Rs.) 4160000
{Based on latest estimate)
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Environmental Impact a\mﬁam

Report

7 L!:nvlmn-mf:ni Management Plan (EMP)

Cost Estimation

Total Cost
(Rs.)

Plantation

100 saplings = @95 Rs. /
frapling)

No of plants @95 Rs, / sapling)
Tree Guard (@ 1500/~ per unit)

500

2,10,000

ater Demand for plantation (@ 100saplings =4
itres of water® twice per day = 800 lirs)

[8000trs. Per day x 300
[working days) x
( 1.I1Rs. /L)

264000

easure for prevention & control of soil erosion
management of silt shall be undertaken.
rotection of dump against erosion, if any, shall
be carried out with geo-textile matting or other
material,

20000

Sprinkling on haulage route for dust suppression
(600 m length > & m width x 1 litres of water
per m* 12 times a day=7.2KLD

(Rs. 1100 for per KLD of water/day)

1100x7.2 KLD of

ter/day x 300 (working
days)

2376000

Cost of monitoring of air
ql.lalit}'l:PMmPMu,NO);ﬁO‘z}, water
quality(ground water and surface water),soil
quality and ambient noise level

20,000

Cost for environmental cell

g [Fund for COVID-19

50000

Total

2849700

45 Amoint earmarked for socin-cconomic

R&R plans,

Welfare measures for the nearby villages other than

Public Hearing

To be followed

32

Whether the following approvals* (wherever
applicable) have been obtained?

z
=

Site clearance fiom MoEF

oria

Control Board

Consent for Establishment’ from the State Pollution

NOC from Atomic Mineral Division

=Ml

o

IBM

Mining plan approval from IBM / Ministry of Coal
In case of existing mines, mining scheme approval from

-y

Forestry cleatance under FCA, 1980

NOC from Chief Controller of Explosives

from the concerned Authorities

Commitment regarding availability / pumping of water

SOANS NSNS SIS

Water Authority, NOC from them.

": In case of ML area falling in notified areas of the Central

-

18

Sk A




1615

Envirsnmental Enpuct Mm;in
Regort

[* Amnex copies of approvals and number them)

48 Was / is there any court case relating to the projeet or
related activitics? If o, provide details preseat status, Nao

19
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BUILDING STONE (KHANDA, GITTY, BOULDER) MINING PROJECT OF DSTRICT
BANDA

EIA/EMP CHAPTER-1- INTRODUCTION

CHAPTER-1
INTRODUCTION

1.0 PURPOSE OF THE REPORT

Environmental Impact Assessment (EIA) is & decision making tool 10 the awthorities, which brings forth
the factual position about a project that enables them in arriving st an appropriate conclusion for the
proposed projeets, to retain them iF enviroomentally sound, and reject if found having deleterious
overall impact. EIA identifics the extent of the environmental, social and economic impacts of a project
prior to decision-making. EIA systematically examines both beneficial and adverse impacts of the
proposed project over and above the prevailing conditions of environmental parameters and ensure that
these impacts are taken into account during the project designing stage itself and the values of the
combined impacts are never allowed to exceed and remain within the statutory norms.

Environmental Impact Assessment repont is prepared to comply with the Terms of Reference (TOR)
received from SEAC vide Letter no. - 425/parya/SEAC/5000/2019 on dated 27-11-2019 under EIA
notification of the MoEF (Fab, 2010) and also the EIA Guidance Manual for Mining of Minerals of
MoEF, Govt. of India, for seeking environmental clearance for Building Stone (Khanda, Gitty, Boulder)
Mining Project which applied mining lense area is 2.0 hectares falling under category “B1™. The lease
nrca lies near Village Jarar, Tehsil Narsini & District- Banda.

LIIDENTIFICATION OF PROJECT PROPONENT

The project is being proposed by Shri Safder Ali S$/O-Late Shri Farzand Ali, The EIA/EMP report is
prepared as per the TOR granted under the EIA Notification, In order to assess the impact on
environment due to proposed mine, it is necessary lo ascertain present status of environment prevailing
at the project site and identification and assessment of impacts on the environment of the proposed
operations,

1.2 BRIEF DESCRIFTION OF PROJECT

The proposcd project is Building Stone, Khandas & Gini, Boulder Mining Project and the estimated
project cost is Ra 61,20,000. The proponent has applied for mining lease for Building Stone, Khandas &
Gitti, Boulder Mining over an area of 2.0 Hectare ot Village: Jarar ,Tehsil: Naraini District Banda, Uttar
Pradesh,

PROJECT NATURE, SIZE & LOCATION-

T propesed projest is Building Stone (Khanda, Gitty, Boulder) Mining Project.

Page 1
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It has been proposed to prepare 20000 m'/Year of Building Stone annually over an area 2.0 Hectare,

Logation

The mining area is located in Gata No. 2450 Khand No.-03 in Village Jarar, Tehsil Naraini & District-
Banda, Utar Pradesh. The minmg lease ( proposed projeet area fialls in Survey of Indin Toposheet No.

GICST. The mine lense area is located between as follows;

Froject Site eo-ordinates Points, No, Latitude Longitude
A 25% 18" 56.05™"N 80" 21" 37.59"E
B 25" 18" 55.30"N | 80" 2]1"389%"E
C 15" 18’ SRE6" N B0 21" 46.28"E |
D 25°19° 148"N | 80°21'44.13"E
E 25° 18" SBSE"N | 80°2]1'IB69E
F 25° 18" ST.21"N | 80°21'39.20"E
Minerals of mine Building Stone, Khandas & Gitti, Boulder Mining
Praject Mining Project
Nearest Railway Station Banda about 18.0 Km North direction
Nearest Airport Chakeri, Kanpur about 121.0 km in North direction.
Nearest Highway/State Highway NH 76 about 13.0 km towards East direction from the
project site,

Project’s importance to the country and the region

Building Stone (Khanda, Gitty, Boulder) Mining Project being uscd for construction material and other
various constructional projects. There is large demand of Gitti- Boulder for roads, railway tracks,
building construetion ete. As per requirement of Gitti-Boulder resource is available under permissible
limits. Such mining projects boost up the local as well as the economy of state because of
rapid ond cost effective infrastructural development.

This project operation will generate employment to the people residing in vicinity for about 300 days
anmually and approximntely 24 peoples employed will be benefited directly and indirectly from the
projest.

1.3 REGULATORY COMPLIANCES & APPLICABLE LAWS/REGULATIONS
a) There is no legal case against the project and project proponent.
b} There is no eny national park / Sancfuary within 10 kms radius from the project site,

Based on i information contained in the documents submitied and the presentation made, the SEAC-
3=

| \
— - IJ
-
|
4 [
i
My
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Uttar Pradesh prescribed the Terms of Reference (TOR) vide Lelier no.:

dated 27-11-2019.

1.5 POINT WISE COMPLIANCE OF TOR

The paints kave been raised by the SEAC-Uttar Pradesh in the TOR and its compliance gwm as under:-

TR oges o SotNTall Sotaiants’ BIAT

429/ patya/SEAC/5000/2019

EMP cte. should be signed by the
consultant and project propenent hoth.

E ™ 1..*;-'_{i:_m'd‘”hﬂ.1""'1“k 1‘?"

Copy of all the analysis reports signed
by analyst npproved by NABL or
MOEF&CC shall be annexed with then
EIA report and original analysis report
should be presented at the time of
presentation,

Complied
(Shall be available a1 the time of presentation. )

3.

MOU signed between the project
Proponent and the consultant should be

Complicd
(Record available)

sulymitted,

Year-wise produoction details since 1994
should be given, clearly stating the
highest prodoction achieved in any one
year prior to 1994, It may also be
categorically informed whether there
had been amy increase in production
after the EIA Notification, 1994 came
Into foree w.r.t the highest production
achicved prior to 1994,

The project proposal submitted in 2019 for
20000 m'/ year as per LOL It is newly proposed
project anly LOI has been issued and production
will be commenced after getting EC.

The lab conducting the analvels shonld
be authenticated and registered.

Monitoring has been done by the M/s Ultra
Testing & Research Laboratory, Noida, Uuar
Pradesh which is certified by NABL and MOEF
& CC. The NABL accreditation No. TC-8189.

The validity of accreditation upto 15/11/2020

A copy of docuament in support of [eet
that the proponent is the rightful lessee
of the mine should be given,

The copy of letter of intent (LOI) of mining
lease issued by the District Magistrate, Banda,
UP. vide letter no. 320/khanij-30, Banda,
dated 08-06-2019 in favour of Shri Safdar Ali
S/0-Late Shri Farzand Ali for mining of
Building Stone, Khandas & Gitti, Boulder.

LOI (Copy) is attached as Annexure I.

| mine
((authorized by Indian Burean of Mines

All documents Including approved
pian  prepared by RQP

d Directorate of Geology and Mines,
|

Mining Plan and Progressive Mine Closure Plan
of proposed mining lease area has been
approved by Director General of Mines and
Geology Department, Lucknow (U.P.). Vide

Zalehho M
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Lucknow), EIA and public hearing
should be compatible with one and
other in terms of the mine lease arca,
production level, waste generation and
its management and mining technology
and should be in the name of lexsee.
The mine plan should take into sccount
the conditions of the mine lease, I any,
in terms of distanee o be left on-
worked from the river Mowing nearby.

Letter No. T6SMINING PLAN2016 on dated
13/08/2019. Approved Mining Plan (Copy) is
attached ps Annexure 11

All corner coordinates of the mine lense
area, superimposed on a High
Resolution  Imagery/toposheet should
be provided. Such an Imagery of the
proposed area should clearly show the
Innd use and other ecological features
of the study arem (core amd bufler
zone).

All comers of the coordinates of ML area are

superimposed on toposheet of survey of India
Toposheet No. 63C/7.

Coordinntes of the mine lease area as given
befow.

Point Latitude Longitode

25% 18" 56.05"N | 80°21'37.59"E

25°18°35.32" N | 80" 21" 3898"E

25° 18" SB.B6" N
25° 19" 148" N

830°21" 46.28" E |
80° 21" 44.13" E

25° 18" 58.58" N | B0 21'38.69"E

mlmt:t’:w:!r

25° 18" 57.21"N | B0° 21" 39.20" E

Imagery of the proposed area clearly shows the
land use and other ecological features of the
study arca (core and buffer zone) for Land use
and High resolution Imagery FCC maps are
prepared with use a RS~GIS technigue.

9.

Information showld be provided in
survey of India toposheet 1:50,000 scale
indieating geological map of the area,
geomarpholopy of landform of the area,
cxisting mincrals and history of the
area, important water bodies, streams
and rivers and sofl characteristics.

Key plan is enclesed as plate no, |
Geomarphology of landform of the area is given
in Chapter no 2 of EIAEMP repont as per
1:50,000 scale.

10,

Detalls abaut the land proposed for
mining activities should be given with
information as to whether mining
conforms to the land use policy of the
state; land diversion for mining should
have approval from state land use
board or the concerned authority,

Yes mining will be done as per the guideline of
central / state govt, Policy.

It should be clearly stated whether the
proponent company has o well laid

| down Environment pelicy approved by

Yes, lessee has a well laid down Environment
Policy.

Follow-up environmental awareness among (he

Page 4
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its Board of directors? If so, it may be
spelt out in the EIA report with
deseription of the prescribed operating
process/procedures to bring Into focus
any infringement/deviation/violation of
the envirnanmental of forest
norms/canditions?  The hierarchical
system or administrative order of the
company to  deal with the
environmental issues and for ensuring
compliance with the EC conditions may

also be given. The system of reporting
of non compliances’ violations of
environmental norms to the board of
Directors of the company andfor
sharcholders or stakeholders at large
may also be indicated in the EIA

report.

employees and encourage them fo work in an
environmentally Responsible Manner,

Truined, educate and inform our employees
about environmenial management issues that
may not alTect their work and Health,

Where required by legislation or  where
significant  henlth, safety or environmental
hazards exist, develop and maintuin nppropriate
emergency and spill response programmes,

The Company shall be aware about
environmental issued and insuring compliances
and conditions which applicable for the project.

12,

Issues relating to mine safety, including
subsidence  study in  case of
underground mining and slope study in
case of open cast mining, blastdng study
cte. should be detailed. The proposed
safeguard meagures in each case should
also be provided.

Mining is being done by open cast mining so no
subsidence study is required, All the safe guards
measures chall be provided whose details are
given in Chapter No-4,

Sk g,

13.| The study aren will comprise of 10 km | Study arca comprises of 10 Kms radius around
zone around the mine lease from the | the mine lcase boundary. Topographic Map
lease periphery and data contained in | showing 10 Km radius around the ML arca has
the EIA such ay waste generation ete. | been furnished in the EIA report.
should be for the life of mine / lease
period, All the data contained in the EIA/EMP Report
are for lease period of mine
Study area selected for monitoring encompasses
the arca/location around 10 kims (aerinl) radius,
Jarur 0.28kms towards East
Jahangirabad 1,06 kms towards South
Girwan 2.34 kms townrds East
Barokhar khurd 1.69 kms towards North-
East
i Barokhar buxurg | 4.67 kms towards North
ZaRY % \ Map showing all the monitoring location is
7 St A Y attached as Annexure 111
7 N2 14.| Land use of the study orea delineating | The Lease area falling under stony area and used
i' - ' ﬁr‘ﬁr aren, agricultural land, grazing | for Building Stone purpose. Toposheet Map, and
\\ X ‘tﬁ,/- v Page 5
AN € A

84



1630

BUILDING STONE (KHANDA, GITTY, BOULDER) MINING PROJECT OF DSTRICT
BANDA

EIAVEMP CHAPTER-1- INTRODUCTION

land, wild life sanctwary and national
park, migratory route of fauna, water
bodies, haman settlements and other
eealogical femtures shonld be Indieated,

other relevant imageries along with the

document support has been Chapter no 2.

15.

A Cortifleate  from the Competent
Authority in  the Sinte Forest
Department  should be  provided,
confirming the involvement of forest
fand, if any, in the project arca. In the
event of any conirary claim by the
Project Proponcnt regarding the status
of forests, the site may be inspected by
the State Forest Department along with
the Regional Office of the Ministry to
ascertain the status of forests, based on
which, the Certificate in this regard as
mentioned abhove be lssued. In all such
cases, it would be desirable for
representative  of the State Forest
Department  to  assist the Expert
Appraisal Committees.

The Mining Lease area does not involve any
forest land. The land of the Mining lease arca is
Government land (Stony area).

16,

Status of forestry clearance for the
broken up area and virgin forestland
involved in the Project Including
deposition of net present value (NPV)
and compensatory afforestation (CA)
should be indicated. A copy of the
forestry clearance should also  be
frrnished.,

The land of the Mining lease area is Government
land on the Stony ares and this aren is free from
any reservation of Forest Departmemt Uttar
Pradesh Government,

17.

Implementation status of recognition of
forest rights under the Scheduled
Tribes and other Traditional Forest
Dwellers (Recognition of Forest Rights)
Act, 2006 should be indicated,

There is no involvement of forest land in the
project area Hence it 13 not applicable.

18.

The vegetation in the RF/ PF areas in
the study aren, with necessary details,
should be given,

Project area not falling under Reserve
forest/Protected Forest in the core zone area.

A study shall be got done to as certain
the impact of the Mining Project on
wildlife of the study area and detalls
furnished. Impact of the project an the

’E\d.‘rdlifa in the suwrrounding and any

The study arcas have No any Wildlife sanctuary
with in 10 Kms Radius. Therefore, Not
Applicable.

&/n other protected area and accordingly

-

Lot a0
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detailed mitigative measares required,
should be worked oot with cost
implieations and submitted.

20,

Location of national parks, sanctuarics,
hiosphere reserves, wild life corridors,
tiger/elephant resorves {existing as well
as proposed), if any, within 10 km of
the mine lease should be clearly
indicated supported by a location map
duly authenticated by chiel wild Hie
warden necessary clearance, if any, as

may be applicable to such projects due
to proximity of the ecologically sensitive
arens af mentioned above should be
obtained from the state wild life
department/Chief Wild Life Warden
under the Wild Life (Protection) Act,
1972 and copy furnished,

There is no National Parks, Sanctuaries,
Biosphere  Resorves,  wildlife  Cormridors,
Tiger/Elephant, Reserves within 10 kms within
the proposed mire lease area.

1.

A detailed biological study for the study
area [core zone and bufler zone (10 km
radius of the periphery of the mine
lense)] shall be carried out covering
both terrestriel and aguatic flors s
fauna, Details of Norn and fauna, duly
authenticated, separately for core and
buffer zome should be furnished hased
on field survey clearly indicating the
schedule of the fauna present.

A detailed biological study (of 10 Kms radius
study arca) wans conducted by Ecology and
Biodiversity Expert and the details are
incorporated in the EIA/EMP Report.

There is a KEN River flowing towards west
dircction from the project site which is approx. 5
kms, A canal originate from Ken river flowing
near o the project site. The East distance of
Canal is 2.50 kms from the project site and used
for Land Irrigation,

The water quality of Canal Water and other
villages of monitoring station given in surface
water quality.

The detailed biological swudy in the 10 kms
periphery has been described in Chapter 4.

Proximity to  Arens declared as
‘Critically Polluted’ or the Project
arcas likely to come under the ‘Aravali
Range’, (attracting court restrictions
[for mining operations), should alse be
| indicated and where so required,

&

rance certifications from the
ribed Aunthorities, such ns the
or State Mining Dept. Should be
ured and furnished to the effect that

The project site is neither falling in proximity
area declared as Critically Polluted nor falling in
Aravali Range,

The valid and lawful LOI of this project site has
been granted to the lease holder by the Mining
Department of UP Government is enclosed as
Annexure-L

. i~ .
w, L1 . -
N rl "I.._}-;L‘-".'
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the proposed mining netivities eonld bhe
considered.

23.| Impact of change of land use shoald he

piven,

There shall be No alternation in the land usc as
the project is of Duilding Stone, Khandas &
Gitti, Boulder. Approved Mining plan along
with the LOT is attached as Annexure 11 and 1

respectively.

lmpact of Mining on the hydrology of
the ares including water flow in the
river adjoining the mine lease. It should
nlso take into account the inundation of
mined out area due to Mow of waler
from the river,

The water body ken river approx. § kms away
from the lease anca and mining is open cast and
there is no water flow from the mine area
towards river, There is no any impact on river.

15, | R & R plan'compensation details for
the project affected people (PAP)
should be furnished. While preparing
the R & R plan, the National
Rehabilitation & Resettlement Policy
should be kept in view. In respect of
SCs /STs and other weaker sections of
the society in the study area, a need
hased sample survey, family-wise,
should be undertaken (o assess their
requirements, and action progrimmes
prepared and submitted aceordingly,
integrating the sector al programmes of
line departments of the State
Government.

There will be no significant Project Affected
Person (PAF) by the proposed mining activities,
Hence, there is no need of R&R Plan. If any
case found on the basis of assessment may be

compensate the affected people.

26.| One season (Non Monseon) primary
baseline data on ambient air quality
(rM2.5, PMI0, SOX and NOX), water
quality, noise level, soil and flora and
fauna shall be collected and the AAQ
datn so collected presented data-wise in
the EIA and EMP report. Site —specific
metearological data should alse be
collected,  The location of  the
monitoring stations should be justdficed.
There should be at least one monitoring
~station within 500 m of the mine lease
im the predominant  downwind
direction.

One  season (Non Monsoon) primary baseline
data on ambient air quality (PM;s, PM,s, SOy
und NOy), water quality, noise level, sail and
flom and fauna monitoring was carried in the
monitoring sites of 10 kms periphery whereas
monitoring Site near lease aren was  also
considercd as sito within 500 m radius. The
monitoring was done from Ist Oct, 2019 to 31st
December, 2019 by Ultra Testing Research
Laboratory (MoEF & CC spproved Laboratory).
The details have been given in the report where
required and the test reports are attached as
Annexure V.

Alr quality modeling should be carricd

Air guality modeling was carried out impact of

Page 8
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oui for prediction of impact of project
on the air guality of the area. 1t should
also take into account the impact of
movement of vehicle for transportation
of mineral. The details of the dispersion
model used and input parameters used
for modeling shounld be provided. The
air quality contours may be shawn on a
location map clearly indieating the
loeation of the site, location of sensitive
recepltors, If any, and the habitation.
The wind rose showing pre-dominant
wind direction may also be indicated on
the map.

Air quality has been incorpornted in Section 3 of
EIAEMP report.

Wind Rose Diagram shown in Section 3,

The water requirement for the project,
its avallability and source to be
furnished. Fresh water reguirement for
the project should be indicated.

The Total Water requirement in this project site
is approx. 838 KLD which consumed for
various purpose as follows-

Dust Suppression = 7.20 KLD,

Plantation= 0.80 KLD,

Domestic Purpose=0.38 KLD

The water requirement for the project is given in
Chapter 2.

MNecessary  clearance from  the
Competent  Autherity for drawl of
requisite  quantity of water for the
project should be provided.

Not Applicable
Water will be mken from near villages through
tankers.

Details of water conservation mensures

proposed to be adopted in the projected
should be given.

The project do not consume any process water
except for drinking, dust suppression and
plantation.

an.

Details  of  rainwater  harvesting
proposed, if any, in the project should
be provided.

Not Applicable

32

Impact of the project on the water
quality both surface nnd grovndwater
should be assessed and necessary
safeguard mceasures, if any required
should be provided.

¢  Surface Water
There is no significant adverse impact on surface
water duc 1o project activity. There is no water
requirement in project activity,

* Ground Water

The ground water quality will not be affected
due to miming activity,
Impact of the project on the water quality and its
mitigation measures has been incorporated in the
EIAEMP report.

- Bacged on the actual monitored data, it

R
clearly be shown whether working

ntersect pndwater, N

The maximum working depth of mining will be
beneh wise width 6 m, height 6m in Stone. So

mining depth will ot intersect the ground water

Page 9
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datn amd documentation in this regavd
may be provided. In ease the working
will interséct groundwater table, a
detajiied hydro geological study should
be vndertaken and report Tarnished.
Necessary  permission [rom  Central
Ground Water Authority for working
below ground water and for pumping
of groundwater should also be obtained
and copy furnished.

table. Hence permission is not required from
COWA.

Water requirement will be met by tanker supply
therefore permission from Centenl Ground Water
Authority for pumping of Ground water is not
required. The approved mining plan is attached
es Annexure 11,

34.| Details of any stream, seasonal or
otherwise, passing through the lease
area  and  modification  fdiversion
propased, if any, and the impact of the
spme an the hydrology

The canal water flowing 2.50 kms in the East
direction which is away from the project site and
there is no diversion modification required to
canal stream,

5. | A time bound Progressive Greenbelt
Development Plan shall be prepared in
a tabular form (indicating the linear
and quantitative covernge, plant specics
and time f(rame) amd sobmitted,
keeping in mind, the same will have 1o
be executed ap front on commencement
of the project.

There is no field available for plantation i the
lease area due to stony surface in liv of land the
plantation shall be made by consultation with
forest department or Gram Poanchayat The
number of troes shall be planted on the basis of
the survival in the area.

36 | Impact o focal transport
infrastrocture due to project should be
indieated. Projected Increase in truck
traffic as o result of the project in the
present road network (including those
outside the project mrea) should be
worked out, Indicating whether it is
capable of handling the increased load.
Arrangement  far  improving  the
infrastructure, if contemplated
(including action to be taken by other
agencies such as state government)
should covered.

Impact on local wransport infrastructure due to
the project has been assessed. There will not so
musch impact on local transport.

A=3%, |
()] | be_ previded for the mine workers

Dietails of the infrastrocture facllities to

i -!i:,iﬂ.ﬂ be Included in jhe EIA report.

Temporary shelter along with temporary toilet
connected to the soak pit at certain distance and
drinking water from the mining lease area will
be provided 1o the mine workers,

38, | Conceptual post mining Iand use and

i

Conceptual post mining land use is incorporated

Page 10
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Reclamation and Helmbilitation of
mined out sren (with plans and with
ndequate numbor of sections) should be
piven In the EIA report

in Chapter 8 of the EIAVEMP Report.

The soil is also generated from joints cracks due
to miming will be sacked in & temporary stack
yurel will be used for Land Filling purpose.

Oecupationnl health impnact of project

should be anticipated and preventive
measurcs inffiated details in this regard
should be provided. Detalls of pre-
placement medical examination and
perindical muedical examination
scheduoled should be incorpornted in the
EMP. Specinl attention should be in
view of stone crusher nearby,

All Relevant Personal Prolective  measures
provided to the all workers. Pre-medieal
cxamination and periodical medical examination
schedules  have been furnished in  the
management plan of EIA/EMP Report.

Measures of social-economic
significance and influence to the local
community proposed to be provided by
project propencent should be indicated.
As  Far as possible, quantitative
dimensions may be given with time
frame for implementation

Socio cconomic measures for the local people
have been proposed under the component of the
Cetporate Environmental Responsibility along
with the budgetary allocation have been
incorporated in the EIA/EMP Repont,

Proposed project will provide the employment
opportunity 10 the local community hence
project will have positive impact on  the
surrounding local community,

An amount of Rs. 166400 will be allocated for
CER activities and policy. Detailed break up is
incorporated in the EIA/EMP Report.

41.| Public hecaring points  raised and
commitment of the project proponent
oft the same along with the time hound
action plan to implement the same

should be provided.

The Public hearing poimts are raised and
commitmenis are point wise aftached in the
Annexure L

42.| Details of litigation pending against the
project, if any, with direction / order
passed by any court of law against the

project should be given.

There is no court case or litigation pending
against this project in any court of law,

43.| The cost of project (capital cost and
recurring cost) as well as the cost
towards implementation of EMP should

clearly be spelt ount,

—

The cost of projects (capital cost and recurring
cost) as well as the cost towards implementation
of EMP) has been described in Chapter 8,

Hl-lfl'ahqk of Transportation of mined out
mulhh a5 per the Indisn Road
Congress for both the ways (loaded as

The mine material shall be transported as per
centralistate  governiment. Rules regulation for
transportation of Building Stones.

J
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well unlonded trucks) losd and s
impact on Environment.

45.

02 kEm kechehs haul rond te be made
motorable, Submit Plan comnegt the mine  sile

road/Highway and the plan
detniled in Chapter 4.

A motorable haul road will be constructed 1o

to the nearest
for the same iy

44,

Besides the abwove, the below ﬂn!tﬂ-;tncml points arc also

i} All documems to be properly referenced with index and
confinuous page numbering.

Complied

ii) Where data are presented m the Report especially in Tables, the
period in which the data were collected and the sources should be
ndicated.

Indicated

iii) Project Praponent shall enclose all the analysis/testing reports of
water, air, sofl, noise etc. using the MoEF&CC/NABL acoredited
laboratories. All original analysis/testing reports should be
available during appraisal of the project.

Enclosed

iv) Where the documents provided are in language other than
English, an English transiation should be provided.

Provided

v) The Questionnaire for environmental appraisal of mining projects
ised carlier by the Ministry shall be filled and submi

Enclosed

vi) While preparing the EIA report, the instructions for the
propenents and instructions for the Consultants issued by MOEF
& CC vide OM. No. J-11013/41/2006-1A.T1(T) duted 4th August,
2009, which are available on the website of this Ministry, should
be followed.

Followed

wii) Changes, if any made in the basic scope and project parameters
(as submitted in Form-1 and the PFR for securing TOR) should
be brought to the attention of MoEF&CC with reasons for such
changes and the permission should be sought, as the TOR may
also have 10 be altered. Post Public Hearing changes in structure
and content of the Final ELA/EMP (other than modifications
arising out of the P.H. process) will enteil conducting the PH
again with the revised docymentation.

No
Modifications

done

vitl) The ElA report also inclede (i) surface plan of the area
indicating contours of main topographic features, drainage and
mining area, (i) geological maps and sections and (iii) sections
of the mine pit and external dumps, if any, clearly showing the
land features of the adjoining area.

Included

R LT
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CHAPTER- 2
PROJECT DESCRIPTION

L0 GENERAL

The Emvironmeninl Impact Assessment report has been prepared in terms of EIA notification of the
MoEF dated 14" Sept 2006, as amended on 1® Dec 20090 & 4° April 2011 and the BIA Guidance
Manual for Mining of Minerals (Feb, 2010) of MoEF, Govi. of India, for secking environmental
clearance for mining in the existing area of Village: Jarar, Tehsil Naraini & District- Banda, Uttar
Pradesh of Building Stone, Khandas & Gitti, Boulder Mining Project mining lease measuring 2.0
Ivectares with the total cluster area 15.97 Ha. falling under category “B1",

2.1 DESCRIPTION OF THE PROJECT

The proposed project is Building Stope, Khandas & Gitti, Boulder Mining Project and the estimated
project cost is Rs £1,20,000. The proponent has applied for mining lease for Building Stone, Khandas &
Gitti, Boulder Mining over an area of 2.0 Hectare at Village: Jarar, Tehsil Naraini & District- Banda,
Uttar Pradesh.

2.2 NEED FOR THE PROJECT

Building Stone, Khandas & Gitti, Boulder Mining Project is used for construction material and in other
verious infrstructural projects, There is large demand of Gitti- Boulder for road, milway track,
building construction ote. Abundant Gitti- Boulder resource is available under permissible limits, Such
mining projects boost up the local as well as the economy of state because of rapid and cost
effective infrastructusal development.

Letter of Intent: The Letter OF Intent (LOI) has been issued by the District Magistrate, Banda, U.P,
vide letter no, E20vkhanij-30, Banda,dated 08-06-2019 in favour of Shri Safdar Ali S/O-Late Shri
Farzand Ali for mining of Building Stone, Khandas & Gitti, Boulder (Copy of LOI has been enclosed
e Anpexure-1),

Leage Period: 20 Years

Mine Plan and Progressive Mine Closure Plan:

Mising Plan and Progressive Mine Closure Plan of proposed mining lease aren has been approved by
Director General of Mines and Geology Department, Lucknow U.P, Vide Letter No, 765/MINING

‘"’:‘W} 6 on dated | 3/08/2019 enclosed as Annexure-IL.
\.. | ] " “_‘L L
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23 LOCATION DETAILS

The mining arca is located in Gota No, 2450 Khand No-03 m Village Jarer, Tehsil Namini & District-
Banda, Uttar Pradesh. The mining lease / proposed project arca falls in Survey of India Toposheet No.
63C/7. The mine lease aren is loeated between as fol lows:

Project Site co-ordinates Points. No. Latitude Longitude
A 25° 18’ 56,05"N 80° 21' 37.59"E
B 25 1R S55.32"N | B0P21'380R"E
C 25° 18" SB.B6"IN | 80" 21° 4628 E
8] 25°19' 148" N B0% 21" 44.13" E
E 257 18" 58.58" N | BO”21° 38.65™ E
F 25° 18" 57.21"N | B0O" 21" 39.20" E
Minerals of mine Building Stone, Khandas & Gitti, Boulder Mining
Project Mining Project
Nearest Railway Station Banda about 18,0 Km North directi dimtlm
Nearest Airport Chakeri, Kanpur about 121.0 km in North direction.
Nearest Highway/State Highway NH 76 about 13,0 km owards East direction from the
project site.

' mmm& project site has its Tensil in
Naraini, District. Banda{U,P)

h Hﬂjj 4 Qabdonfi ) Page -15
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Figure 2.2 Toposheet Map of Project Site
24 LEASE HOLD AREA
The entire lease hold area of 1.21 ha lies in the rock of Building Stone, Khandas & Gitti, Boulder
Mining Project. The breakup of the land use for ancillary feature around the mining area is given below:

Sr. Land use Agriculture | Forest Land | Wasteland | Grazing Land
No. land (ha) (ha) (ha)
(ha)

|| Mining pits Quarry - - 0.124 -

2 | Approach Road - - 0.001 -

3 | Dumps . = - -

4| Office, Resht Shelter ete, - - . -

5 | Balance undisturbed land - . 1.875 i

Total - - 2.0 -

LETOPOGRAPHY

The district largely consists of irrogular uplands with outcrops of rocks intermingling mostly with
= lowlands, frequently under water during miny season. The Baghein River traverses the district from
7 -__C_-‘ ! st to north-east. The tract lying to the right of th river i intersected by numerous smaller river
/ K p mé’m&mhnmhleﬂn-mm most part of which is made up of Mar and Kabar soils,
, [ m@nn%mmhdmmm%nhmdwhnhohb:ﬁm&mmﬂtﬁ:?mm
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g

26 GEOLOGY OF THE AREA:

The general slope of lease area is from South-West to North-East direction. No seasonal & perennial
drainage exists within the lease area. Due 10 past mining the lease is degraded by mining pit & depth of
pit varies 3m to Sm. The highest and lowest point in the leasehold is 149.80 mRL towards South-West
dircction and 145, 10mRL towards North-East direction, Banda district lics between latitude 25° 00°00"
and 25%59°00™ north and longitude 80°06°00° and 81°00°00" east. Total geographical area of the district
15 4460 ug. km. District headquarter is at Banda having 04 tehsils and 8 blocke. As per the 2001 censis
the district has papulation of 1501610 of which 807320 males and 694290 females. Scheduled caste
population is 31 1660, Literacy mte of the district is 54 296,

Geologically the area comprises Precambnan Bundelkhand granites unconfirmably overlain by
Vindhyan are quaternary alluvium, The main snd major drainage of the district are Yamuna, Ken and
Baghain which are part of Yamuna river system.

Physiographically the ares can be divided into three physiographic units—

(1) Alluvial Plain

(2) Marginal Alluvial

(3) High Land (Hard rock) arca.

Agriculture is the main source of ecomomy of the district. Both surface and ground water are used for
irrigation, The nel irrigated arca is 153804 Ha and the net arca sown is 336000 Ha, which shows that
45.77% area is irrigated by ground water and the surface water while the rest depends on minfall.
Length of canal network in the district is 1193 Km. snd the number of government tubewells is 460,
Banda district is drained by Yamuna, Ken and Baghain rivers. River Yamuna bifurcates the district
Banda from Fatchpur in north and flows from west to cast in the entire district. River Ken meets
Yamuna at Chilla. River Baghain also bifurcates Banda from Chitrakoot in southeast.

2.7 GEOMORPHOLOGY & SOIL
a) Geomorphology:
The district is characterised by alluvial, hard rock as well as marginal alluvium. The district can
be broadly classified into three physiographic units. (i) The alluvial Plain, (ii) Marginal Alluvial,
(ili) High Land Area.
b) Sail:
In Banda distriet loose sediments as well as black cotton soil is found, Black cotton soil is
prominent in the central part, Four major type of soil a) Rakar, b) Mar, ¢) Kabar and d) Padua are
= dominant in the district.
= f,. YDROGEOLOGY:
On u'j? busis of hydrogealogical information ground water occurs in unconfined conditions in shallow

F@o—tﬁigidf'mnﬁnnd conditions in deeper depth in alluvium. The thickness of alluvium varies from

- _.-‘: Page-17
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45.00 1o 200000 mbgl in the district. Gramites (Bundelkhand) bas also good potential and yield at
economical discharge, Ground water occurs in fractures and joints in the hard rock, The potential

fractures are encountered from around 28.00 to 96.00 meters in some places.
Depth To Waiter Level:

As per the depth to water level data of 27 permanent ground water monitoring stations in the year 2009,
jpre monsoon water level rnges from 2.75 mbgl (Khurand) to 26.95 mbgl (Bhitar Kerdera). In the post
monsoon period, depth to water level varies from 0.95 mbgl (Girwan) to 22.50 mbgl (Pailani). Water
level fluctuation varies from 0.0 in Rolyhdyajue 1o 8.02 m at Naraini, It is observed that the hilly and
rocky arca the fluctuation is higher than the plain. Fluctuation is more where less order streams are

found

Long Term Water Lovel Trend:
Long term water level trend records in the area from 27 National hydrographic stations (2000-2009) in
ten years show that (except Mataudh) all other wells are showing declining trend. The falling trend
ranges from 0.0979 miyr (Girevan) to 1,5087 m/yr at Paprenda,
Rainfall & Climnte:
The average annual rainfall is 902,00 mm, The climate is typical subtropical penctrated by long and
intense swmmers. About 80% of the annual rainfall is received from south-west monsoon. May is the
hottest month with mercury shooting upto 47.0°C. With the advance of monsoon by mid-June,
lemperature starts decreasing. January {s usually the coldest month with temperature going upto 5.8°C.

The relative humidity 15 highest in August sboul 85% and lowest in Apnl.

2.9 MINING:
The procedure of Building Stone (Khanda, Gitty, Boulder) Mining Project process are:

Proposed Mining Method: The proposed mining method will include the following steps:

It shall be epencast & mechanized mine. To meet required production wagon drilling with decp hole
blnsting ghall be carried out. The blasted material will be handelled with excavator & loaded into
dumpers. The height & width of bench shall be kept 6m with face slopes 70°. Secondary blasting with
jackhammer drilling shall be carried out if required.
Indicate quantum of development & toanage & grade of production expected pit wide as in table below:

ROM Gitty, | Saleable Gitty, _ Ore to
Year (}vg:::';!un Khandn, Khanda, 5:::::‘ M“?::] overburden
Boulder (cur) | Boulder (curn) i ratio
150 Nil 20000 20000 Nil Nil Nil
20d Nil 20000 20000 Nil Nil Nil
) 3rd Nil 20000 20000 Nil Nil Nil
e = Gth Nil 20000 20000 Mil Nil Wil
114 ﬁ Nil 20000 20000 Nii Nil Nil
ol 100000 0
Drlllln;;
* ,'l & : Page -18
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The drilling will be done with the help of compressor and jackhammer. In this mine the diameter of hole
will be 32-34 mm and depth of hale will be kept from 0.8m to 3 3m in o single hole,

Biasting:

The hole will be blasted by using ANFO.

{*Ammonium Nitrate Fuel Oil Explesive (ANFO)"means an explosive mixture of ammonium nitrate
ond fuel oil which is not cap sensitive, but does nit include emulsion or slurry explosive or site mixed
explosive (SMIE))

Loading and Transportation:

Loading of stone block will be done with help of the winch and crane at both face and on truck. Small
stone block (patis) is loaded in truck with the belp of Excavator. The trucks will be used for
transporation of stone block and Khandas from mine site to destination.

{Note:-Blasting shall be carried out after the permission of District Magisirate, Banda (U.P.) and
Directorate General of Mines Safety, Gwalior (UP)}

Blasting shali be done under the supervision of blasier and necessary preventive measures shall be
taken as per the giidelines of Directarate General of Mines Safety, Gwalior (U.P)}

No. of Trucks Required (maximum):

Total capacity of mine : 20000 m’ per year
Total no, of working days : 300 days
Butlding Stone, Khandas & Gitti, Boulder extracted in a day 2 66,67 cum
Building Stone, Khandas & Ginti, Boulder extracted in one truck ; 12-13 cum (approx.)
No. of truck reguired per day : Approximately 5-6

Truck/tippers
Restriction of mining:

The target testing and advanced stages of exploration require larger field camps and the use of heavy
- equipmnent at the worksite, Only trained workers or authorized visitors shall be permitted onto worksites
where henvy cquipment is operating.

Only properly licensed and traimed personnel shall operate heavy equipment Workers shall be

constantly vigilunt and newer approach heavy equipment unless they are certain the operator knows

where they are, what they intend to do and where they intend to go.

Crews shall be fully wnined for the job, They shall be provided with appropriate personal protective
;,'-:'-;jff'““‘n {¢.., hard hats, steel-toed boots, hearing protection, gloves, goggles and dust masks) Drill
7/"’ rigs fnﬁ%ﬁly with all safety requirements (e.g., guards thit cover all moving parts of machinery,
*
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It is a Building Stone, Khandas & Ginti, Boulder mining project over an area of 2.0 ha. at Village: Jarar,
District Banda, Uttar Pradesh, It has been proposed to collect 20000 m’  per year of Building Stone,
Khandas & Gitti, Boulder annually as per LOI,

Vehicular Traflic Density:

The roads connect from the mine ite to NH-76 which Is 13.0 km futher East. So, a pass way ol every
100 m distance will be provided to facilitate casy and smooth movemnent of henvy duty trucks.

The State Highway has traffic density less than 3-4 trucks per day. On these Highway trucks/trolleys ply
regularly and these will easity nccommedate additional trucks/tippers per day.

Township:
Since this mining is intermittent and laborer employed would be mostly from adjoining areas, no
permanent establishment of a colony is proposed.

Power, Water Supply and Other Infrastructure Requirement Power:

All the activities will be carried out manually i.e. extraction of the Building Stone, Khendas & Gitti,
Boulder and loading by the working people, only during the day time. Hence there is no power
requirement for the project, However solar power panels will be provided for lighting in the shelter at
the mining bench for the guards in night time,

Water Supply:

In the Building Stone, Khandas & Gitti, Boulder projects there is as such no need of water o camry out
operatians. Water will be required for drinking purpose and dust suppression. The number of working
people is 28 so the water required for drinking purpose for the workers will be around 0.38 KLD, for
Plantation will be 0.80 KLD & for the dust suppression will be 7.20 KLD, making the total water
requirement will be arcund 838 KLD. This water will be supplied from the nearby area

N

Daily water demand
BISKLD

~
A - A

==, Drigking Purpose Dust Suppression For Plantation
#a0T ’sﬁﬂg‘ KLD 7,20 KLD 0.80 KLD
" . S~ ~ s/

\ N
\

[ =~ \ ':"_
%umgd’k}slm Services: .
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The workers are mostly lncals living in the close proximity of arca and will work in shifts during day
time only thus there is no requirement of major infrastructural facilities at the site, The following
infrastruciure facilities will be made availoble for the workers,

The site services like lemporary shelter, first aid box, drinking water and portable toilets facilities will
be provided to workers at the mine site.

1) Manager's Officc: The activitics shall be supervised by one compelent persom as overall
manager. In addition one mining mate cum blaster is proposed o supervise the drilling and
blnsting operntion, Main administative office is proposed to be set up in nearby locality on
rental accommodation. However, at site one office of Manager is proposed of about § x 3 mtrs
Size which shall also provide accommodation for key supervisory staff as well.

b) Canteen -cum-rest shelter: In order 1o provide the rest shelter for the personnel working in the
mine and also to provide tea’refreshment etc. as per the Mines Act, 1952, The arrangement shall
be made to install a rest shelter-cum-canteen as shown in plate no.4 and shall be utilized by the
workers, The rest shelter will be for having rest during the lunch hours by the operators/ labor.
The size of rest shelter shall be about 15 x 3 meter to accommodate the working labors.

¢) First Aid Room: To provide the first aid for any sort of injuries encountered during the mining
operation, one small first aid oom will be provided at mine site. First aid kit and sufficient
stock of material/medicines needed for first aid will be provided as per requirement, As the
Mining Engineer™anager and Mining Mates are qualified first aides, they can provide first aid
to the labar on the spot.

d) Criche: At present provision of erdche is not provided, however in future if women workers
are employed, armngement for a small eréche shall be made as per the requirement.

e} Water Supply: The water supply for drinking purpose proposed will be made available by
hired tanker. The water will be taken from the village Public water supply which is just 0.5 Km.
away from the mine site and is controlled by the public health department of the state
Govemment. The water form supply tube well is used for the entire village Banda, Therefore
the same arrangement shall continue for the mines as well,

f) Store: Since the mining operation will involve heavy carth moving machinery, a small
storeroom will be provided for day to day operations. No provisions for a separate workshop are
being made as the heavy repairs will be carried out elsewhere.

Manpower Requirement:

The manpower requirement for the proposed project will be around 28. Apart from these the local
manpawer may also be required for excavation, transportation and loading/unloading of Building Stone,
Khandas & Gitti, Boulder in dumpers/ftracksitrolleys.

> = F.} “*?,\\\\ S. Ne. Category Numbers
// 240N 1. Mining Engincer(Full time) 0l
oy NGA 2. | Geologist(Full time) ol
i ‘ N N
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1 Mines mate f Blaster 01
4. Drivers 03
L T Supervisor 02
. Time Keeper ]
g} Office AssistantDispatch 01
Supervisor

8. Compressor opemtor 01
9, Wagon Dinill eperator 1
1m0, Picoc rated workers 16

TOTAL 2%
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CHAPTER-3
DESCRIPTION OF ENVIRONMENT

30 INTRODUCTION

This section contains the description of baseline studies of the area within 10 Km radius surrounding the
Jarar, “Building Stone, Khandas & Gitd, Boulder Mine”, Tehgil- Naraini, District- Banda, Utiar
Pracdesh. The study was undertaken for prevailing environment in respect of land, air, water (both
ground ind surfece), soil, neise, biological (both flora and fauna). The data collected his been used to
understand the existing environment scenario arotnd the proposed mining project against which the
patential inpacts of the proposed project can be assessed,

L1STUDY AREA AND PERIOD

Studies of various environmental parameters have been done within 10 km radius area of the proposed
project site. The impact identification always commences with the collection of bascline data such as
Ambieat Air Quality, Meteorology, Ground and Surface Water Quality, Noise levels, Soil Quality, Land
use pattern, Biological Environment and Socio-economic aspects, within the study zone of 10 km,

radivg.

3.2 LAND ENVIRONMENT
LAND USE PATTERN

The land use pattern will mainty deal with the land usc and land cover study within project site and
surreunding buffer area. Land use refers 10 Man's activity and various uses which are carried out on
land. Land cover refers to natural physical characteristics of carth surface like natural vegetation, water
bodics, rock/soil, artificial cover and others result to land transformation.

Land use and land cover are interchangeable process due to man’s activities interference.
10 ki radius study buffer urea has taken for preparation and analysis of land use pattern.
Adopted Methodology

Data Used

¥ Sutcllite Image- Resourcesat-1

v Sensor- LISS [N
“o.¥  Band Combination- 2,3,4

P L
“‘“w_’i*,:}ﬂllciﬂtr)‘SGITmhaﬂsandth‘tufmmm

Sali of the adopted methodology for land use maps preparation of study area are given
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L ) 4
Sarellite Dma Acquisition Ancillury Data as SOI
Topo map and Google data
F
Satellite data enhancement and Geo- referencing of
classification of study arca ancillary data

Land use and land cover map preparation with
GIS layers generntion using DIP and Visual
Interpretation

L

Ground Truth Survey

Rectifications of land use/land coves maps
angd generate study area statics

Fimal Map Composition ol
1:50,000 scale

Mine Lease Area: - 1.21 Hec.

ANALYSIS OF LAND USE PATTERN
Table 3.1 Land Use/Land Caver Area Statics of Buffer Zone

S.No, | LULC Class Area in Sq. hectare % Aren
1 ____Agriculture 23210.45 T1.85
2 Waste Land/Open Land 6015.62 19.14
3 Build-up area 158754 50.5
4 River 491.21 1.56
5 Forest 123.75 0.40
Total 31428.57 100.00
Source: Satellite hnage Based
R T
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Pie Chart of LULC 10 km Radios Buffer Study Area

-Eraa in 5q. hectare

33 AIR ENVIRONMENT

Selection of Air Quality Monitoring Stations

Ambient air quality monitoring stations were selected primarily on the basis of surface influence,
demographic influence and meteorological influence. From the meteorological data already available at
the near-most site the frequency and duration of wind is preliminary determined, from which the likely
wind rese diagram is first drawn, Out of four, two monitoring stations were sclected in the direction of
the meost predominant wind direction (Up wind); one in the downwind side, one closer to the project
site.

24 hourly monitoring was cartied out for SO;, NOy, PMys & PMyp twice a week at each station for a
smdy period of 3 months

3,3.1 Wind Speed

Wind speed and wind direction data recorded during the study period is useful in identifying the
influence of meteorology on the gir quality of the aren. Based on the collected meteorological data,
relative pereentage frequencies of different wind directions are caloulated and plotted as wind roses of
Sixteen dircctions viz., N, NNE, NE, ENE, E, ESE, SE, SSE, §, 55W, SW, WSW, W, WNW, NW and
NNW for cight hourly and tweaty four hour duration respectively. The observed wind pattern during the
study period is deseribed below and is plotted for the study period. The predominant over all wind
patterns for the study period is from West to East direction.

= A .
o |\L.: ' By i
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BANDA
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Figure 3.1 Wind rose Diagram

Methods for monitoring

The Ceatral Pollution Control Beard (CPCB) has published comprehensive document on emission
testing regulations (“Emission Regulations Part-3, 1985”), Those procedures relevant 1o the particulate

monitorng are summarized in Table 3.2(1):

5
1

T'l'r'l'rrrl’l"f'l"r'r'r]’?'r

rrrry

.
-

Table 3.2(i: Methods adopted for PMyy PM,s, SO; and NOy (as NOy)

A

-
-

b
-

Parnmeters Technique Technical Protocol sy
Detectable Limit
PMay Gravimetric method US EPA Method 5 (pg/m’)
PM; Gravimetric method 1S 5182 (Part-XXIIT) S (ug/m’)
Suiphar Dioxide West and Gaeke 15-5182 (Part-11) 4 (pg/m’)
Nitrogen Oxide Jacob & Hochbeiser 1S-5182 (Part-VI) 7 (ug/m’)
i. Particulate Matter (PM):-

The CPCB method and 1S 5182 (Part-XXIIT) adopt a very similar approach to particulate sampling.
Theze are some differences in the expressions used, but they are generally of no practical significance. It

is recommended that CPCB method is adapted.
ii. Equipment calibration:

Sauegd L,
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For accurate testing of emission sources, the companents of the sampling trakn is calibrated by outsource
and supplier (Master Calibrator) standands and solutions are used, calibrated under certified reference
materinl,
The ambient air quality primary data were collected to find the existing emissions / conditions, The data
15 given in Table No. 3.2 (if) ard the ambiemt air quality Secondary data is used. The data is given in

Table No. 3.2 (i)
Table 3.2 {ii)- Ambien! zir quality Primary data monitoring stations
Station IName of the Distance from the project site Zone/Study Area
Code station /Project Area
Al Jarar 0.28kms towards East Project Area
AQ2 Tahangirabad 1.06 kms towards South Study Area
AQ3 Girwan 2.34 kms towards Enst Study Area
AQ4 Barokhar kKhurd 1.69 kms towards North-East Study Area
AQS Barokhar bururg 4.67 kms towards North Study Area
Tahle 3.2(ii) Ambient Air Quality Status
Average of
Sr. No. of Maximum | Minimum CPCB
Pollutant | Location total no. of
No. ohservation I i Standards
AQI 11.98 9.36 10.80
S0 AQ2 14.65 9.12 11,44
L | wemb | _AQ3 2 11.35 9,12 10.13 800
AQ4E 11.46 8.12 10.33
AQS 11.53 836 9.62
AQI 27.14 21.45 24.64
NO; Atg? 26.78 21.55 2382
L @pa | AQ A 27.54 22.46 2521 80.0
AQ4 26.78 2049 2434
AQS 26,54 20.78 24,03
AQI 68.24 61.48 64.84
AQ2 79.65 63.79 70.24
1 PMID 24
‘| emy | AQ3 74,61 61.45 67.26 1009
AQ4 75.52 65.45 70.89
A0S 67.13 62.15 64.28
AQI 3%.51 31.47 33.82
[ PM2.5 AQ2 41.28 34.76 38.10
= - 24 A
ST B N L I Y 38.39 3115 3471 we
< AQ4 W51 33.74 37.26
AQS 33.39 3260 3521
. AQI 0.67 0.53 0.60
1 L e AQZ 24 0.69 0.53 0.64
A,/ Ggm) i 0.69 0.53 0.62 4
3y
oy 4 Page -27
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Figure 3.4 Graphical representation of gascous CO pollutant

Ohservations:

Ambient Air Quality Monitoring reveals that the maximum & minimum concentrations of PM10 for all
the AQS monitering stations were found 10 be ranging between 79.65 pg/m’ and 61.45 pg/m’ and the
maximum & minimum concentrations of FM 2.5 for all the AQS monitoring stations were found to be
ranging between 41.28 pgim’ and 31 47 pg/m’,

As far a5 the gaseous pollutants SO2 and NO2 are concerned, the prescribed CPCB limit of 80 pg/m®
for residential and rural area has never surpassed at any station. The maximum concentration of S02
was found at AQ2 with a value 14,65 ppim” and minimum at AQ4 with o value B.12 ug/m’. The
maximum concentrations of NO2 were found at AQ3 with a value 27.54 ug/m' and minimum at AQS

with a valwe 20,78 pg/m®
Free SiQq:
“Table 3.2 (iv) Silicn Contents in dust of alr samples collected
|_Si0; (i) AQL AQ2 AQ3 AQd | AQS |
Minimum 3.69 4.02 1.95 202 378
Maximum 408 478 4.48 4.25 4.17
Observations:
= ﬂThetmtt:mmm of Si0, were found to be in range of 1.95 to 4,78 pg/m’,
#Z N
’: P L ia \TER ENVIRONMENT
¥ /[ 3.3\1" UND WATER
[ ¢ : samples were collected from the study area. The location of sampling points is shown in
-\ =\ ; *3 1 (i) and the physico-chemical analysis of the water samples is given in the Table 3.4.1 (ii).
| . i % . ; f""ll
|\\\1f < _,-\ ,;;/ Fm '!5
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Table 3.4.1 (i) Ground water sampling locations

Station No. Tocaiion Distance (km)
GWI Jarur(Handpump) 0.28kma townrds East
GW2 Jahangirabod(Handpump) 1.06 kms towards South
GW3 Girwan( Handpump) 2.34 kms towards East
GW4  Barokhar bazurg(Handpump) 4,671 kms lowards Narth

Tahle 3.3.1 (li) Physico-chemical properties of ground water Study Aren

Sampling October 2019 (GW1)
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Sampling November 2019 (GW1)
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Sampling December 2019 (GW1)
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Sampling October 2019 (GW2)

Actepiable Permbssibbe Limit in
SNa Parameter Test Methesd LT L The Absenee of
Alterante Sowrre

ot T




1657

BUILDING STONE (KHANDA, GITTY, BOULDER) MINING PROJECT OF DSTRICT

BAMNIDA
EIA/EMP CHAPTER-3- DESCRIPTION OF ENVIRONMENT
Sampling November 2019 (GW2) |
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Sampling December 2019 (GW2)
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Sampling October 2019 (GW3)
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Sampling November 2019 (GW3)
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Sampling December 2019 (GW3)
L% Prrssiter

Permissibibe Limit in
the Absence of
Alteraste Sowrce

Page -38



1662

BUILDING STONE (KHANDA, GITTY, BOULDER) MINING PROJECT OF DSTRICT 117
BANDA

EINEMP CHAFTER-3- DESCRIPTION OF ENVIRONMENT

Sampling October 2019 (GW4)
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Sampling November 2019 (GW4)
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Sampling December 2019 (GW4)
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Observation:
Analysis of resulis of ground water reveals the following: -

pH varics from 7,35 10 7.85 of Suxdy area,

Total bardness varies from 212 mg/l 1o 156 mg/l of Swdy area

Total dissolved solids(TDS) vary from 664 mgf to 916 mg/l of Study area
Chlertde from 40,55 mgfl 10 152.08 mg/l of Study arca

Fluoride from (.61 mg/l 10 1.39 mg/l of Swdy area

The ground water from all sources remains suitable for drinking purposes as all the constituents are
within the fumits prescribed by drinking water sundards promulgated by Indian Standards [S: 10500,

3.4.2 SURFACE WATER
Three surface water samples were collected from the study aren. The location of surface water samples
is glven in Tabde 3,4.2 (iii), The physico-chemical analysis of the these samples are given in the Table

34.2(iv)
Tahie 3.4.2 (iii) Surfuce water sampling locations

Station Nao. Location Direction and Distance (km)
SWi1 Jarar(Pomd) 0.28kms towards East
sw2 Girwan(Pond) 2.34 kms towards East
SW3 Barokhar khurd(cannl upstream) 2.22 kms towards Norh-East
SWd Barokhar khurd (canal downstrcam) | 1.60 kms towards North-East
SW5 Barokhar buzurg(Pond) 4.67 kms towards North

ZOTAR:

£57  dua -
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Table L3 (iv) Physkeo-chemical properties of surface water

Sampling October 2019 (SW1)
1 e _ Twlersnce Linit ws per [5:3206
Farmmeter Test Methnd '
_ B U [ a[Gasitee Class D | Clas
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Sampling December 2019 (SW1)
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Sampling October 2019 (SW2)
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Sampling November 2019 _[SWI}
' Toderanee LimB as per 152396
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Sampling December 2019 (SW2)
. " Toleranee Limil ws per 1552396
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Sampling Octoher 2019 (SW3)
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Sampling November 2019 (SW3)
. Tolerance Limit as per 15:229
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Sampling December 2019 (SW3)
. T (b Tolerance Limit ns per 18:2296
2 Chavs A § Class 18 | Clows © | Claws 1) | Class
e 766 . 6585 | 6585 | 6983 | 6583 | 64as
W07 o . . - :
26 NTU - - - = -
o203 : - - | oo | B
J - - i - -
inz o ¥ 5 3
l M =) 20 : L 2
x " - ” : 3
'C for 3 dayw) .
6 5 . 4 .
2 s - 600
U o e
[ K] . -
. 1500 - oo

L]
Ll
L]
L

«fale ls
IO--
|
L]

*

Ml e |

T el R Tl
.5
iggE..

%
fefe
lglz

Page -51



1675

BUILDING STONE (KHANDA, GITTY, BOULDER) MINING PROJECT OF DSTRICT 130
BANDA

EINEMP CHAPTER-3- DESCRIPTION OF ENVIRONMENT

Sarpling October 2019 (SW4)
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Sampling November 2019 {SW4)
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Sampling December 2019 (SWd) L
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Sampling Octaber 2019 (SWS)
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Naovember 2019 (SWS)
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Sampling December 2019 (SW5)
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Ohservation:
The analysis results indicnte that the pH ranges between 7.10 and 7.66, Dissolved Oxygen (DO) was

observed in the range of 7.8 10 8.9 mg/l. COD values were observed to be in the range of 14.40 to 22,40
my’lmdBﬂD values were observed to be in the range of 2.6 w0 3.2 mylﬂnelrmnndﬂ‘mwm

water samples revealed the ptmud'uﬂ coliform in range of 9 MPN/10O mi
0 i on the results it is evident that most of the parameters of the samples comply
with Ca "C" gla.udaﬂll of CPCB indicating their suitability for drinking water source after
conventi reatment and disinfection.
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Conclusion:

The surface water quality of the study area found agreeable range. The water quality parameter like DO,
BOD and other parameters are within the range of permissible limit for irrigntion, aquatic life survival
sl other purpose

Surface water quality criteria for different uses
(specified by CPCB, 1979 and the Bureau of Indian Standards, 1982)

3 Water quality Characteristic of water body
No meter A* B* c* D* E*
‘m__%}w mgA [ ) 4 g 3
2 %WW z 3 3
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Soil Eﬁy be defined as nth;’l:l' yer of carth’s crust, medium for the growth of plants. The soil
-I',-'I Page -58
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characteristics include both physical and chemical properties. The soil survey and soil snmples were
carricd out { collected to assess the soil characteristics of the study area. Soil samples were collected
from 5 locations (project site, one upstream & one downstream side) as shown in Table 3.4(1) and

analyzad as per CPCE norms,

The physico-chemical characteristics of these soil samples are given in Table No. 3.46i),
Table No, 3.5 () Description of soil sampling locations

Station No,

Location

Distance (km)

SQ1

Joarar

0. 28kms towards

East

502

Jahangirabad

1.06 kms towards South

503

Girwan

2.34 kms towards

East

5Q4

Barokhar buzurg

4.67 kms towards North

Table 3.5 (i) Physico-chemical properties of soil

sﬁf Qeeber 00> HOL
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Sampling November 2019 (S01)
| S.No Parnmelcr Test Method
| 3 IS: 2720 ]
+ 2720 [
1985 Reall.2006
2| pii{iS Siperion
-
)
i
]
[
Test Methad
i
Il
15:
|
15: 2720 (pant-
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BUILDING STONE (KHANDA, GITTY

Sampling Octoher 2019 (SQ2)
"?:‘3" Paramefer Test M
52
15
1
- [
1
i
i
Sampling November 2019 (SQ2)
2 Parxmater Test Method
[ _M g:m 1983 Reafl-2006
g
> »
e 7730
: T
o (jars=17)
AR PN
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Sampling December 2019 (SQ2)

sl -
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Sampling November 2019 (SQ3)

f—
%

rmml "'T{:?.J... '
2720 (), 108 it 4
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Sampling October 2019 (504)

est

L

S: 3720 -w!s;",v"-—u-:
jLJ- L,,.bil_*j,_ q,i'n“'
~11ufu_} 383 Reall 3004

Lrllh,.

5: 272 l’t
'ldu_if_l_lq S |F il
Tzl LAY =00 |T fl i}

'-:’h'r_I";""Lm'_w
__18:2720 (pan-22)
i IEL'l-j'IJ‘:b I
e :::b
Sampling November 2019 (SQ4)
' M
15: 2 -
1
(part-17)
- - -:::“'\.
Y 45 j*: _i ”-II. f:’.}\\
p 3
¥ \
f+ i '; *r !h
\ai ¥
h—_.—""
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Sampling Deeernber 2010 (SQ4)

| 5.0 Povamoter [ Uri [ Beswit ] Teat Mthod ;
| Foifnes % Chry Lamrm | oA}, 19KS Realr om0t
B Sarid f MR 13 2720 {panc 0, 1083 Reartaine
46{? :: na;n [5: 2720 (pari=1), 10KS Keadi-3000
. Sile - : AL 15: 2720 (pawtety, TERS Reall 2004
(2 1 i Suspetttion) SA 167 I i?é'ém%n.m T3R
[ Eleeirical Conductiviv pfaesitm 326 8 15 14767 ‘
. . fl*umfshmt rr_'%.: SDR.G6 TUTRIAARSOL SOPm]
ot L Sadivm Mgy 197,84  UTRLAABSOILSOMD]
6 Cilafunr mpilg 8290147 ___ UTRCTARSOIL S0P
. e IeREEDCTM rigke ATR00 VTR AASHILISOR0 ]
S| Sesdium Absoroton Fain | - 0,38 UTRLADSOILSOTT ]
[ M| Mnter Halding Cagacity i A5 VTRLAABSOILSOPAT]
e Total IGjeddalt Nitroges. | % 03 1 TRLA ABSOILSOPME
Ik Phahoryis P UTRLAATHSOILSOROL
R Blk Thinsity ey t24 18: 1720 {pany 283
TR | Orpivie Casban % | o ES: 3720 (v 22y
_b Orgoaie Mattee % 1.5 [8:2720 {pan2dy
15 __ Pupsity % 138§ UVIRLLARSOILSOMT]
T Perwehilly | oo 154 IS 2720 (pane17)
Observations:

The analysis results show that soil s basic in nature as pH value ranges from 7.28 to 7.87, Phosphorus
(54.12 10 82.63 Keg/ha.) Potassium (193.57 mg/Kg to 355.39 mg/Kg) and Electric conductivity (260.8
mg/Kg to 3304 mg/Kg) has been found to be in good amount in the soil samples.

Conclusion ;

The analytical dain of soil characteristic of the study area during Ocl. 10 Dec. 2019 were observed the

texture of the soil was sandy clay and sandy clay foam. The PH, water holding capacity ,organic matter

and micro nutrients are within the normal level for cropping pattern.

3.6 NOISE ENVIRONNENT

The naoise levels within the study area were recorded wsing Sound Level Meter and noise moritoring

results were compared with the Ambient Noise Quality Standard notified under Environment Protection
Act, 1986, The noise level menitoring locations are shown in Table 3.6 (i) and the levels recorded are as
stated in Table 3.6 (1),

Table 3.4 (i) Noise quality monitoring stafions

Sakdancbht,

Station Code | Nameof the station| Distance [rom the project site Zone/Study Area
/Project Area
NQ1 Jarar (0.28kms towards East Project Area
NQ2 Jabangirabad 1.06 kms towards South Study Area
N3 Girwan 2.34 kms towards East Study Area
NQ4 Barokhar khurd 1.69 ks towards North-East Study Area
Page -65
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NQS Rarokhar buzurg 467 kens wowards North Study Area

Table No, 3.6 (ii) Noise level status
Sarpling Octoher 2019

e
A
Guidelines Leq.
Night LAY Zone
= oo { o | to Tow T
W7 | w8 | 453 | 33e | sm0 | 450 | Rewdeniil
| a4 | s | 550 | 450 | Resktentiat
52 | ame | a7 | w7 | ssa | ase Residential
38T | 308 | 397 | 348 | 550 | 450 | Residentist
26 | 362 | 396 | 336 | 880 | 450 | Residential
 [LeqiS00AMTO 10,00 PM)
“Overved Valoe Leg o
L Cren
Night Oniisinmiion. | Zone
i B I T T LT
i68 [ w06 | 423 | 322 | 550 [ 450 | Resensiat
402 | 403 | w7 | 126 | 550 | 450 | Resmtendat
T | 404 | 467 | 334 | 850 | 450 | Residentiar
S | 970 | 28 ) S | 850 | 450 | Reskenitel
20 | My | ooas | 32 | sxo | a0 | resstentiat
|texsonaniTo oo
JLagt 10.00PM TO 6,00 AM)

l\ﬂ- M @ Ao B0 e
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enia) cren
Dy Night mmhl Zone
bew | b | b | b |t | Dyt [ oighes
SE2 | 424 | 307 | 436 | 347 | 880 | 450 | Resdential
sia | aes | w9 | woa | 350 | 530 | 450 | nesssentia
s A6 | 408 | 457 | 305 | 20 | 480 | Reddetial
518 | 383 | ams | 992 | 355 | sso | uso | meksoa
549 | M5 | o84 | 04 | 383 me Residential
| 00am 7 fo 7aey
Regi e T ata

Figore 3.5 Nodse level statuy
Results
Noise monitoring reveals that the maximum & minimum noise levels at day time were recorded as 53.9
dB(A) & 35.1 dB(A) respectively. The maximum & minimum noise levels at night time were found 1o
be 42.63 dB(A). The minimum noise levels at night time were found 1o be 32.60 dB(A).

The noise levels mmiad:&j}l%ﬁ were within the NAAQS limiis.

and EMP, the noise levels will be reduced and the impacts will

be minimized! ¥ \
.'lllr I |
Ih.l".\ i}: "" Z J * r:!.‘[
N\ G H‘f} iihal
N U.p. B Daldosfl



1691

BUILDING STONE (KHANDA, GITTY, BOULDER) MINING PROJECT OF DSTRICT 146
BANDA

EINEMP CHAPTER-} DESCRIPTION OF ENVIRONMENT

There are several other sources in the 10 ke mdius of study area, which contributes to the local noise
level of the area. Traffic activities as well as activilies in nearby villages and agricultural fields add 1o
the sunbient noise level of the area,

Table 3.6 (iif); Ambicnt Noise Quality Standards in respect of Moise

Area Code Category of Area Noise dB (A) Leq
A Indusirial Area 75 70
E Commercis] Aren 65 55
[ Residential Arca 55 as
D Silenee Zone 50 40

Note: Daytime from 6.00am to 10.00 pm and Night time from 10.0 Dpm to 6.0

Silence zone is defined as area up to 100 meters around premises of hospitals, educational institutions
and courts, Use of vehicle hours, loud speakers and bursting of crackers are banned in these zones,

3.6 THE TRAFFIC STUDY

The lease aren is connected to NH 76 about 13.0 kin towards East direction from the project site. These
roads are wide enpugh to facilitate easy and smooth movement of heavy duty trucks,

The Detailed traffic study has been discussed under Chapter-4,

During mine operation

Proposed Production of mine 20000 m’/year

No. of working dnys 300 days

Per duy Production of mine 66.67 n'/day

Per Truck capacity 1213 trucks (Approximately)
No. of trucks deplayed Approx 5-6 trucks

Waorking hours per day 08 hours(During daytime only)
No. of trucks deployed/hr Approximately 5-6 Truck/tippers
Inerease in PUC/AHr 5 trucks (Approximately)

At present the traffic load at highway is less thanS trucks per hour, in particular. Due to the proposed
project there will be addition in the existing trucks having the capacity of 12-13 cum lond that is 5-6
% ln.ldnfh- hence the changes will be at small level and will not affect the existing environment.

_ 3.7 l!lm,gkrcm, ENVIRONMENT

Gencrai al"lnﬂou of the study area: The proposed project is to nune Building Stone, Khandas &
Mﬁ&ﬁlﬂiﬂ Banda district of U.P. which lies between the Indo-Gangetic plain to the north and the
Bﬂn‘):lkhnd region s a gently sloping upland distinguished by barren hilly terrain with sparse

- %
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vegetation. Other rivers lying in the district are Ken River. The nver water being used for Irrigntion
through Canal which is passing near by the project site at then distance of 2.50kms towards East. The
district cover by river alluvial sail in the north and the remaining part of the district are covered by deep
hlack and sandy red soil,

The proposed praject site i.e, core aréa is the water chamel, which has few aquatic planis only,
However, the nearby areas Le. buffer area is having differemt types of plams (herbs, shrubs and trees).
The Banda district covered mixed variety of vegetation mainly bushes, The tress like Shishum, Neem,
Mango tree and Jammn tree, Euealypius and Babool are also found in sulficient numbers.

Commonly found Mora in the district:-

Dhak (Bulea menospermn), Teak (Tectona gramsdis), Mahua (Madbuca indica), Babool {(Acacia
nilotica) and Tendu (Diospyros melanosylen), Sins (Albizia lebbeck) Aam (Mangifera indica),
Jumun (Syzygivm cumini), Bail (Acgle marmelos), Tut (Morus alba), Bargad (Ficus bengalensis),
Neem (Azadirachta  indica), Peepal (Ficus religiosa), Safeda (Eucalyptus umbelatus), Sisam
(Dalbergin sissoo), ¢,

Commonly found fauna in the district:-

Many domestic mammal species were reported from buffer zone duning the field survey. Common
domestic animals ke Buffalo, cow, goat etc. can be noticed in open grass fields while grazing. Small
mammals like Indian palm sgquirrel (Funambulus palmarum) and field mouse (Apodemus sylvaticus) are
noticed in vicinity of the village. Inquiry from village people regarding wild animals reveals that
Monkey (Macaca mulata), Indian hare (Lepus nigricollis), Mongoose (Herpestes edwardsii), Jackal
(Canis aurcus), etc. are oficn seen in the area.

The bard population that were commonly noticed during field survey are Common tenl (Anas crecea),
Red wanled lnpwing etec. House crow (Corvas splendeng), House sparrow (Passer domesticus), Common
Myna (Graculn religicsa) ire of common occurrence.

The reptilians species commonly reported are Garden lizard (Calotes versicolor) and Eutropss maculara
along shady places in agriculiural field or where growth of bushes is noticed. Among non-poisonous
smakes ral snakes (Piyas mucosus) are commonly noticed in field, followed by poisonous snakes like
Cobra (Najanaja) and Banded krait (Bungarus multicinctus) are occasionally encounter by the farmers.

Commuonly grown Agricultural Crops in the district:-

. Traditionally rain fed and irrigated agriculture is common. The main crops grown are rice, maize,
“ 1 plgeon pea, sorghum, pearl millet, moong beans during khatif and wheat, Bengal gram, green peas,
o Rd and. mustard and lentil during rabi season. Sugarcane is the main cash crop. Rice—wheat
ropping system is more predominant. Amongst the fruit crops, mango and guava, and amongst the

""’rgmﬂ‘ eraps potato, onion, hrinjal, tomato, cauliflower and cabbage are important.
WE Ampl'ﬂblam';-'
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The fish species which are commonly found in the water bodies of district are Labeo bata (Bhangan or
Batn), Gudusia chapara (Chappera or Palla), Labeo rohita (Rohu),Catla catla (Theiln), ete.

Amphibians are commonly found ot the places along the margin of adquatic and terrésirial sysiems. Some
af the commonly reporied species are Bufo melanostictus  (common  Indian  (ond), Fuphlyctis
cyanophlyetis (Indian skipper frog), Hoplobatrachus tigerinus (Indian bull frog), ete.

Anticipated Impacts and Evaluation

The mining activity will have insignificant affect on the existing Aora and fauna, Data have been
colliected from various Government Departments such as forests, agriculture, fisheries, animal
husbandry and various offices to establish the pre-project biological environmental conditions, There
are no endangered species, wildiife sanctuary, wildlife cormdors or ecosensitive area near the core zone,
The purpose of the project itself is 1o save the flora around the project area from excessive erosion and
floods. It was found that the Building Stone, Khanda, Gitti & Boulder mining activity will not have any
significant impaet on the biological environment of the region.

= Mitigation Measures
Since, there is no migratory route of birds or grazing route of domesticated animal is reported, hence
there will be no impact anticipated. Mining activity will be confined upto a required depth from ground
level/ water level whichever is less.
IMPACT ON ECOLOGY OF THE AREA

For thousands of years, Building Stone, Khanda, Gimi & Boulder has been used for domestic
construction and house wares since prehistorie times, ond continues o be used, Today demand for
Building Stome, Khanda, Gini & Boulder continues 1o increase due (o increasing infrastructure. Mining
operators, in conjunction with cognizan resource pgencies, must work to ensure that Bublding Stone,
Khanda, Gitti & Boulder mining ks conducted in a responsible manner because excessive and
unscientific mining canses the degradation of land, Building Stone, Khanda, Giti & Boulder mining
gencrates extra vehicle traffic, which negatively impairs the environment. Where access roads cross
ecologically important areas, the local

environment may be impacted,

Mitigation measures

_j.--\.“ Yﬁw{mm mining will be done in a scientific manner as mentioned before, significant
rl'-',’ M . -

-u_!ﬁiéig:pr.m ate not predicted; however the following mitigation measure will be taken to
fwﬂi‘q@ﬁmim it
* | No mining will be dape near to important structure like bridges, dam and others as per
lmﬁins faw,

e Page -70
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& No mining will be carried ot during the rainy scason,

* The mining activity will employ many heavy vehicles 1o transport the Building Stone, Khandsa,
Githh & Beulder outside the mine to desived destination, Safe sito/froutes having less impact will
be selected for transportation. all the vehicles will be employed for transportation purpose will
he PUC certified.

Page -71
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CHAPTER- 4

ANTICIPATED ENVIRONMENTAL IMPACT AND MITIGATION MEASURES

4.0 GENERAL

All development projects whether new, under modernization or renovation, do have an impact
on the natural set up of the environment. This impact may be beneficial or adverse, depending
on the improvement or the deterioration it brings about change in the status of air, water, land,
ccology, natural systems, socio-cultural life styles and economics of the population, Depending
on the nature of activities and baseline environment status, the impacis are assessed for their
importance. On the basis of the impact analysis, the mitigating action and future monitoring
requirement are focused in the Environmental Management Plan for countering or minimizing
the impacts.

Keeping in mind, the environmental baseline scenario as detailed in Chapter 3 and the proposed
mining activity described in Chapter 2, it is attempted to assess the likely impact and its extent
on vanous environmental parameters and likely mitigation measures to be adopted.

4.1 LAND ENVIRONMENT

The Mining and allied activities involved in Building Stone (Khanda, Gitti and Boulder)
Mining Project from the rocky stones on the Gata No. 2450 Khand No.-03. The clearance of
overburden such as weeds and other accumulated matter like wood end crops, animal bones
and those intentionally thrown garbage, other than soil, gravel and pebbles are cause of
pollution and result in environmental degradation. Time takes care of it and once again gets
turned to a changed ecology of the region. As the time passes it tums into a place of sheller,
food and of reproduction of many life forms. The disturbance to the new form of biota and to
the riparian habitat by man originated mining activitics lead once again to the environmental
degradation.

Impact on Soil

There is generation of gritly soil is negligible as the area is not covered by top soil cover hence
few rejects will be developed which is used for lease boundary barrier plantation and haul road

| dessi g,
‘ Impact dh Land Use
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The arca is having undulating surface surrounded by barren land. The arca is partially covered
by alluvial soil. The proposed area and surround arcas are mostly private land owned by
individual, Presently the existing quarry lies in 2.0 ha area. The potential adverse impaet of
opencast stone mining will be in the form of change in land use pattern. So reclamation of
mined out land will be given due importance as o step for sound lend resource management in
the form of reclaimed land and water body.

No adverse impact is anticipated on land use of buffer zone associated due 1o the existing stone
mine project, as all the activities will be confined wiXhin the project site only. Stone mined out
from the mine is being and continucd to be used as boulders of different sizes for River Anti-
erosion, Dam construction, embankment works etc. After crushing into different sizes of
aggregates from 6mm to 63mm, the product can be used in construction and road projects.

4.2 WATER ENVIRONMENT
4.2.1 Impact on Surface Water
At present scenario there is no any seasonal or perennial source of water is passing through the
lease area. Dwuring the miny season, there may be accumulation of surface water, which is
proposed 1o be pumped out to keep the working area dry and it is being utilized for dust

suppression.

The stone mineral found in the area is non-toxic in nature. There will be no outside discharge of
liquid effluent from the mine site. It is, therefore, apparent that there will be negligible impact
of mining on the surface water regime.

The surface water quality of the canal water passing 2.50 kms towads East direction from the
prapased unit. The baseline data of the water quality parameters of Canal water originates from
Ken River. The other source of the surface water 2 number of the ponds approx, lkm. The
quality of the water is discuss in the Chapter-3

4.2.2 Impact on Ground Water

Ground water pollution can take place only if the mining rejects contain toxic substances,
which get leached by the precipitation water and percolate to the ground water table thus
polluting it. Any nearby wells or other sources of water can be rendered unfit for drinking and
even for industrial use,

: not the case with this deposit as the mineral or topsoil does not contain any harmful
e Morcover, stone constitutes of fairly inert and chemically non-reactive ingredients.
: g; 5 I‘|I
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It is noticed from nearby dug wells and bore wells that the ground water table is available

below 30 meters of the normal surface level. As the mining operation has been proposed to be
camed out much above the ground water table thene would not be any adverse effect on the

ground water,

The ground water available in the nearby Handpump, well, borewell is analysed and it is found
within the prescribed standard of CPCB and it is also being and will be continued to be adopted
the remedial measures to keep the water quality within the preseribed standard.

4.2.3 Mitigation Measurcs for Water Environment
* Adequate control measures are being and will be continued to be adopted to check not
only the wash-off from soil erosion but also uncontrolled flow of mine water, The
measures to be adopted are-

¢ Garland drain will be provided at the toe of the dumps, to channelize the runoff water
from dumps into the water reservoir (i.c. mined out pits) & around the active pits to
restrict rainy water from entering in to the working pit.

* Retaining walls having water holes will be provided along the toe of the dumps 1o avoid
the soil wash out & around the active pit to prevent fall of human/animal in to the
working pit.

= Dumps slopes are being stabilized followed by plantation to avoid soil erosion,

¢ No waste water is being discharged from the mining activities.

4.3 AIR ENVIRONMENT
Anticipated impacts and evaluation

Information on air quality was studied and various modeling techniques predicted that the
mining activity is not likely to affect the air quality in a significant manner. However, loading

'}’ ,-ﬂ{i\lding Stone (Khanda, Gitti and Boulder), its transportation and unloading operations may

cause s"mm deterioration in air quality due to handling dry materials. In the present case, only
wet rnh(tu‘i'tls will be handled, thus eliminating problems of fugitive dust. Also, the collection

ﬁr:-ﬂ,liﬁiég'uf minerals will be done manually without any blasting. Thercfore the dust

gmurgt'-.-{gﬁ likely to be insignificant as compared to mining processes involving drilling,
 blastirip, siechanized loading etc.

L = 4
(1 -:./

- _A## Modeling
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In general, mining operations generate substantial quantitics of airborne respirable dust, which
may lead o the development of impairment of respiratory system of mine workers. The
increasing trend of mining leads 10 release of huge amount of dust. These air borne dust
poarticles, generally helow 100 micron in size, are nuisance particulates and cause health
hazards as an ill effect of mining activitics. Extraction activities like drilling, blasting, material
handling and transport are & potential source of air pollution. Therefore, a detailed study on
emission sources and quantification of pollutant coneentration by means of dispersion
modeling is required to access the environmental impact of a mine. On the basis of the
predicted increments fo air pollutant concentrations, an effective mitigation and environmental
plan can be devised for sensitive areas. In case of Building Stone (Khanda, Gitti and Houlder)
mining, blasting and drilling is involved activities, the impacts may also be caused by material
handling and transportation activities of mostly wet Building Stone (Khanda, Gitti and
Boulder) and the same are minimal.

EUGITIVE DUST- MODELING

Air quality modeling was done using line source model as published by USEPA “Workbook of
Dispersion Modeling' by Turner, for transportation though roads and the empirical emission
factor equations from USEPA. Emission factors to be used in Line source Dispersion equation
is gdopted from formula as given below:

E=k* (L.7) * (/12)*(S/48) * (W/2.T)""* (w/d)"* * (365-p/365) kg/VKT (1)
Where

E = Emission Rate (kg/VKT)

k= Particle size multiplier = {0.36)

s = Silt Content of the Road surface material (%) = 10%

S = Mean Vehicle Speed (km/ir) = 20 km/hr

W=Mean Vehicle Weight (tonnes) = 10 tonnes

we= Mean number of wheels = 8

- 'fyer@grnb-er of days with at least (.254 mm of precipitation per year = 60

f= ffeq

y of Vehicle movement in no per hour = 2 vehicles / hour
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E = 0.61766 ke/VKT
E = 0.0003 gisec/m

Concentration of the fugitive dust was calculated using the empirical equations for unpaved
raads published by USEPA- AP4Z2. The Concentration of the fugitive Dust is given below:

C=@m" (E/0zv)Exp-[(h’)/(2 oz’)] x 10° (2)
Where '

C = Hourly Concentration in microgram/ m’

E = Emission Rate = 0.0003 g/sec/m

v =Wind Speed =4 m/s

h =0m

Modeling was done for an infinite line source assuming unpaved road. For conservative
calculation wind was assumed to blow at a velocity of 4 m/s perpendicular to the road, The
results for 24 hourly concentration values are given in the Fig. 4.1:

Mitigation measures

The enly air pollution sources are the road transport network of the trucks/dumpers, The dust

suppression measures |ike the following will be resorted:

* Water sprinkling will be done on the roads regularly. This will reduce dust emission further
by 75%.

e Care will be taken to prevent spillage by covering the carrying vehicles with tarpaulin and
sprinkling of water, if dry.

» Fortnightly scraping of road in order to keep the roads almost leveled. This will ensure
smooth flow of vehicles and also prevent spillage.

* Overloading will be kept under check by giving prior awareness,

* Proper Tuning of vehicles to keep the gas cmissions under check.

« Plantation of trees along the road sides helps to reduce the impact of dust in the nearby

- o —_.miﬂgm
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The monitored noise level duning the base line period within the core zone and buffer zone has
been found to be within the prescribed CPCB standards which will also be confined within the
limit by undertaking more plantations within the mining area especially in the direction of
habitation to act as a sound barrier.

4.4.1 Impact dve to Ground Vibrations

Ground vibration, fly rock, air blast, noise, dust and fumes are the deleterious effects of
blesting on environment. The explosive energy sets up a seismic wave in the ground, which ean
cause significant damage to structures and disturbance fo human occupants. It causes major
damages 1o the pit configuration too.

When an explosive charge is fired inside the blast hole, it is instantly converted into hot gases,
which exert intense pressure on the blast hole walls. High intensity shock waves propagate
radically in all directions and cause the rock particles to oscillate. This oscillation is felt as
ground vibration. The proposed mining operations using deep hole drilling and blasting using
delay detonators are bound to produce ground vibrations,

Ground vibration from mine blasting is expressed by amplitude, frequency and duration of
blast. The variables, which influence ground vibrations, are controllable and non-controllable.
The non-controliable variables include general surface terrain, type and depth of overburden
and wind, Similarly, the controllable variables include type of explosives, charge per delay,
delay imterval, direction of blast progression, burden, spacing and specific charge and coupling

mtio.

The oscillation of rock particles is called Particle Velocity and its maximum value is called
Peak Particle Velocity (PP'V), which is measured in millimeter per second.

As the distance increases, the PPV value is likely to reduce. The ground vibrations generated
by blasting during the mining operations will be well within the standards prescribed by DGMS
by controlled blasting. Ground vibrations are not likely to affect the structures in the vicinity of

mine lease area.

By adopting controlled blasting, the problems will be greatly minimized at mines, The impacts
are also minimized by choosing proper detonating system, optimizing total charge and
charge/delay.

442 Measures for Minimizing Adverse Impacts
Pl 1"!_'_\’_ » . Naise Control Measures
e
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* The following control measures are being and will be continued to be adopted to keep
the ambient noise levels well below the limits:

¢ Drilling is being carried out with the help of sharp drill bits which will help in reducing
noise.

= Secondary blasting is being totally avoided and Hydraulic rock breaker is being used for
breaking boulders,

« Contralled blasting with proper spacing, burden, stemming and optimum charge/delay
is betng maintained,

» The biesting is being earried out during favorable atmospheric condition and less human
activity timings;

* Minimum quantity of detonating fuse is being consumed by using alternatively Excel
non-electrical initiation system;

* Proper maintenance, oiling and greasing of machines at regular intervals is being done
to reduce generation of noise.

* The prime movers/diesel engines are properly maintained;

* Provision of sound insulated chambers for the workers deployed on machines (HEMM)
producing higher levels of noise;

* Proper designing of plant & machinery by providing inbuilt mechanism like silencers,
muffiers and enclosures for noise generating parts and shock absorbing pads at the
foundation of vibrating equipment.

¢ Green BelvPlantation is being developed around the mining activity area and along haul
romds. The plantation minimizes propagation of noise,

* Personal Protective Equipment (PPE) like ear muffs/ear plugs is being provided to the
operators of HEMM(Heavy Earth Moving Machinery) and persons working near
HEMM; and

* Reducing the exposure time of warkers to the higher noise levels.
& Periodical monitoring of noise will be done,

» Measures to Control Ground Yibration
The blasting operations in the mine is carried out by deep hole drilling and blasting using delay
detonators, which reduce the ground vibrations. The measures that are generally followed and

quantity of explosive, suitable stemming materials and appropriate delay
are being adopted to avoid overcharging and for safe blasting.

Kf'!lequmc safe disggnce from blasting is being maintained,
Page - 78
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* Blasting operations is carried out only during day time,

* The charge per delay is minimized and preferably more number of delays is used
per blasts;

« During blasting, other activities in the immediate vicinity is temporarily stopped;

s Drilling parameters like overburden, depth, diameter and spacing is properly

designed to give proper blast,
4.5 BIOLOGICAL ENVIRONMENT

Ecological Impacts
Mining which leads to the removal of channel substrate, re-suspension of streambed sediment
and stockpiling on the streambed, will have ecological impacts. These impacts may have an
effect on the direct loss of stream reserve habitat, disturbances of specics atteched 1o streambed

deposits, reduced light penetration, reduced primary production, and reduced feeding

opportunities.
Table 4.1 Impact Prediction & Mitigation Measures ~ Blological Environment
Environmenta | Aspects | Potential Impact Mitigation Measures
I Parameter
Biological Dust Dust  deposition on | Truck will be covered. Sprinkler
Environment | emissio | vegetation & Agriculture | will be installed at crusher loading
n duc to | crop around periphery of | & unloading point; regular water
mining | ML area may retard the | sprinkling within the mining area
activity | photosynthetic activities of | and also on haulage road will be
plants subsequently may | carried out.
reduce the crop
productivity  specifically | Extensive plantation will be
within 500m from mine | camied out around safety zone.
lease aren,
The waste material/lOB will be
stacked on the opposite of the
sloping face of the designated
location,
Plantation along the Safety Zone

Plantation along the periphery of the existing (nonoperational) mine developed in 0.20 Ha. By
Shri Mujibuddin Siddigqui Quarry are as follows:

Sr. No, | Scientific Name Local Name Quantity
1. Mangifera indica Aam 25
, Tectonagrandis Sagon 30
. Psidium guajava Amrood 20
4 | Syzizium cumini Jamun 25
R, Total 100
\ el
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At the end on life of mine further plontation shall be carried out in same aren (0.20 Ha) and also
be houl road as per mine plan. Around 100 saplings within the safety zone (7.5 m) will be
planted to the end of hife of mine.

Selection of plant species with special referenee

Sr. No. | Plant species Purpose of plantation of species
Aegle marmelos Pollution Tolerant Plants
Allizzia lebbeck
Butea frondosa
Alstonia scholaris Best dust filtering capacity Plants
Ailanthus excelsa
Ficus benghalensis
Azadirachia indica Automobile Exhaust pollution Control
Cassia fistula

Delonixregia K
Phyllanthus emblica Medicinal value Plants
Terminalia arfuna
Azadiracta indica
Tectona grandis Economic value Plants
Pangamia pinnata
Shorea robusta
Cymbopagon martini Soil Conservation Plants
Ziziphuy fufube Fruit bearing Plants
Pridigium guava
Syzygivm cumini
Mangifera indica
Daibergia sisso Nitrogen Assimilation Plants
Cassia siamea
Cassia fistula Aesthetic beautification Plants
Polyalthia lnngifolia
Delonix regia

It is 1o be noted that preference will be given to indigenous plant species. Mixed plantations
wlll be done keeping optimum spacing between the saplings.

_ aqlng the EC, when the mine will be in operation stage, the excavated stone will be
mmtd.kl to adjacent crusher outside the lease aren (50 mir distance) where as a distance of

roads.

The distance covered outside the mining lease area is since only 50 mtr. Approx. and the road
e will be the dedicated one for exclusive use, the existing transportation infrastructure will not at

all be used,

’2\ 950 mir (approx.) will be covered by the tippers within the mining lease area over the haul
v “

Page - 80



1704

BUILDING STONE (KHANDA, GITTY, BOULDER) MINING PROJECT OF DSTRICT

BANDA

ELAVEMI" CHAPTER-4- ANTICIPATED ENVIRONMENTAL IMPACT AND MITIGATION MEASURES

The movement of excavated and

sized stone from the crusher will be through unnamed Read

approach road covering a distance of 0.35 km. along with other traffic. The incremental traffic
is expected 1o be 4 nos. Per hour which is also expected not cause any significant impact cither
on existing roads or in the pollution load

Impact on Socio - Economic Aspects

The existing project would create

certain impacis with beneficial as well as adverse effects on

the socio economic environment. The likely impacts due to mining are described below:
Impact on employment pattern Employment is main aspect for enhance the quality of life in
any region. Employment opportunity is being and continued to be given to only local people in

the form of skilled and unskilled

labor. Mining activity will generate some indirect jobs and

business opportunities as hotel, small shops kiosk ete. It will help to reduced poverty and
improved living standard in the study area. It will help to improve economie condition of the

stndy arca.

Impacts on socio-economic enviconment and mitigation measures

Impact

Mitigation Measure

Due to mining and transportation of
stone will gencrate the small shops,
dhabas, garnge, restaurant,
vegetable shops ete. along the road
| and penerale direct employment,

Positive Impact

Mining activity will generate direct
employment by reeruiting 121
people which will be employed
locally and preference will be given

1o lozal poople,

Pasitive Impaci

Such shops along the roads will
generate solid waste and waste
water which will have adverse
impact on human health,

4 nos. of Garbage bins will be provided for proper disposal of solid
washe,

The munieipal wastewater will be disposed off into septic tanks
and soak pit,

&nymﬁm af  stone  resultamt
cftion of fugitive dust cause
wirkers of the mine to suffer from
pitional hazards like skin
:Ilug:igaj.  eye  and rﬁﬁimm
- ete

{ This™ creates serious threat to

Dust mask will be provided to the workers engaged at dust
generation points like excavation and loading points.
Regular water sprinkling on unpaved roads to avoid dust

generation.
The mined out arca will be convert into waler reservoir and
barricade with wire fencing,

The mining is planned in non-monsoon seasons only,

=
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residents in the aren who depend on
river water for their domestic

_Purposes,

Major  source of socio-health
impecis  of tmnsportation  will
generate from ek, dust  ete
Incrense i accidents as a result of
rash driving of dumpers carrying
mineral through the roads may be

possible.

It is proposed fo plant 200 No. of local species per year with
consultation of Forest department with some fruit bearing and
medicinal wees, along the haul roads, outer periphery within the
miming arca {o control the dust,

Planning transporation routes of mined matenial so as to reach the
nearest paved roads by shortest route, (Minimize iransportation
over unpaved road). Alematively, gravelled mad may be
constiicted between mine lease area and nearest paved road
connectivity: The speed of wucks plying on the haul road should
limited to avoid gencration of dust; and Covering of material
during transportation on trucks to prevent spillage of stone from the
trucks, The trucks will be covered by tarpaulin. Overloading will
be avoided.

Regular water sprinkling on unpaved roads to avoid dust

generation during transportation.

Impact on population growth:

The existing mining project will cause migration of outside people also in search of their food,
shelter and livelihood due to which there will be positive impact on population growth of the

study area.
Impact on lifestyle:

The study area is mainly ribal dominant. Increased economic activities in the project area can
bring addictions. In the tribal arcas the ethnic people may also get affected by additional

addictions.
Impact an quality of life:

Duc to mining activity study area would progress in terms of develop housing, education,
medical, health, sanitation, power supply, electrification and transport in the area, which may

in the region. Existing project is expected to contribute improvement

[
m life in the region it may help to improve human index of the study area,

Impact. &n{bkman settlement:

The villages md their inhabitants in the buffer zone will not be disturbed from their settlements
to the l__n;;ung eperations. There is no inhabitation within the lease arca. Therefore neither
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villages nor any part of village or any hamlet will be disturbed during the entire life of the
mine. As the mining aperations will not disturb or relocate any village or settlement, no adverse
impact is anticipated on any human scttlement.
Impact after mining:
Mine pit of mining arca after excavation will converted into a water pond and used s a natural
water harvesting system for collection of rain water. In addition fishing activity can be
performed through fisherman in water pond, it will generate employment opportunity,
Mitigntion Measures:
In order to mitigate the adverse impact likely to arise in social, cultural and economic aspects in
the surrounding region certain line of action is being and continued to be adopted related to:
Ensure that roads are properly signed, vehicles are well maintained and drivers are well trairied
and safety conscious,
Cohesive relation should be maintained with the concerned community so that in future any
mishap may not disturb the harmony of the region,
Enhancement of community development through implementation of development programme,
which will ensure the provision of basic facilities that are lacking and improvement of existing
ones.
Oceupational Health (Impacts and Mitigation Measures)
EISQ (Enzymatic Indicators Of Salt Quality) has concern and takes fll responsibility for the
protection of the workers against sickness, disease and injury arising out of their employment
and have adopted certain principles with regard to occupational health services, like
establishing and maintaining a safe and healthy working environment which will facilitate
optimal physical and mental health in relation to work.

Impacts on occupational health and safety

Impact Mitigation Measure

The mining of stone (minor
mineral) ean cause the lung disease
and respiratory disorder due to dust

Dust masks will be provided as additional personnl protection
equipment (helmet and safety shoes) to the workers working in the
dust prone area. Regular water sprinkling will be done and dust

exposure, thasks will be provided to the workers,
Due to noise exposure, hearing | Ear-muf¥s will be provided to the workers and good maintenance
disorder may be resulted. of vehicles will be provided
,__._-'-“T;"’Hﬂ;@‘n:idw at the site due to | Workers are informed, kept aware and trained about passible
T | Y =,
| mining ‘fabfpm-ltiun may  be [ accidents during the mining operation and persona protective
ninﬁiipmu."*h,l equipment’s will be provided wiz, gloves, safety shoes, dust mask,
\ | safety jackets, helmet et In addition to, the awarcness about the
f 3
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be done quarteny

occupational health hazards due 1o mining activities to avoid any
incident will be provided to the workers Pre- placement health
check-up will be made mandatory and periodic heath check-up will

The following occupational health measures shall also be adopted:-

Identification and asscssment of the risks from health hazards in the workplace;

Surveillance of the factors in the working environment and working practices which may affect
waorkers' health, including sanitary installations, canteens and housing; and Advice on planning
and organization of work, including the design of workplaces, on the choice, maintenance and
condition of machinery and other equipment and on substances used in work.

Identification of Work Related Health Hazards
Details of the principle environmental and occupational risks that are likely o be created are given in

L] ¢

Table 4.2.
TABLE 4.2 WORK RELATED HEALTH HAZARDS
Sr. No. | Hazardous Activitics Type of Hazards Scverity of Injury
Expased to high level of Noise Hearing impairment
1 Drilling Exposed to dusty environment _Dust related diseases
Struck by fly rock Serious Physical inj
Exposed lo en Dust related diseases
Exposed to high level noise Hearing impairment
2 Dlasting Exposed to excessive vibration
Serious injury, and
Stru ] i equipment damage
3 Loading Struck by fall ofnhim Serious Physical injury
cle
Fall of vehicle from h-ulght while Serious injury, and
reversing ‘ equipment damage
Exposed to high level noise Hearing impai
4 Transportation Fire in engine due to over heating Serious Physical injury
Storage of oil, Fire & vigorous
S lubricant Leaks and spills chemical reaction
Battery maintcnance
6 handling Acid spillage Acid burns
Hi operation
f;f";; f": N Use/repair of Oil spillage
7. QO ) '\\ hydraulic jacks & Rupture of hydraulic hoses
F .k TN .le pumps Strsical ijury
|| * ? L 1 |
f a5 mmcaﬁ ON HYDROLOGY
'I}E.K \ oA TR "impact 4 Mitigation Measure
"E-\.i N 111:.- nuu;nk—jjﬁ the mine site area | The water table will not be intersected during mining as depth of
S ——AN 4
1" N i ¥
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may camse the ground water
contamination due to inlersection

pit.
Proper analysisMonitoring will be done to check Ihe ground and

of the water table. surface water quality..
Change the wpogmphy will diveri | There is no proposal of any stream modification/diversion due to
the water flow. this mining activity hence there will be no any impact on flow of

‘water,

4.7 IMPACTS ON GEOLOGY AND MITIGATION

Geomorphic impacts and/ or visual
intrusion.

Impact Mitigation Mensure
Degradation of land Adopting methods that are less wasteful, use of technologies that
ars uscr and environmentally friendly.
Degradation of stone reserves Mmhﬂil?liun of quarries after use.

Minimizing geomarphic disturbance by maximizing stone reserves
through deep quarying and avoidance of establishing small and
haphazardly located quarnies that contribute to environmental

degradation.

4.8 TRAFFIC ANALYSIS

Traffic analysis is carried out by understanding the existing carrying capacity of the roads near to the
project site and the connecting main roads in the area. Then depending on the capacity of the mine, the
number of trucks that will be added 1o the present scenario will be compared to the carrying capacity.

Table 4.3

(i): Existing Traffic Scenario & LOS

V= Volume in PUC s/hr & C= Capacity in PUC s/ br

The existing Level of Service (LOS) at Near Village and at highway is “A" i.c. excellent, as per

clussification,

0.0 -02

:'.z - n;"
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04-06 C Good / Average / Fair
0.0« 0.8 D Poor
0.8-1.0 —E ___ Very Poor
Note: Capacity as per IRC: 106-1990
Mo of Trucks Reguired (maximurm):
Total espncity of mine - 20000 m”* per year
Total no. of working days : 300 days
Building Stone, Khandas & Gitti, Boulder extracted in a day } 66.67 cum
Building Stone, Khandas & Gitti, Boulder extracted in one truck : 12-13 cum (approx.)
No. of truck required per day Approximately 5-6
Truck/tippers

Table 4.3 (ii: Madificd Traffic _

NH-76 96 900 0.21 B

Rexults

From the above snalysis it can be seen that the VIC mtio is likely to change to 0.21 with LOS both
being “B" which means ‘Very Good' as per classification. So the additional lood on the carrying
capacity of the concemed roads is mot likely 1o have any significant adverse effiect.

sl
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Fig. 4.1: Map Showing Transportation Route Map

4.8 STATUTORY REQUIREMENTS

It is aceepted that effective resource management cannot be done in isolation. The Department therefore
vigorously pursues approaches towards coordination and integration where possible, so as 10 lead to
coordinated regulatory systems,
A regulatory system consists of both statutory and non-statutory components, In the Scctorial-specific
strategy for prospecting and mining, the Department participates within an integrated environmental
mandgement system which is sdministered in terms of the Acts and Rules. Other Acts dealing with
matters relating to the conservation and protection of the environment and which a holder of a mining
nuthorization must also take cognizance of, include inter alis, the following:

=  The Mines Act, 1952

* The Mines and Mincral (Development and Regulation) Act, 1957

»  Mines Rules, 1955

*  Mineral Concession Rules, 1960

¢ Mineral Conservation and Development Rules, 1988
. o % State Minor Minem! Concession Rules, U.P., 1963
y A \htc Water (Prevention and Control of Pollution) Act, 1974

. Th-c hlr{r'r:wmlﬂn and Control of Pollution) Act, 1981
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s  The Environment (Protection) Act, 1986
s The Forest (Conservation) Act, 1930
&  The Wildlife (Protection) Act, 1972

ETFFRTFERFEREREEE
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CHAPTER-§
ENVIRONMENTAL MONITORING PROGRAMME

50 INTRODUCTION

Success of any post-project environmental monitoring programme depends upon the efficiency of the
organizational set up responsible for the implementation of the programme. Regular monitoring of the
various environmental parameters is also necessary to ovaluate the effectivencss of the management
programme so that the necessary corrective mensures can be taken in case there are some drwbacks in
the proposed programmie. Since environmental quality parameters at work zone and surrounding aneas are
important for maintaining sound opersting practices of the project in line with conformity with
enviranmental regulations, the past project monitoring work, therefore, forms a part of EMP.

5.1 PROPOSED SET UP
Keeping the utility of monitoring results in the implementation of the environmental manngerment

program in view, an organizational chart has been proposed, headed by General Manager as shown in Fig.
L
The 2aid ream will be responsible for:
u. Collecting water and nir samples from surrounding area and work zone monitoring for pollutants,
b, Analyzing the water und nir samples.
¢. Implementing the control and protective measures.
d. Co-coordinating the environmen? nelated activities within the project as well as with outside
ngences.
e, Collecting statistics of health of workers and population of surrounding villages.
f. Monitoring the progress of implementation of cnvironmental management program. Greenbelt
dewvelopment, efc,
The laboratory will be suitably equipped for sampling/testing for various environmental polhutants,

- Page- 829
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ENVIRONMENT MANAGENMENT Impiementrion of Conteol AMeatire
CELL

feview with General Monager
Report submitsion and correspondence
with concerned Stite/ Central Government

Environment Budgets & sonctions

Head Environment Review Implementation

Lizison with MOEF/SPCE
implementotion of EMP
Aliotment af Deily jobs

Emwlronmental Officer

Senior Chemist Analysis of samples-Ale, water,
woils etc

Lab assistant

implementation of Control Measures

51 MONITORING SCHEDULE AND PARAMETERS

Alr Quality Monitoring

Alr Quality monitering is essential for evaluation of the effectiveness of abatement programmes and to
develop approptiate control measures, The project proponent will monitor ambient air quality in and
around the proposed Building Stone (Sand Stonc) Mining Project at a frequency mentioned in the
maontoring sehedule for various parameters and take appropriste nir pollution control measures in order to
ensure that the concentration of PMy,, PM g, S0; and NO; are within limits,

Water ‘ng_ﬂﬂl"
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Water quality monitonng svolves periodical nssessment of quality of surface water and the ground water
niear the miming project. Surface water ssmples will be analyzed for all the parameters as pes EPA, 1986
and ground water samples will be analyzed for all the parameters as per 1S-10500.

Nakse Level Monitoring
Noise level monitoring will be done for achieving the (ollowing objectives:

a) To compare sound levels with the values specified in noise regulstions
b) To determiie the need and extent of noise control measures of various noise generating sources

Noise leve! monitoring will be done at the work zone 1o assess the ecoupational noise exposure levels.
Noise levels will also be monitored at the noise generating sources like mineral handling srrangements,
vehicle movements and also nearby villages for studying the impact due to higher noise levels for 1aking
necessnry contiml measures at the souree,

Table 5,1 Monitoring Schedule and Parameters

S No Description of Parameters

Schedule and Duration of MonitoringExecution

|

AT Quality;
a) In the vicinity of the mine

b} In the vicinity of the transportation
Network

Hc} Dust suppression on roads

24 hourly samples twice a week for one month in each
[easan excepl monseon season

Fegularly in non- monsoon months and whenaved

d) Scraping/ bulldozing of road to shit  pecurrence of fugitive dust takes place
aceumulated dust 1o the sides
Fortmightly
i E\’mwﬂmﬁtymmnmuud the site; Dnce in a season for 4 seasons in a year
) Surface water quality
b) Ground water quality _
] Ambicnt Noise Level Twice a year for two years & then once a year
4 Fall-q-n.ulinr Onee in two years on project moenitoring aren
5 mventory of Flora{tree plantation, survival Once in two years on prnjwl moniloning aren
¢) & Fauna
& io-economic condition of local, Onee in 3 yenrs

slation, physical survey

SEESEEEES
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CHAPTER-6
ADDITIONAL STUDIES

6.1 HAZARD IDENTIFICATION AND RISK ASSESSMENT METHODOLOGY

A) RISK

Risk comcems the deviation of one or more results of one or more future events from their expected
wilibe,

I_'tlsk related to the
‘ considered hazard

v

1 Is & “function” of l

v

Severity of the '
possible harm that
can result from the
considered hazard

'

' PROBABILITY OF OCCURRENCE OF THE |
DRUARINEE |

+ : .

i Frequency and l , .
duration of  Probability of | ' Possibility of

| exposwre | occurrenceof | ‘ avolding or
. hazardous event limiting the harm

Tnltrlllln (‘I?Whn:h is mecepted in a given context bused on the current values of society

l’m"le:liu muum.)!ﬁu ‘pmbination of risk reduction strategies taken 1o achieve ot least the tolerble

W i A
" rigk, I‘mﬁ meAsures allﬁ:lude risk mdmn? by inheremt safety, protective devices, and personal
| Page 92
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profective equipment, information for vse and installation and trining.
Severity: Severity is used for the degree of something undesirable.

Risk Analysis: A systemittic useé of available information to defermine how oflen specified events may
occur and 1he reagminde of their likely consequences.

The different steps of risk assessment procedure are as given befow:

Step I: Hazard Tdentification

The purpose of hezand identification is to identify and develop a list of hazards for each job in the
arganization that are reasonably likely to expose people to injury, illness or discase if not effectively
controlled, Workers can then be informed of these hazards and controls put in place to protect workers
priar to them being exposed to the actinl hazard,

Step IT: Risk Asscssment

Risk asscssment is the process used to determine the likelihood that people exposed 1o injury, illness or
discase in the workplace arising from any situation identificd during the hazard identification process
prior 1o consideration or implementation of control measures,

Risk occurs when a person is exposed 1o a hazard. Risk is the likelihood that exposure to o hazard will
bead to injury or bealth issues. It is a measure of probability and potential severity of harm or Joss.

Step I1I: Risk Control
Risk control i the process used to identify, develop, implement and continually review all practicable
measures for eliminating or reducing the likelihood of an injury, illness or diseases in the workplace,

Step IV: Implementation of risk controls
All hazards that have been assessed should be dealt in order of priority in one or more of the following
hicrarchy of controls

The most effective methods of control are:
i. Elimination of hazands
il, Substitute sornething safer

Uﬂ:wm controds

. Umdmm&hq-nlsnmhuufcwkpm

| v. Protect. lhumkuth_— Biw mmnngmmpwnmth:mgh supervision and training, el
Ench measure must havunﬂmgrm:ﬂ person and date assigned for the implementation of controls. This
ensurcs that all mqmmdnﬂdgly measures will be completed.

Step 'V; itor sind Hﬁlﬂr
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Hazard idestification, risk assessment and control arc an on-going process. Therefore regularly
revicw the effectivencss of your hazard assessment and control measures. Make sure that you undertake
o hazard and risk assessment when there is change to the workplace including when work systems, tools,
machinery or equipment changes. Provide additional supervision when the new employees with reduced
skill levels or knowledge are introduced to the workplace.

B) RISK ANALYSIS

The risk assessment portion of the provess involves three levels of site evaluation:

a) Imitsn) Sife Evaluntion,

b} Detailed Site Evaluation,

<) Prigrity Site Investigations and Recommendations,

The risk assessment criteria used for all levels of site evaluation take into account two basic factors:

*  The existing site conditions
=  The level of the travelling public's exposure to those conditions.

The Initial Sitve Evaluation and Detailed Site Evaluation both apply weighted criteria to the cxisting
mformation and information obtained from one site visit. The Initial Site Evaluation subdivides the initial
imvemtory listing of sites into 5 risk asscssment site groups, The Detailed Site Evaluation risk assessment is
then performed on cach of the three highest risk site groups in order of the group priority level of risk.
The result of the Detailed Site Evaluntion process is a prioritized listing of the sites within each of the
three highest risk site groups.

Risk analysis is done for:

« Forecasting any unwanted situstion

+ Estimating damage potential of such situation
e Decision making to conltrol such situation

= Evaluating effectiveness of control measures

C) ACCEPTABLE RISK

Riuk that is acceptable 1o regulatory agency and also fo the public is called acceptable risk. There ane no
formally mpimi regulatory eriterin for risk to personnel in the mining industry. Individual
Wmm i_h-ltv: developed criterin for empioyee misk and the concepts originally arising from
chcmmlphdm strics and oil and gas industries. Because of the uncertaintics linked with
probabilistic nsk Fm used for quantification of the risk levels the general guiding principle is that

=

_: : I'.|
_ y Page 94
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the rizk be reduced 1o a level considered As Low as Reasonably Prasticable (ALARP). It can be scen

that there are threp tiers:

w A tolerble region where risk has been shown 1o be negligible and comparable with everyday risks
such as travel 1o work.

b A middle level where it is shown the risk has been reduced to Ax Low As Rensonably Practicable
level and that further risk reduction is cither impracticable or the cost is grossly disproportionate to the
Improvement gained. This is referred as the ALARP region.

. An intolerable region where risk cannot be justified on any grounds. The ALARP region is kept
sufficiently extensive to allow for flexibility in decision making and allow for the positive management

initiatives which may not be quantifiable in lerms of risk reduction.

“The risk acceptability criteria are given in following table:

1 | Risk un ncceptance and must be reduced. The actions may
include equipment and people or procedural measures. If risk
eannot be reduced to ALARP level, operating philosophy must | elerable Reglon
be fundamentally reviewed by the management.
2 | Efforis must be made to reduce risk further and to as low as ALARP Regilon
reasonably practicable, without expenditure that is grossly | (As Low as Reasonably
. disproportionate to the benefit gained Practicable)
3 | Risk lewel is so low as to mot require actions to reduce its Tobesabile Roston
magnitude firther,
TABLE - 6.1 Risk Likelihood Table for Guidance
Step 1: Assess the Likelihood Step 21 Assess the Consequences
L1 | Happens ¢very time | Almaost Common or | C1 | Fatality Catastrophic
We operate Certain repeating
occurrence
- J;_d..l..l“k?nppms regularly | Likely Known to have | C2 | Permanent Major
ZoN | M (onen) oecurred  “has disability
-, : !}_., hlpﬂl!lsé_d'
& d B Has 2 1\ happened | Pogsible | Could occur or | C3 | Medical/ Moderate
' % {adq:g‘éizally] heard of it hospital or lost
.y i happening” time
u‘ “W‘"‘ irregularly | Unlikely | Not likely to | Cd | First aid or no| Minor Pagels
e ) almiost never) oecur ost time
“.LS=Tmprobable (never) | Rare Practically C5 | No injury Insignificam
impossible JTe.
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A logical systematic process is usually followed during a qualitative risk sssessment to identify the key
risk cvents and to assess the consequences of the events occurring and the likelibood of their oceurrence

(TABLE-62)
Risk Rank L1 L2 L3 L4 LS
Likelihood x Conscguence Almost certain | Likely | Possible | Unlikely Rare
Ci
1 2 4 7 i1
_ Catnstrophic
c2
3 -] 8 12 {0
Major
C3
6 9 13 17 0
Muoderate
C4
10 14 18 21 3
Minor
C5
15 19 12 24 15
Insignifieant .
RISK RATING:

¢ HIGHRISK 1-6
« MEDIUM RISK 7-15
* LOWRISK 16-25

6.2 POTENTIAL HAZARDS & ‘ALARF' CONDITION

Mining and allied activitics arc asseciatod with several potential hazards and risk to both the employces
and the public at large, A worker in a mine should be able to work under “ ALARP” conditions(as stated
above), which are adequately safe and healihy. Al the same time the environmental conditions should be
such as mot to be impair his working efficiency. This is possible only when there is adequate safety in
mines.

6.3 RISK PRIORITISATION BASED ON HAZARDS
There are various factors, whieh ean create unsafe working conditions/hazards in mining of minor
minerals from Building Stone, Khandas & Gitti, Boulder mining
Tfm»m risk (hazard x probability) event rating ossociated with Building Stone, Khandas & Gitti,

‘Buﬁ'dn; ining and to assess its consequences of such events occurring and the likelihood based on

tbﬂvﬁ'Iib_I a2 are as:-
The F;islcﬁ‘q'_:a,g of such hazards is as follows:
3 |
*  Immdation / Flooding (Cl xL3=4)

. I_Q'uiclr. Building Stone, Khandas & Giri, Boulder Condition (C2 x L3=8)

s Drowning(CS xL5=25)
Page 96
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s Accident due to vebicular movernent.(C3 xLi=11)
s Accident during blasting, loading, tnnspening and dumping. etc.

6.4 ADDITIONAL STUDIES
6.4.1 Ocenpational Health And Safety

For any industry, where mulifarious activities are involved during constniction, erection, testing,
cmmmissioning, operation and maintenance; (he men, materials ond machines are the basic inputs. Along
with the boons, industrialization gencrally brings several problems like occupational health wnd safety.
Mining Industry is pot an exception and above also holds good.

Thercfore, proper plan and steps are required 1o be taken to minimize the impact of mining and for ensuring
nppropriste secupationn] health and safety during the constructional and opemtional phases,

6.4.2 Decupational Health

Occopational health peeds attention during construction, operation und mine decommissioning phoses.
However, the problem veries both in magnitude and variety in the above phases,

*  Construction

The oceupational heaith problems envisaged ot this stage can mainly be due to constructional accident and
naise. To overcome these hazards, in addition to armangements to reduce it within Threshold Limit Values
(TLV’s), necessary protective equipment will have to be supplied to workers,

In the instant case the mine 18 existing but non-operative and hence this phase as such is not applicable.

*  Operational

The problem of oceupativnal health, in the operation phasc is primarily due to dust and noise which could
affect breathing and hearing. The necessary personnel protective equipment will have to be given to all the
workers working the dusty and noise aress. The working personnel will be given the following appropriate

equipment.

] Industrinl salety helmet;

. Face shield with replacement acrylic vision;

. Zero power goggles with cut type filiers on both sides and blue color glnsses;
= Earmuffs;

- Safety belv/line man's safety belt;

Leather had glaves,

. Industrial safety shoes with steel toe.
. Personal Dust Masks.

All working personnel will be medically examined as per provisions of the Mines Act, This will be in
‘nddition to the pre-cmployment medical examination,
6.4.3 Safety Plan

Page 97
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It s enwisaged that all safety precautions during the mining operations, posting of sufficient number of
statutory oficials and persons, disaster management, ete shall be undertaken, for which sufficient funds
shall be provided to deal with all safety provisions. An effective organization of the mine shall be
preparcd and implemented as per DGM Guidelines! Circulars.

Mining is a hamrdous industry and henoe, necessary measures shall be raken to prevent aceident due 1o
iollowing enticipated hazardous/risk prone activities,

. Slope i lure;

. Handling of explosives;

. Fly-rocks during blasting;

. Movement of HEMM;

- Inundation due to surface water;

. Dust haxards;

. Hazards associated with use of electricity/ Diesel Generator Sets; and
. Fleoding of lower beaches
6.4.4 Statutory Rules

Deployment of HEMM in any mine for excavation of stone / OB needs planning of various activities in
confirmation with the prevailing statulory provisions as per Mines Act 1952, Metaliferous Mines
Regulation 1957, various DGMS circulars & bye-laws,

All applicable statwlory rules, regulations, bye-laws etc and stututory requirement related 10 Gowt,
licenscs, workers compensation, insurance, ete, including minimum wage act for workers employed by
the vutside agency shall have to be adhered. Any other rule imposed by local/state/central authorities
shall also be complied by user of HEMM equipment and then shall have 10 supply various protective
equipment viz. helmets, shoes, safety gear for welding, working at height, electrical apparatus handling,
etc. to the workmen at their cost.

6.4.5 Safety Aspects for HEMM/Equipment and Workers

Special precaution shall be taken in case of outsourcing the HEMM and workers in the mine, Some of

the major safely aspects before oulsourcing of workers & HEMM (o the mine are enumerated as

follows:

(A) For Werkers

. No worker shall be deployed unless he is skilled enough to take up the designated
mu@::nl and trained at VTC;

QU __ *Rbm;ciﬂsinFum-ﬂnnd Form- D shall be maintained;

o if Page 98
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. Records of voeational tmining certificate and driving license of operators shall be kep
by HEMM outsourcing agency and shall be made readily availible for inspection by
management;

- No petzons shall be employed unless person holds VTC certifieate and management is
minrmed. A record of it shall be maintained;

- Adequate supervision shall be maintained by qualified competent persons;

- Outside agency shall follow safety guidclines and safety instruction from project
authoritics;

. All drivers shall obey trafTics rules prepased by the management; and

. Before deploying workers, they must be trained and briefed asbout safety aspects in

opencast mine, However, during course of execution of the work, if any sccident occurs,
whether major or minor, the matter shall have to be immediately informed to the mine
management so that notices of accidents in a accordance of (Reg.9 of MMR 1957) and Section-
23 of Mines Act, 1952 may be given and other necessary steps may be taken in accordance with
the Mines Act, 1952,

(1) For Machineries as Recommended by DGMS Cireular (Tech.) 1 of 1999

« All machineries to be deployed in mines shall be checked before deployment by competent
authority;

* Regular checking of machines deployed shall be done. No unfit machine shall be deployed
before the defect is rectified;

* A proper record of repair and maintenance along with inspection done by management and
defect pointed out shall be maintained and signed by authorized person;

* The HEMM shall be provided with sudio visual alarms, proper light for use at night and period
when nataral light is not sufficient. Also audio-visual alarms for reversing of HEMM shall be
provided;

= -'-‘-.Q“E_Iﬂ cerificate pholo copies of all vehicles shall be submitted to manager;

i * "y

inspection of HEMM shall be done by the agency's mechanic as directed by the
ent;

e
A Ma hl:mufa.ntum shall be asked to give risk analysis details in respect machines deployed
tuside agencies;

"y {l ‘Smpbh fire extinguishers shall be provided in every machine;

e Tmmpmts;rsﬂ:mmtlhdq:ln}‘dmmhlmwnmminunmpﬁlluummdmnﬂmand
keep the environmental status as recommended under the approved EMP
' Page 99
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6.4.6 Stability of Benches, Quarry High Wally and Spoil Dumps

Durtng quarry operations, it 15 necessary to udopt suggested mining parameters for the stobility of
benches, high-walls and spoil dumps. 1t is also manditory fo examine systematically the fencing of mine
working, [nndslides and cracks between benehes. 1t is required to malntain well graded and wide roads
on benches keeping the widih of working areas sufficient for spreading of blasted rock and movement
af the mining and transpon equipmeit.

During actual mining operation, systematic observations and regular monitoring of the condition of
benches, high-wall slopes and spoil dumps shall be carried out and the dimensions shall be modified if
necessury, to suit the local conditions.

6.4.6 Precantions against Danger of Inundation from Surface Water

. A careful nssessment shall be made against the danger from surface water before the
onsct of rainy season. The necessary precautions shall be clearly Laid down and implemented, A
gariand drain will be provided to drain away the surfiace rain water from coming into the mine,
Garland drain shall be provided around working mines to course the rain water to main

streams;
- Inspections for any accumulation of rin water, obstruction in normal drainage;
- Standing order for withdrawal of working pessons in case of apprehended danger;
. During heavy rain, inspection of vulnerable points is essential. In case of any danger,

persong ane to be withdrawn lo safer places;
6.4.7 Prevention of Flnoding of Equipment Deployed at Bottom Horizons

During the heavy monsoon period, the mining opération in the lower-most benches shall be stopped.
Adequate prmping capacity on the basis af historical data of maximum rainfall and distribution of
rainfull has 1o be designed, But in case of unprecedented rainfall, machineries shall be withdrawn from
lower benohes temporanily and redeployed afier dewatering in the lower benches again,

6.4.8 Dust Suppression & Dilution of Exhaust Fumes

e
i shall be adapted for dust suppression at all quarry working places, dump, haul
/7w roads, and rnlt auxiliary mining operations:

! & * Water sprinklers shall be deployed in haul road. .
Q‘ . Spr&ytuwhill water on ll working faces,
N, % if?_ﬂrﬂﬁ;!s holes, drills with necessary dust extraction arrangement shall be used.
'.'.‘\ |‘.'l FJ ';T.:l' ‘

“mebeteling of spoil dump surfuce.
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* Maintnining the engine and exhiust conditioners properly, so as to kesp ermission gases within
limits and negular eheeking of exhoust and recording the same,

6.4.9 Fire Fighting and Fire Prevention

In addition to ststutory provisions, the measures for firefighting and prevention of fires will be ns

Fol lows:
* Prowision of fire extinguishers and {ire tenders.
. Emergency organization thall be formed to deal with emergency durimng fire. The

organization shall have names of responsible person along with their telephone numbers. Their
duties shall be clearly specified and the persons shall be properly trained. Mock — rehearsals
shall be heid.

6.4.10  Measures during Drilling and Blasting
Following mensures shall be taken while drilling and blasting operations in the quarry:
B Drilling and blasting in quarry shall be done in accordance with the provisions of Mines
Act, rules and regulations;
2. Adequate safety measures will be taken during blasting operations in the quarry so that
menfmachines ore not affected;
3. Ground vibration due to blasting will be controlled by following:
*  Reducing the explpsive charge per delay.
*  Spacing and burden are 1o be optimized by the blasting enginecr,
¢ Reducing the amount of explosive chinrged per blast.
*  Proper controlled rock movement during blast by using suitable initisting sequence and
delay,

6.5 RISK ASSESSMENT AND DISASTER MANAGEMENT PLAN

Hazard annlysis involves the identification and quantification of various hazards (unsafe conditions) that
exist in the mines. On the other hand, risk analysis deals with the identification and quantification of risks,
mining equipment and personnel are exposed to, due to aceidents resulting from the hazards present in the
mine. 7~ N ) f‘*‘

Risk analybis follows an muﬁ \m analysis. It involves the identification and assessment of risks the

mﬁgh’on:.uh_'lg chﬁ?@&m as & result of haards present,

I
S
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In the sections below, the identification of warious hazands, probable risks, maximum credible accident
analysis, and consequence inalysis are addressed which gives a broad identification of nsks mvolved,
Based on the risk estimation disuster management plan has 1o be prepared,

The complete mining will be carried out under the management control and direction of & qualified
Mine Manager holding a first class manager's cerhificate of competency. The DGMS have been
reguinrly issuing stonding orders, model standing orders and circulars to be followed by the mine
management in ¢ase of disaster, if any. Moreover, mining staff will be sent to refresher courses from
time (o tme o keep them alent, However, following natural/industrial hazards may occur during normal
operation:

. Accident due to explosives;
- Accident due 1o heavy mining equipment; and
. Sabetage in case of magazine,
In arder to ke care of above hazard/disasters, the following control measures will be adopted:
* All safety precantions and provisions of the Mine Act, 1955, and the Mines Rules, 1955 will be
strictly followed during all mining operations;
* Entry of unauthorized persons will be prohibited;
* Firefighting and first-nid provisions in the mines office complex and mining area;
* Provisions of all the safety applinnces such as safety boot, helmets, goggles ete. will be made
available to the employees and regular check for their use;
& Training and refresher courses for all the employees working in hazardous premises; Under
mines rules all employees of mines shall have to undergo the training at a regular interval;
* Working of mine, as per approved plans and regularly updating the mine plans;
* Handling of explosives, charging and blasting will be carried out by competent persons only;
* Provision of magazine at a safe place with fencing and necessary security amrangement;
* Reguler maintenance and testing of all mining equipment as per manufacturer’s guidelines;
' pression of dust on the haulnge roads;
, site safety equipment will be provided at explosive magazine; and
. Iq';:mﬂng the awareness of safety and disaster through competitions, posters and other similar

Hﬂ(s:g:;r explosives

- An explosive Magazine is established in an area that has provided for clear safety as per the norms of
—_pxplofive department. The magazine has storing capacity about 95 kg of conventional explosives, about
750 m of detonating fuse, 7,500 m of Safety fuse and about S000 detonators (ordinary detonators). The
capacity of the magazine will be as follows.

M

Page 102

180



1726

BUILDING STONE (KHANDA, GITTY, BOULDER) MINING PROJECT OF DSTRICT 181
BANDA

EIAEMP CHAPTER-6- ADDITIONAL STUDIES

Class 2 Nitente Mixture - 95 kgs.
Class 6 Division | Safety fuses - 1500 meters,
Clags 6 Division 3 Detonator - 5000 nos,
Class6 Div2 Detonating Fuse - 750 m,

The magazing is as per the design laid down mn Indian Explosives Rules and sofiety distances are
maintained a3 per the nbove rules,

Precantionary measures during blasting

(a) Although the mine is far away from any population, precaution will be taken to minimize
musance caused by blasting. All necessary safety precaution is being taken in accordance with
the explosive act. Precaution are also taken as per permission given under MMR 1961 106(2)
() by Director of Mines Safety for deep hole dnilling & Blasting and usage of heavy carth
moving machinery.

(h) Drilling and blasting operations will be carried on strictly as per the provision

of MMR, 1961 under the strict supervision of qualified persons. For storage and issue of
explosives, the relevant provisions of Indian Explosives Rules, 1983 will be followed, Blasting
tme 15 generally fixed at lunch interval or afler the working shift-taking. All required
precautions, like marking the danger zone with red flags, use of wamning signals and providing
blesting shelters eto.

Measures to Prevent Accidents due to Trueks and Dumpers

* Al transportaticn within the main working area would be carried out under the direct supervision
and contral of the management;

«  The vehicles will be maintained in good repairs and checked thoroughly at least once n week by a
competent person authorized for this purpose by the management;

-»_ Broad signs would be provided at each and every turning point specially for the guidance of the
| A

L'
*  To avoid dangers while reversing the vehicles, all areas s for as possible, will be made man free.
' ) F 4
and

6/- A statutory provision of the fence, constant education, training etc. will go a long way in reducing
the incidence of such accidents.

652  Objectives of Disaster Management Plan

The disaster managenent plan is aimed to ensure safety of life, protection of environment, protection of
installation, restoration of production and salvage operations in this order of priorities. For effective
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implementation of the disaster mansgement plan, it would be widely circulated and personnel trmning
through schearsalsidrills,

Tive abjective of the disester management plan is 10 make use of the resources of the mine and the outside
services to achicve the following:

. Effect the rescue and medical treatment of cosaaltics;

2. Safeguard other people;

Y. Minimize damage to property and the environment;

4, Initinlly contain ond wltimately bring the incident under control;
5.  Identify any dead;

6. Provide for the necds of relatives;

7. Provide authoritative information to the news media;

8. Secure the safe rehabilitation of affected area; and

9. Preserve relevant records and equipment for the subsequent inquiry imto the cause and
circumsiances of the emergency.
In effect, it is 1o optimize operational cfficicncy to rescue rehabilitation and render medical help and to
restore normaley.
> Emergeney Organization (EO)

It is recommended to setup an emergency organization. The Mine Manager who has control over the affnirs
of the mine would be heading the emergency organization. He would be designated as Site Controller and
Intident Controller.

Incident Controller shall ornganize a team responsible for contrelling the incidence. Shift In-charge would
“bauthe reporting officer, who would bring the incidence to the notice of the Incidence Controller and Site

AT AT
! oritrglier,,
- _ \

/MR wwwmmmmmnmmmmmmmmmﬁm;

f ! ‘ 1

-rfk[ mr&hﬁi\mﬁmmwmw&mﬂﬂmﬂwmﬁmmmhmmﬂwim

| ‘:'._.I- ) l w—.ﬁ department, essentinl services personnel would be engaged. All these personnel would be
\ F",'r'. dmw‘_#hy personnel

f
N O i'jpﬂﬁummcr ASSESSMENT

The impacts of the mining project on socio-economic conditions of the people of surrounding villages
are asscssed based on internctions with EISQ or its representatives and local population, It is anticipated
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that the existing projeet after start of operation will further bring following bencfits to the people of the
surrounding villnpes;

*  Generation of employment and improved standard of living;

¢ [ncreased revenue to the State by way of royalty, taxes and duties;

= Superior communication and transport facilities ete,
In addition to above, due to increase in purchasing power of local habimants, there will be significant
clange in the socio-economie soenano of the area.

The existing project will enhance the prospects of employment. Recruitment for the unskilled and
semiskilled workers for the given project will be from the nearby villages. The strengthening
fdewelopment of the basic amenities vix, improvement of roads, transportation, electricity, drinking
water, proper sanitation, educational institutions, medical facilitics, entertainment, ete. will be carried
out as far as possible and requirement through the Gram panchayat. Overall the project after start of
operation will change living standards of the people and improve the socio-economic conditions of the
arem.

6.7 REHABILITATION & RESETTLEMENT ASPECTS

There is no R&R activity will be required to be undertaken since it is an existing but non operative mine
without any additional land.

68 SOCIAL IMPACT ASSESSMENT, REHABILITATION & RESETTLEMENT
(R&R) ACTION PLAN

There will be no rescttiement or rehabilitation involved in the project being on meandering course of the

river. However, o detailed Sovio Economic Assessment has been performed, which is given below:

INTRODUCTION

;[h‘jhil. gection of the report an altenpl has been made o measure Socio-economic impact of the

;anmr Building stone, khands, gt & boluder mining project at villuge Bari, Tchsil Mahoba, District

Mahoba, Lﬁu- Pradesh. The various mtributes that have been taken into account are population

composition, mpln}n'nmt generation, occupational shift, houschold income, consumption pattern,

v/ﬂmc issue and law & arder problem. The key objective of the study is to assess possible impact of the
project oo mmnmw life of the people in the neighborhood known as study aren.

The objectives of the socio-coonomic impact assessment are as follows:

a) Tocollect baseline dats of the study arca,

= odeho My by Page 105
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b) To know the socio-coonomie status of the people living in the study area of the proposed Duilding
stone, khanda, gitth & boluder mining project.

€] Toasscss the possible impsct of the project on socio-cconomic aspects in the swdy area,

d) Tomeasure the impact of the project on Quality of life of the people in the study area.

APPROACH & METHODOLOGY

a) A mixture of both quuntitative and qualitative approach has been adopted in the curremt socio-
econoimic stidy.

b) The study has been conducted based on primary and secondary data. While primary data has been
eollected through o sample survey of selected houscholds in the study area, the secondary data has
been collected from the administrative records of the Government of Uttar Pradesh, Census 2011,
district hand books and from the Utiar Pradesh Government portal,

€) The details regarding population composition, number of literntes, workers, etc have been collected
from secondary sources and amalyzed. Also village'city/town wise demils regarding amenities
avnilable in the study mrea have been collected from secondary sources like Census 2011, and
analyzed,

d) Two stage sampling design has been adopted to seiect the sampling units, The first siage units are
census villages in the rural arcas and towns/citics in urban arcas. The ultimate stage units are
households in the selected villages and towns/cities, Probability sampling has been adopted to
select the sampling units,

o) Esttmation of warious parameters has been made based on sample data and bottom top approach
has been adopted.

f)  On the basis of a preliminary reconnaissance survey, two questionnaires were developed 1o make it
suitable to fulfill the objectives of the study. The questionnmires contained both open ended and
close ended questions

- 43,_ The data collected during the above survey was analyzed (o evaluate the prevailing socio-economic
A Kot of the arca

h) Bﬂ%ﬂ\ﬁ{ the above data, impncts due to mining operation on the community have been assessed

mlmﬁoﬁmmdm‘nm for improvement have been mode.

CONCEPT # DEFINITION OF TERMS USED

4 o] a) -_St'ﬁfu\m: The study arca, also known as impact arca has been defined as the sum total of core
s “hren and buffer area with a radius of 10 Kilometers from the periphery of the project site. The study
aren includes all the land marks both natural snd manmade, falling therein.
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h)

<)

d)

€)

f

)

b

Qol:: The Quality of Life (Qol) refers to degree to which a person enjoys the important
possibilitics of his'her life, The *Possibilities” resull from the opportunities and lomitations, cach
person has in his'her life and reflect the interaction of personal and environmental factors.
Enjovment his o components: the expenence of safisfaction and the possession or selievement
of some characteristic.

Houscheld: A group of persons who normally live together and take their meals from a commaon
kitchen nre colled & household. Persons living in & household may be related or unrelated or n mix
of both. However, if a group of related or unrelated persons live in o house bat do not take their
meals frem the common kitchen, then they are not part of 8 common household. Each such person
is treated as & separate houscholl There may be one member households, two member households
or multi-member households.

Sex Ratio: Sex mtio is the ratio of females to males in & given population. It is expressed as
‘number of females per 1000 males”.

Literates: All persons aged 7 years and above who can both read and write with understanding in
any language are taken as literate. It is nol necessary for a person o have received any formal
education or pnssed sny minimum educational standard for being treated as literate, People who are
blind but can ead in Braille are also treated as literites.

Literacy Rate: Literacy rate of population 15 defined as the percentage of literntes to the total
population aged 7 years and above,
Labouwr Foree: The labour force is the number of people employed and unemployed in a
geogeaphical entity. The size of the labour force is the sum total of persons cmployed and
unemployed. An unemployed person is defined as a person not employed but actively seeking
work. Normaily, the labour force of a country consists of everyone of working age (commencing
‘fmrn 14 fo 16 years) and below retirement (around 63 years) that are participating workers, that is
:Epk actively employed or seeking employment. People not counted under labour force are
ents, rotired persons, stuy-at home people, people in prisons, permanently disabled persons and
diseouraged workers.

Vork: Work is defined as participation in any economically productive activity with or without
m-mp-n'u.-.nl‘ion. wages or profit. Such participation may be physical and/or mental in nature. Work
involves not only actual work but also incledes effective supervision and direction of work, The
work may be part fime or full time or unpaid work in a farm, family enterprise or in any other
ceonomic activity.
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D Worker: All persons engiged in ‘werk are defined a5 workess. Persons who are engaged in
cultivation of land or milk production cver solely for domestic consumplion are also reated as
warkers.

i} Main Workers: These workers who had worked for the major pant of the referenee period (e, 6
months or mare in the case of a year) are termed as Main Workers.

k) Marginal Workers: Those workers who did not work for the major part of the reference  penod
(i.e. leas than 6 months) are termed as Marginal Workers,

I  Work participatinn rate: The work participation rate is the ratio between the labour force and the
overall size of their cohort (national population of the same age mnge). In the present study the
work participation rate is defined as the percentage of total workers (main and marginal) to total
population,

FINDINGS OF THE STUDY

The ficld investigation has revealed that the cotire study area of the proposed mining project is located
in Banda district, Uttar Pradesh. The Sub-district (Tehsil) falling in the study arca is Nahari. The study
area comprises of 15 identified villages and there is no urban area.

BASELINE DATA OF THE IMPACT AREA

Table 6.2 Demographic Particulars
Percentage to
S.No, Description Number respective totals
1 | Total Population (Distriet) 74861 100
Male ADS01 54.10
Female 1360 45,50
2 | Sex ratio (No. of females per 1000 males) e
3 | Total Literates 41514 100
e === o | Male 26171 63.04
o VAR N \Female 15343 36,96
K \ @ger:ﬂmmq' Rate I~ 6637
ale 76.38
: g 53.81
Female L
. ﬂ/, 5 | Gender gap in literacy rate 13.06
R o 6 | Total Workers 2050 100
: .(:-N i i \ ! lt_:_"dmle 4 Iﬁﬂﬂ ?ﬁ.‘l
=" | Remale 5673 23.59
Total Main Workers 16706 100
7 Male 14968 §9.60
Female 1738 10,40
§ | Total Marginal Workers 7344 100
Page 108



1732

BUILDING STONE (KHANDA, GITTY, BOULDER) MINING PROJECT OF DSTRICT 187
BANDA

EIAEMP CHAPTER-6- ADDITIONAL STUDIES

Malc 1409 46.42
Female 3935 $3.58
Total Agrienltural Workers 12639 100
Cultivators 5624 44.50
9 Agricultural Labours TOIS 55.50
Male workers in total agricultural workers 8724 69.02
Female workers in total agricultural workers 3915 30.98
Total Hauschold Industrial Workers 583 100
10 | Male 489 83,88
Famale o4 16,12
I | Total Other Workers 10828 100
Male 9164 84,63
Female 1664 1537
Sources Census 2011
Table 6.3 Amenities:
S.no Amenities Types Units
L1 Education Facilities
Primary Schools 28
Middle schools 18
Sccondary Schools 2
Senior Secondary Schools |
2 Hospitals
Allopathic Hospital 3
Ayurvedic Hospital 2
Homeopathic Hospital |
Allopathic Dispensary 1
Avarvedic Dispensary |
Homeapathic DYspensary |
PHC 2
. PHSC 1
o hsads, | Drinking Water Facilities
N T N ariety of Top 2
: Well 19
\ k ) Tank 3
b » Tubewell 19
' Hand pump
4 Communiention Facilities
| By Post Office 7
N, OV A Tele Phone 20
"I 5 | Transportation Facilities
Bus Service (1]
Railway Station 1
6 | Banking facilities -
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Commercinl banks 4
— Cooperative banks 2
7 Power # | 21
# No. of villnges provided with the facilities Souree: Census 2011
DEMOGRAPHIC COMPOSITION
Population

188

According to Census 2011, the total population of the study areal, 74861, As there is no urban aren the
entire population belongs 1o rural area. The overall sex ratio has been worked out to 848 females per
1000 males, which is higher than the national average of 933 females per 1000 males. Furthermore,
around 17 percent of the total population belengs to Schedule Caste cormmunity and the Schedule Tribe
population in the study area is very negligible as per Census 2011.

Number of households and household size
The entire population of the study area has been grouped into 12497 houscholds and the average
houschold size is 6. The houschold size varies between 6 and 10,

Literacy and Literacy rate
The total number of literates in the study arem has been worked out to 12497, which is around
5345 percent of the total population, The literacy rate of male has been worked out 1o 63.04 percent as

against 36.96 percent for female, creating a gender gap of 23.06 percent.

Warkers and worlk participation rate

The total number of working persons in the study area is 24050, which is 32.1 percent of the total
_popmmm Among the total workers 69.5 percent are main workers and the remaining 30.5 percent are
al workess. The percentage of male in the main workers is 9.6 percent, while it is only 46,4

1\ M.f

‘/.\ .
——

Ihllm!ﬂ

the case of marginal workers. On the other hand, the peroentage share of female in the main

wﬂm umnly 10.4 percent; it 1s 53,6 percent in the case of marginal workers. This indicates that male

deminntés lh:mm workers and female dominates the marginal workers,

T
Y

e T

Table and the figure below indicate the categorization of workers based on occupation:

Soadhelan )

=
5. No. Worker category Number of workers Yo to total workers
(1 () 3) (4)
: P Aol Wt 12639 5255
p) [ Cutivators 5624 23.38
Agricaitural bovr 7015 29.17
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2 Honsehold Industrial
Waorkers 581 2.42

a Other workers

10828 45.02
Total 24050 106.0
Categorization of workers on the basis of

occupation

| Agricultural Werkers
" Cultivators
B Agricultural labour

B Household Industrial
Workers

m Other workers

l

b

Figure 6.4: Categorization of workers on the basis of occupation

The classification of workers based on occupation reveals that 52.6percent of the total workers are
Agricultural workers., The share of cultivators in the totsl workers 18 23.4 percent and thm of
Agricultural labours is 29.2 percent. Barely 4 percent of total workers are Houschold Industrial Workers
and 45 percent are 'Other workers' which includes white collar workers, professiomal workers,
:buplw:pm tradeors and businessmen.

mmmumnﬂsm
\ Impact qni?opuhﬂnn composition

The impact of the proposed mining project on population composition will be marginal as only fiew
illed -aiu! managerial stafl will be recruited from outside and the rest will be recruited locally, The
I mmmll be significant il a large number of people from outside get employed in the proposed
. pmjﬂ:t. In that case not only the population of the study area will go up but also the skewed sex ratio
may make permanent socinl effects like rise in exploitation of women, higher crime rate, increase in
sexual disenses and depression among youth.
Impact on ¢employment gencration

The proposed Building Stone, Khandas & Gitti, Boalder mining project is expected to provide employment
opportunities to 29 persons of which three will be skilled workers and the remaining 9 will be unskilled
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workess. It is understood that all the persors w0 be deploved for various mining activities will be
recrudted locally and there is very little scepe for migration of people from outside the study aren. The
employment potentiality of the project is expected 10 ameliornte the economic condition of the families
of those persons who will get employed in the proposed mining project. However, the mining project
will provide seasonal employment. Purther, the project will provide indirect employment to about 100
peaple who will be involved in segrepation of extracted mining materials, crushing of boulders, petty
business and serviee oriented industries.

Impact on Health

Extraction of Building Stone, Khendas & Gitri, Boolder may cause serious health nsks due to dust generated.
The effects will vary depending upon the nature of the dust particles, silica content in it and the size of
the particles. Pneumoconiosis 15 an oceupational lung disease often caused to miners, due to the
inhalation of dust. Silica content in the Building Stone, Khandas & Gini, Boulder may also lead to Silicosis,
which is again an occupational lung disease, Miners may also suffer with occupational respiratory
ailments, skin allergies cte, but the smme are preventsble if exposure is minimized. Further, regular
health check-up of the miners is required to prevent any negative impact on their health. In the present
mining project, no adverse impact on health is expected if minimum precautions are taken by the
miners,

Impact on Income
In Indin poverty is widespread. According 1o an estimate made by World Bank during 2005, 26 percent
of the total Indian population falls below the International poverty Line of USS 1.25 a day (PPP, in
nominal terms ¥ 21,0 a day in urban arcas and T 14.3 in rural arcas). Uttar Pradesh is one of the womst
poverty ridden states in India, with per capita income of Rs. 26051, The propesed mining project at
Bar{ is expected to provide casual employment to 42 unskilled workers and 3 skilled workers for a
af 250 days in a year. According to Department of lnbour, Government of Utiar Pradesh each
avorker is cligible 1o get a minimum basic wage of Rs. 150 per day. In addition they will get
VDA gm‘ér.rmﬁng:u Rs. 6550 per day. Thus, the total amount an unskilled worker is expected to get is
_fdp_hduy Further, a semi-skilled worker will get & basic wage of Rs 164 and V.D.A amounting
wm?-l-bs:mhng the total nmount of Rs. 238,69 per day, Lastly, a skilled worker can expect to get a
MWF of Rs. 176.54 and V.D.A amounting to Rs. §2.92 making the total amount of Rs. 259,46
p}: iy, The impact of the proposed mining activity on household income in the study area is thus
positive since it will provide employment to local peaple, which will result to an increase in household
income of those workers who will be recrvited for mining operation. However, this impact will be
effective for a limited period of 250 days in a year.

Impaet on consumption pattern
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The fickd survey bis revealed that people in the study are poverty ridden. Increased househeld income
may slightly change the consumption pattern of few but majority of the people will continue to be
burdened with poverty,

Tmpaet on road development

Movement of trucks and other vehicles 10 and fro the quarry is expected to increase substantinlly, when
mining will start. The existing roads connecting the quarry with the national and state highways are
maostly narrow mud roads, There will be mud slide and traffic bottle neck if these roads are not widened
and their conditions are not improved by making them paved roads. Hence, there is ample scope for
road development in and around the mining areas.

Impact on law & Order

As local people will be employed to run the quamy, no law & onder problem is envisaged. It is expected
that the workers will attend to their duties from their residence and retum to their homes after the day's
work is over. There would have been law & order problem if the workers were migrants and lived in
shantics closed to the mining arca. However, to meet any untoward incident one police post may be set
up elosed to the projest ares.

6.9 SUGGESTIONS

Provision of First Aid at mining site

Extraction of Building Stone, Khandas & Gitti, Boulder poses serious health risks due to dust. The

effects vary depending on the nature of the dust perticles, silica content in it and the size of the particle,

To mect any emergency during extraction of the minerals from the Building Stone, Khandas & Gitti,

Boulder mining and subsequent loading in the transport vehicles, provision for First Aid should be made
: hyu;g pmgeut proponent. Before the affected person is reached to a doctor or health institution for
' mindical sid, the miner should be provided with First Ald.

Y7 . 'mup ﬂttl}l nearest PHC for medical help

E?ﬂ\(‘ | needs of the mine workers it s suggested that tie-ups with nearest hospital or
ary H:llti Center (PHC) may be made. Few Dbeds may be exclusively reserved for the mine
:'k wﬂ:mmﬂpcabuwhnﬂlﬂnmlmm This will ensure timely medical aid to the affected persons,

w Gra o
e _éywur Mask, Gloves

The mine workers are subject to respiratory diseases, muscular-skeletal and gastro-intestinal disorders

and skin discases. For protection from dust it may be made compuisory for all mine workers 10 wear

masks and gloves while working in the mines,
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Regular health ehecknps

The miners may be encouraged to undergo health checkups al regular intervals in order to protect
thernselves from varioug diseases, The health Deportment of UP Government! must Organize Health
Camps at regular intervals preferably in every quarter. Further, free medical facllities may be made
avnilnble to the workers and their family members.

Administration of Anti-venom Injections

Prowision of Anti-venom therapy mrust be made available at the near health institution. Anti-venom
mjections may be administrated to the mine workers in case of snake, spider and inscot bites, while
working in the mines.

Special telephone number

A special telephome number may be made available to the mine workers, In case of emergency the
miners can dial the abowe number for medical assistance. Vehicle may be provided to the patients in
short duration for shifting to the health instiution,

Specinl Group Insurance Scheme
All the mine workers may be covered under a Group Insurance Scheme of LIC or any other Insurance
company, if not so far.

Distribation af Blankets and Quilts
During winter season the mine workers may be distributed blankets and quilts free of cost.

6.10 CONCLUSIONS

The Building Stone, Khandas & Gini, Boulder is one of most significant mineral contributing to the
sustainable development that is *The extraction or recovery of the mineral without limiting the needs
and lives of the surrounding Nora, funa and the local villagers! people residing there as well ™
< wr‘"' Building Stonc, Khandas & Gitti, Boulder Mining Project is being proposed by Shri Safdar Ali
-~ mﬁb«, Shei Farzand Ali, R/O-Muballa-Khunti Chauraha Aliganj, City & District-Banda (U.P.) for
Buildiag $tone, Kiwndas & Gitti, Boulder mine at Gata No. 2450 Khand No.-03 in Village Jarar, Tehsil
Naraini & /District- Banda, Uttar Pradesh within total lease Ares 2.0 Ha. The proponent has applied for
meg Tepse i the name Sadfar Ali. It has been proposed to collect approximately 20000 m/year
ml{m:ail ;E:Buildhg Stone, Khandas & Gitt, Boulder) annually,
0, 7) WS per the MoEF, New Delhi Gazetic dated 14th September 2006 amended in December 2009 April
=011, 16 January, 2016 and 14 August, 2018, the proposed mining project is categorized as eategory
“BI",
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This Building Stone, Khandas & Gittl, Bouldesr mining project has numerous bencfits not only on
individual level but on o social level oo .o, this project will not only benefit the owners but direetly and
inilireatly will also benefit the people of that region.

This will give employment to thousands of people who are the residents of the principal place of
business. Since, manpower fs required in every activity and processing from installation of the project o
the final produst and marketing. The equitable distribution of work according (o the skills and potential
will be dome. Work given will be categorized imo skilled, semi-skilled and unskilled employees,
Employment preference will be given to the toeal villagers. The iabors will be registered in the district
Labor Office as per the U.P. Govermnment Law. Also, according o the Centrl government policy of
labors, medical insurance will be done of all the labors employed. Minimum wage, guaranteed monetary
benefits under law will be ensured to the workmen. Safe, healthy, and productive work environment and
welfare will be provided to the worker. Abeolition of child labor and bonded labor, and rehabilitation of
those will be ensured,

Zero accident, safe and productive work places will be encouraged and promoted. Temporary rest
shelter, first-aid facilities along with anti-venoms, safe drinking water for the workers/miners and
Armangements for safe and healthy working conditions and facilities of community toilets shall be made
available for the workers, medical camps for workers and nearby villagers shall be conducted at regular
interval. Workers will be instructed with safety measures and safety equipment's will also be provided.
This will provide the employment and aid in managing and surviving their livelihood, reduce the
poverty of that region and will provide them a better atmosphere and a better life.

This project will also contribute in rising the economy of the state and ultimately of the nation through
the taxes collected through this. This is obvious that taxes collected are used in welfare of the nation and
its eitizgen. A sum of 3% Le. 183600 of the total project (3340000) is also contributed as Corporate
Environment Responsibility for difference welfare activities such as roads, plantation, education,
sanitation, Awareness campaigns, et

s Fl_ﬁ-_.H_lﬂ.asl but not the least, this project has also its social impact on the lifestyle, life standards, thinking,

“

WY ity, eto. of that place. The project will ignite the locals to use their potential and work for
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CHAPTER-7
PROJECT BENEFITS

7.0 GENERAL

The project is being proposed by Shri Sofdar All S7O-Late Shri Farzand Al, R/O-Muhalla-Khunti
Chauraha Aligan), City & District-Banda (U.P.) for Building Stone (Khanda, Gitti and Boulder) Mining
Praject located in Jorar, The estimated project cost is Rs, 61,20,000V-. The proponent has applied for
miniag lease in the name of Building Stone (khanda, Gitty, Boulder) Mining Project, over an arca of 2.0
ha, st Gatn No. 2450 Khond No.-03 in Villoge Jarar, Tehsil Narsini & District- Banda, Uttar Pradesh. It
has been proposed to collect 20000 m* per year of Building Stone (Khanda, Gitti and Boulder) Mining
Praject annually as per LOL As per the MOEF, New Delhi Gazette dated 14th September 2006
amended in December 2009 and April 2011, the proposed mining project is categorized as category
“BLY

7.1 BENEFITS OF MINING

The required quantity of stone aggregated (a mined out product of stone mining) has a very vital role in

the infrastructure development of the nation along with other construction materials. Stone mining is

minoe mineral mining & is usually operated for small leased out area & for small leased period has

therefore lot of importance & need to be carried out. There is constant demand of stone aggregate not

only for making highways & roads but also in the conmstruction industry as an ingredient of cement

concrete, The existence of stone deposits is site specific & mining is to be carried at that location itself

alorig with the crashing unit 10 meet the demand. Most of the stone quarrics arc of small magnitude &

are operated for the lease period granted by the State Govt, The crushing unit is required to size the

stone for diffierent applications,

72 EMPLOYMENT

- The mﬁgﬁqpmic conditions of the surrounding villages indicate that employment generation is

seasanal, Tlm‘ ‘:'f_ ional activities are agriculture, cattle rearing and employment in mines but on
ity wa Th:mirdng miﬂl}’wﬂl provide employment to local people which will incrense socio-

omyic iti!?u__sw:.l'fﬂm frea.

7.3 IMPROVEMENTS IN PHYSICAL AND SOCIAL INFRASTRUCTURE

_ “The opening of the proposed project will cnhance the socio-economic activities in the adjoining arcas,
q'_l-iﬁ;;'i!l result in following benefits:-

a. Improvements in physical infrastructure,

b. Improvements in Social Infrastructure.

c. Increase in Employment Potential

Page - 116



1740

BUILDING STONE (KHANDA, GITTY, BOULDER) MINING PROJECT OF
DSTRICT BANDA

EIAEMP CHAPTER-7- PROJECT BENEFITS

d.  Contribution to the Exchequer,
e.  Prevention of illegal mining.
£ During and Post-mining enhancement of green cover,

T73(n) IMPROVEMENTS IN FHYSICAL INFRASTRUCTURE
The apening of the proposed project will improve the physical infrastructure of the adjoining areas. This
will melude the following:-

» Improved road commumcation due to opening of the proposed project.

» Strengthening of existing community facilities through the Community Development Programme,

e Creation of community assets (infrastructure) like provision for drinking water, construction of
school buildings, village ronds/ linked roads, dispensary & health centre, community centre, market
plece eie.

e Awarencss program and community activities, like health camps, medical aids, family welfare
programs, immunization camp sports & cultural activities, plantation eec.

73(h) IMPROVEMENTS IN SOCIAL INFRASTRUCTURE

There will be some obvious changes in various environmental parameters due to mining activity. There
will be positive impact in socio-economic arca due to increascd economic activities, creation of new
employment opportunitics, infrastructural development and better educational and health facilities.
Lessce will also undertake awarcness program and community activities like health, camps, medical
aids, family welfure camps, AIDS awareness program ele.

7.3(c) INCREASE IN EMPLOYMENT POTENTIAL: - There is a possibility of creation of direct
and indirect employment opportunities due to working of this mine.

1.3(d) PREVENTION OF ILLEGAL MINING & CONTRIBUTION TO THE EXCHEQUER: -
Since the guarries will be leased oul to suceessful allotices, mining operation in the state will get
legalized and it will fetch income 1o the state exchequer.

T3e) ENHANCEMENT OF GREEN COVERS

Plantation/afforestation will be done as per program i.c. along the road sides and near civic amenities,
which will be allotted by Government bodics as it is not feasible to plant trees near the mine lease aren.
Post plantation, the area will be regularly monitored in every season for evaluation of success rate. For
selection of plant species local people will also be involved. The management will provide free saplings
of fruit and other trees, etc. to logal dtm:ng rain for plantation.
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Perindic medical checkups as per Mines Act/ Rules and other social development and promotional
nctivitics will be undertaken, All this will lift the general health status of the residents of the area around

mines,

TSCORPORATE ENYIRONMENT RESPONSIBILITY

Banda district is one of the districts of Utiar Pradesh siate of  Indip and Banda town is the district
beadgqunriers. The district occupics an arca of 2884 km®, It has a populstion of 6,64,064 (201 1 census).
Asof 2011 it is the least populous district of Uttar Pradesh.

One of the greatest problems fced by people is lack of efficient use of resources. Once abundant with
forests and vast agricultural lands, now have very liftle vegetation .because of lack waier conservation
schemes. [nfertile terrain is also one of the major canse, Only 45% of the crop area has any access to
{rrigation—that too with ground water as the primary source.

Since most of the farmers are already poor and grow crops by taking loans, their inability of payback,
forces them to take drastic actions. Local politicians takes advantage of illiteracy of farmers in elections.
Votes are never casted on the basis of development but caste, creed or religion, Farmers ane dying of
debns, lands getting barren of over exploitation, uneven rainfalls, increasing poverty and literacy, Zero
industrial growth, Ignorance by government, corruption has created such a deep web that could not be
resalved easily.

The only way ta revive this district to its glory is by proper planning at ground level, increase industry
increase industrinl development and providing water conservation methods on massive scale.

The nearby village does not come under township or urban arcas, Since the region is rich in minerals
and mainly only undulated land is found, this eauses problems for farmers to grow crops and eam their
livelihood. The village lives in poverty and nearly 607 of the towl population is uneducated. The
facility of electricity is minimal, lacks in street lights, if there is no electricity, the whole village sleeps
in dark.

Lacks in educational acocssory and infrastructure, poor sanitation and shortage of toilets that cause lot
of problems for females and males too. There is no shelter for stray animals that destroys agricultural
latd of fanmers.

The part of Corporate Environment Responsibility is one of the major benefits of the project as the 5%
_of the total cost of the project which is Rs. 183600 (4% of the total Project cost) considerably a decent

)1. ﬁ:mum that will purely go in the welfire of the nearby villages of the project site. This amount will aid
Il'l.l‘.l ﬂfmm sectors
A_}_’ f‘i T Developmental activities Cost in Rs.
- Sanitation 80000

“ /' (2 Male and 2 female toilet will be made in the village)

-4 ‘;':"
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Installation of 4 hand pump in the village 20000
3 solar Powered lights will be installed on the connecting road of the 10,000
lease.
(5 sular liphts @ 3100/ per light)
8 Ceiling fan will be given (o the primary schoo! of the village 13,600
(Ceiling fan @ 1700/- each )
_CER (3 % of the total project cost) 1,83,600
Total 61,20,000
L Y | o ¥
X j.'*:\
i 4 !-:’:‘-
\'-H ' 1. :‘J‘:’.f.l
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CHAPTER -8
ENVIRONMENTAL MANAGEMENT PLAN

50 INTRODUCTION

To mitigate the adverse impacts which are likely to be caused due to the mining operation and overall
scientific development of local habutat, environmentnl management plan (EMP) has been formulated
andd integrated with the mine planning. The details of the amicipated impacts and mitigative measures
have been discussed in Chapter 4 of this report, based on the results of present environmental
conditions and environmental impact assessment. The EMP has been made considering implementation
and monitoring of envirommental protection measures during and after mining operations, The
mitigntion mensures which reduce the impact have already been idemtified carlier in Chapter 4. To
minimize the adverse impact, certain additional EMP is enumerated below for implementation.

8.1 ENVIRONMENTAL MANAGEMENT PLAN (EMP)
Proper environmental management plan is proposed for “Building Stone (Khanda, Gitti and Boulder)
Mining Project to mitigate the impact during the mining operations.
. Building Stone (Khanda, Gitti and Boulder) Mining will be restricted up to the approved depth
level by the Department of Geology and Mines Lucknow, Uttar Pradesh.

b. No activities allowed which caused to incrense pollution level during Mining operation like
cooking, or burning of woods or open toilet practice will be allowed in the adjoining area.

¢. Prior to mining, short tcrmed awareness program will be conducted for labours 1o make them
aware to way of working.

d. I some injury to the Person occurs, it will be informed to PMS department and First Aid
treatment will be given 1o person at the project Site,

¢. No tree cutting, chopping, lumbering, uprooting of shrubs and herbs will be allowed,
f. Maintenanee of roads will be done from time to time,

g Care will be taken that noise produced during vehicles movements for carrying a. Building
Stone (Khanda, Gitti and Boulder) Mining Project are within the permissible noise level,

82 ENVIRONMENTAL MANAGEMENT PLAN IMPLEMENTATION
. Envitofyneite] Managsment Plan serves no purpose if it is not implemented with true spirit, Some
EMP can alsa be detected afterwards when it is implemented and monitored, The
lqnmt;"[im-n [ periodically monitoring programme prepared and implemented and review the

. |

rckults, | f
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The major aribuies of environment are not confined 1o the mining site alone. Implementation of
proposed control measures and monitoring programme has an implication on the surrounding area as
well as for the region. Therefore, mine mansgement should strengthen the existing control measures as
elaborated carlier in s report and monitor the efficacy ol the conirol measures implemented within the
mining arca relating o the following specific areas for eco-friendly mining plan:

a. Collection of air and water samples al strategic locations with frequency suggested and by
analyzing thereof. If the parameters exceed the permissible tolerance limits, comective
regulation measure will be taken,

b. Collection of soil samples at strategic locations once in every season and analysis thereof with
regard fo deletertous constituents, if any,

Measurement of water level fluctuations in the nearby ponds dug wells and bore wells,
Measuremen? of noise levels at mine site, stationary and mobile sources, and adjacent villages
will be done quarterly in a year,

e. Plantation will be done with consultation of Forest department and gram panchayat which
possible and plantation made in the gram panchayat land as specified arca (becauso the mining
side no plece available for plantation due to stony area, The post plantation, the area will be
regularly monitored for survival of the new plantation every six months. Ensure the plantation
survival rate if'less then actual then replacement of the plant by new.

{  Mine management will be in regular touch with local surmounding villages o update the various
developmental schemes made by them. They will also consider any immediate requirement,
which could be taken care of in near futuse,

The Environmental Management of Building Store of Shri  Safdar Ali hired Eavironmental
Management from outsourcing the Environmental c¢ll of the hired Environmental Lab as the Cell is
envisaged which will be responsible for morstering EMP and its implementation. EMC members should
mest periodically to assess the progress and analyze the data collected during the month. The EMC will
function as per Fig. 5.1 {(Chapter 5) and results or environmental monitoring shared with head of the
Buliding Stone, Crusher Unit.
EMC will be in regular touch with consulting to Unit Head Shni Safdar Al and Environmental
Management Cell coordinate with State Pollution Control Board, Indian Bureau of Mines and send
them any Statutory report iff required periodically. Any new regulations considered by State/Central
Pollution Control Board for the industry will be taken care of by it.
8.3 PROPOSED SET UP
3 I #hﬂnzi}‘wamng results in the implementation of the environmental management program with
g consullntipn approval by unit head Shri Safdar Ali. The said team will be responsible for:
1&\1 C';H':Eﬁ g water and air samples from surrounding area and work zone monitoring for

pollitants,
.

-
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.

Analyzing the water and air snmples.
lmplementing the control and protective measures.

ggencies.

Collecting statistics of health of workers and population of surrounding villages.

Co-coordinating the environment related activities within the project s well ns with outside

Monitoring the progress of implementation of environmental management program,

pollutants.

&4 BUDGET ALLOCATION FOR EMP IMPLEMENTATION
Anmual budger for EMP iz very essential for successful implementation of EMP, As there are no
pallution control systems, no capital cost of Pellution Control systems are envisaged. Costs will be
mnnual operating costs as given below. The fund allocated will not be diverted for any other purposes
and the top management will be responsible for this, The budget will mke into consideration the
following expenses:

Ficld cost for monitoring of parameters.

The lsboratory will be suitably equipped for sampling/testing for various environmental

200

2adlald

b. Cost of any defined outsourcing
¢, Cost of chemicals, consumables and transport for data generation
d. Man power cost for environmental cell
e. Any other cost as per EC condition.
Table 8.1 Cost of EMP
Sr. I’l'ml Cost
No. Environment Management Plan (EMP) Cost Estimation (Rs.)
A, [Plantation
100 saplings * (£95 Rs. /
{)  |Noof plants (295 Rs. / sapling) ling) P500
i) | Troe Guard (@1 500/ per unif) 10,000
[8001trs, Per day x 300
Water Demand for plantation ((&)100saplings =4 litres [ working days) x
b o watee twice per day = 800 hre) ( L.IRs. /1) 264000
[::m for prevention & control of soil erosion and
ngement of silt shall be undertaken, Protection of
plump against erosion, iFany, shall be carried out with £
| & jueo-textile matting or other material. 20000
o~ N
), N, Sprinkling on haulage route for dust suppression
' _k\ (500 m length % 6 m width * | litres of water per
\ r] ' /2 times a day=7.2KLD Rs. 1100%7.2 KLD of water/
ol sfRs. 1100 for per KLD of water/day) day x 300 (working days)  R376000
Ab’ \ P".: | JFost of manitoring of air : 50,000
W T . Page - 122
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ality(PM g, PM; ¢ NOy 505), water quality(ground
water and surface water),soil quality and ambient
ise Jewel
L Cost for environmental cell s Environmental
Engineer:
#  Gardener :3 Ko0ono

& Fund for COWID-19 50000
Tatal 2E49700

85 MONITORING SCHEDULE AND ACTIVITIES
To cvaluate the cffectivencss of environmental management program regular monitoring of the
umporiant environmental activities to be momtored are shown in Table, 5.1, (Chapter 5).

ddRdtrrdRtReneeideethn
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CHAPTER -9

EXECUTIVE SUMMARY

9.1 INTRODUCTION OF PROJECT & FROPONENT

The project is being proposed by Sha Safdar Al Ali $/0-Late Shri Farzand Ali, R/O-Muhalla-Khunti
Cheuraba Aliganj, City & District-Banda (UP.) for Building Stone (Khanda, Gitti and Boulder) Mining
Project located in Jarar. The estimated project cost is Rs. 4160000/, The proponent has apphed for
mining lease in the pame of Building Stone (khanda, Gitty, Boulder) Mining Project, over an orea of 2.0
ha, m Gata No, 2450 Khand No.-03 in Village Jarar, Tehsil Naraini & District- Banda, Untar Pradesh, It
bins been proposed 1o collest 20000 m’ per year of Building Stone (Khanda, Gini and Boulder) Mining
Project annually as per LOL As per the MOEF, New Delhi Gazette dated 14th September 2006
amended in December 2009 and April 2011, the proposed mining project is categorized as category
“B1".

9.2 LOCATION

The mining erex is located in Gata No, 2450 Khand No.-03 in Village Jarar, Tehsil Naraini & District-
Banda, Unar Pradesh. The mining lease / proposed project area falls in Survey of India Toposheet No.
H3CTT. The mine lease area is located between as follows:

Praject Site eo-ordinates Points, No. Latitude Longitude
A 25° 18’ 56.05"N BO® 21" 37.59"E
B 25° 18" S5.32" N | 80°21" IBI8" E
C 25° 18" 58.86" N | B0°21' 46.28" E
D 25° 19" 148" N | B0°21'44.13"E
E 25° 18 58,58" N | 80°21' 3869"
i E 25° 18" ST2I1"N | B0°"21"39.20"E
Mincrals of mine Bullding Stone, Khandas & Gittl, Boulder Mining
Project Mining Projeot
Nearest Railway Station Banda sbout |8.0 Km North direction
Nearest Airport Chakeri, Kanpur about 121.0 km in North direction,
_ | Nearest Highway/State Highway NH 76 about 13.0 km towards East direction from the
" D7y project site.
T £ s
I A \ A
N 9.3 M[NI{#G ROCESS
Li ; ' The proced Ilnl' Building Stone (Khanda, Gitty, Boulder) Mining Project process are:
L l’rdpnstd m ing Method: The proposed mining method will include the following steps:

It M,bi'upmmu semi-mechanized mine. To meet required production wagon drilling with deep hole
blasting shall be carried out. The blasted materinl will be handelled with excavator & losded into

Sl dy
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dumpers, The height & width of bench shall be kept 6m with face slopes 70°. Secondary blasting with
jackhammer drilling shall be caried out if required.
Indicate quantum of development & tonnage & grade of production expected pat wide as in table below:

ROM Gitty, Saleable Gitty, = Ore to
Yeur D‘T:::"._‘L‘“' Khanda, Khands, | SooB™E ":;::ﬂ“’ overburden
Boulder (cum) | Boulder (cum) ratio

sl Nil 20000 20000 Nil Nl Nil

i | Nil 20000 20000 Nil Nil il

Ind Nil 20000 20000 Nil Nil Nil

Ath il 20000 20000 Nil Nil Nil

Sth il 20000 20000 Nil Nil Mil
Total b 100060

Dirilling:

The drilling will be done with the help of compressor and jeckhammer. In this mine the diameter of hole
will be 32-34 mm and depth of hole will be kept from 0.8m to 3.3m in a single hole.

Blasting:
The hole will be blasted by using ANFO.

{“Ammonium Nitrate Fuel Oil Explosive (ANFO)"means an explosive mixture of ammonium nitrate
and fuel oil which is not cap sensitive, but does not include emulsion or slurry explosive or site mixed
cxplosive (SME)}
Loading and Transpartation:
Loading of stone block will be done with help of the winch and crane at both face and on truck. Small
stone block (patis) is fonded in truck with the belp of Excavator. The trucks will be used for
transportation of stene block and Khandas from mine site to destination,
(Note:-Blasting shall be carried out qfier the permission of District Magistrate, Banda (U.P) and
Directarate General of Mines Safety, Gwalior (U.P))
Biaxting shall be done wnder the supervision of blaster and necessary preventive measures shall be
taken as per the guidelines of Direciarate General of Mines Safety, Gwalior (U.P))

No. of Trucks Required (maximum):

Total capacity of mine
Totakoo. of working days
“Builfling Sjone, Khandas & Gitti, Boulder extracted in a day

B.uihllqés_? ' Khandas & Gitti, Boulder extracted in one truck
No. of triek fequired per dy

’ -

9.4 WATH

N l'l I|

R SUPPLY

20000 m” per year
300 days

66.67 cum

12-13 cum {approx.)

Approximately 5-6
Truck/tippers

In l‘hcr;li'(‘d]dh:g Stone, Khandas & Gitti, Boulder projects there is as such no need of water to carry out
operations. Water will be required for drinking purpose and dust suppression, The mumber of working
people is 28 so the water required for drinking purpose for the workers will be around 0.38 KLD, for

LAY
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Flantation will be 0,80 KLD & for the dust suppression will be 7.20 KLD, making the tolal waler
requirement will be around 8.38 KLD. This water will be supplied from the nearby arca,

S
Daily water demand

838 KLD

\' -./
~~ ? B

Drinking Purpase Dust Suppressian For Plantation

0.38] KLD 720 KLD 0.80 KLD
N’ Nt e I

9.5 BASE LINE DATA
This section contains the description of baseline studies of the 10 km radius of the area surrounding

“Building 3tone, Khandas & Gitti, Boulder Mining Project” al Gata No, 2450 Khand No.-03 in Village
Jarar | Tehsil Namini & District- Banda, Uttar Pradesh. The site analysis for Air, Water, Noise, Soil,
Ecology and Biodiversity and Socio-Economy is already under process and the description given below
15 the secondary duta such that public hearing could be conducted as soon as possible o aven the delay
of the project. The intimation of ETA study as required in Bl Caegery of Building Stone, Khandas &
Gitti, Boulder Mining Project is already been done at the Director& Secretary(SEAC), Directorate of
Environment, govt, of U.P, the Regional Officer, Regional Pollution Control Board, District Banda,
Uttar Pradesh and District Magistrate Distriet Banda, Uttar Pradesh The data collected has been used to
understand the existing environment scenario around the proposed mining project against which the
potential impacts of the project can be assessed,

Eavironmental dita has been colleeted in relation to proposed mining for, :-

() Air

(b) Nuise

-

@ Sail

() Heology and Biodivensity
(f) Sm[n-éﬁmun'ry

"L

i Table 2,1: BASELINE ENVIRONMENTAL STATUS

. Attribute Baseline status
~ Ambient Ajr Ambient Air Quality Monitoring reveals that the maximum &

Quality
minimum concentrations of PMI0 for all the AQS monitoring
stations were found o be ranging between 79.65 pp/m3 and 61.45
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pug/m3 and the maximum & minimum concentrations of PM 2.5 for
all the AQS monitoring stations were found 1o be mnging between

41,28 pg/m3 and 31.47 pg/m3.

As far as the gaseous pollutants SO2 and NO2 are concemed, the
prescribed CPCB limit of 80 pp/m3 for residential and rurnl area hos
never surpassed at any station. The maximum concentration of SO2
wag found at AQ2 with a value 14,65 pug/m? and minimum at AQ4

with a value 812 pp/m3. The maximum concentrations of NO2
were found m AQ3 with a value 27.54 pg/m3 and minimum ot AQS

with a value 20,78 pg/m3

Noise Lovels

Noise monitoring reveals that the maximum & minimum noise
levels at day time were recorded as 539B(A) & 351 dB(A)
respectively, The maximum & minimum noise levels at night time
were found to be 42.63 dB(A). The minimum noisc levels at night
time were found to be 32,60 dB(A).

The noise levels recorded at all locations were within the NAAQS
limits.

However, with suitable control measurcs and EMP, the noise levels
will be reduced and the impaects will be minimized

There are several other sources in the 10 km radius of study area,
which contributes to the local noise level of the arca. Traffic
activities as well as activities in nearby villages and agricultural
ficids add to the ambient noise level of the arca.

Water Quality

Amalysis of results of ground water reveals the following: -
+  pH varies from 7.35 to 7.85 of Study aren.

¢ Total bardness varies from 212 mg/l 1o 356 mg/l of Study
e

*  Total dissolved solids(TDS) vary from 664 mg/l o 916
mg/l of Study aren

« Chlaride from 40.55 mg/l to 152.08 mg/l of Study area

¢ Flueride from 0.61 mg/ to 1.39 mg/l of Study area

The ground water from all sources remains suitable for drinking
purposcs as all the constituents are within the imits prescribed
by drinking water standards promulgated by Indian Standards 1S:
1050.
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Surface water

The analysis results indicate that the pH ranges between 7,10 and
7.66, Dissolved Oxygen (DO) was observed in the range of 7.8 10
£.9 mgfl. COD values were observed to be in the range of 14,40 io
22.40 mg/l and BOD values were observed 1o be in the range of 2.6
o 3.2 mp/l. The lron and Nitraic were found o be m the mnge of
0068 1o 0098 mgl and 074 1w 105 mgl respectively,
Bacieniologien! examination of surface water samples revealed the
presence of ol coliform in range of 9 MPN/10O ml o 16 MPN/100
ml. Based on the results it is evident that mest of the parameters of
the samples comply with Category *C° standards of CPCB indicating
their suitability for drinking water source after conventional
treatment and disinfection,

Soll Quality

The nnalysis results show that =oil is basic in nature as pH value
ranges from 7.28 to 7.87, Phosphorus (5412 to B82.63
Kg/ha.) Potassium (193.57 mg/Kg to 355.39 mg/Kg) and Electric
conductivity (260.8 mg/Kg to 330.4 mp/Kg) has been found to be in
good amount in the soil samples.

Ecology and Ble-
diversity

There are no Ecologically Sensitive Arcas present in the study aren.

| Socio-eeonomy

Building Stone (Khands, Gitty Boulder) Mining Project at Gata No,
2450 Khand Na.-03 in Village Jarar , Tehsil Naraimi & District-
Bande, Uttar Pradesh,

Will throw eppostunitics to local people for both direct and indirect
employment.

The study arca is still lacking in education, health, housing, water,
electricity ete. It is expected that same will improve to a great
extent due to proposed mining project and associsted industrial and
business activities.

Z Y i@mm& ENVIRONMENT

: The m;hql project is to mine Building Stone (Khanda, Gitty Boulder) Mining Project al Banda
district of Y.P. Biological diversity comprises the variability of genus, species and ecosystems and is
very erucial for maintaining the basic processes on which the life depends, Broadly it can be divided in

g, two types ile, the floral biodiversity and faunal biodiversity. It is & key to the sustainable development as
it not oply provides the food, fodder, medicine products of commercial and noncommercial use but also

S ' provides essential environmental services (Air, water quality, soil fertility, pest & disease control etc).

Biological components are one of the most important constituent of our environment. They are the
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miegral part of our life as they provide raw materials for livelihoods, trade, medicines and industrial
development, Their conservation and sustamable usc 1 very much cssential in Wday®s developmenial
process, Developmental processes are odey’s demand and connot be stopped as suche It hns been
observed in past Wiar most of our developental process cost our environment. In order 10 keep them
unafiecied or minimum afTected while our developmental activity, it is always necessary to know the
background of the area from biological point of view. After genting such information we can estimate
the impact on the environment by the proposed activities and mitigate them. Similar approach has been
sdopted for conducting the Biological Environment study for the propesed Project.

General vegetatian of the study area: The proposed project is to mine Building Stone, Khandas &
Gitti, Boulder al Banda distnet of U.P. which lies between the Indo-Gangetic plain to the north and the
south, Bundhelkhand region is a gently sloping upland distinguished by barren hilly terrain with sparse
vegetation, Other rivers lying in the disinicl are Ken River, The river water being used for Imigation
through Canal which is passing near by the projeet site at then distance of 2.50 kms towards East. The
datrict cover by niver alluvial soil in the north and the remaining part of the district are covered by decp
black and sandy red soil.

The proposed project site i.c. core area is the water channel, which hos few aquatic plants only.
However, the nearby areas ie. buffer arca is having different types of plants (herbs, shrubs and trees).
The Banda district covered mixed variety of vegetation mainly bushes. The tress like Shishum, Neem,
Mango tree and Jamun tree, Bucalyptus and Babool are also found in sufficient numbers.

Commonly found Mora in the district:- Dhak (Butea menosperma), Teak (Tectona grandis), Mahua
(Madhuca indica), Babool (Acacia nilotica) and Tendu (Diospyros melanoxylon), Siris (Albizia
lebbeck), Aam (Mangifera indica), Jamun (Syzygiam cumini), Bail (Aegle marmeles), Tut (Morus alba),
Bargad  (Ficus hengalensis), Neem (Azadirachta indica), Peepal (Ficus religiosa), Safeda
(Eucalyptus umbelotus), Sisam (Dalbergin sissoo), et

Commonly found fauna in the districti- Many domestic mammal species were reported from buffer
zone during the ficld survey, Common domestic animals like Buffalo, cow, goat elc. be noticed in

__—'Tpd'lqg;:lds while grazing. Small mammals like Indian palm squircel (Funambulus palmarum) and
e

{ﬂdﬁ Apodemus sylvaticus) are noticed in vicinity of the village. Inquiry from village people
rcgnn!mg mlﬁ animals reveals that Monkey (Macaca mulata), Indian hare (Lopus nigricellis),
Mnn;ouﬂ I:Htl’l!pms edwandsii), Jackal (Canis aureus), etc. are often scen in the area.

Table b.l Anticipated impact and mitigation measures for biological environment
|~ Impact predicted Suggestive measures

Dhb:}hm;u to free movement /| Irbirdsmnmiéed crossing the core zone, they will not be
| living of wild fauna viz. Birds, |  disturbed atall;

Reptiles etc. * Labourers will not be allowed to discards food, plastic
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elc,, which can atiract animalsbirds near the core site;

o Only low polluting vehicles having PUC will be allowed
for carrying mining materials.

= Noise level will be maintnined within permissible limit
(silent zonie 50 dB(A) during day time of résidential zone
55 dB(A)) as per noise pollution (regulation and control),

rules, 2000, of CPCB norms
Disturbance of riparian ccosystemy | = The rdparian ¢cosystem or the wetlinds will not be
vectiands destroyed by the ming owners
Monitoring of upstream and | « Water quality will be monitored from upstream and
downstrearn water quality downstream area to assess the impact on water quality and
plankton. The mining activity will be controlled to
ma intain the clean water conditions.

Table 9.3 ANTICIPATED ENVIRONMENTAL IMPACTS AND ACTION PLAN PROPOSED

FOR MITIGATION
Environmental | Project Activities | Impacts Action Plan Proposed
Component
Air Quality Drrilling and | Dust (SPM) and | Use of dust aprons on drilling equipment
Blasting gnses (NOx) are | and adopting wet drilling methods.
produced during
drilling and | Limited blasting during adverse weather
blasting conditions,
operations
Optimized confinement of  blasting
charges.
Development of greenbell.
Cwverburden Incremse in SPM | Exposed area will be limited to the
removal, levels in ambient | minimum required for mining operations.
exiraction of | nir due to dust
stone, Londing /| generation and | Installation of spray systems for dust
unloading of | NOx suppression at  dumping yards and
overburden  and | concentration stockpiles.
stome, disposal of | levels in ambient
overburden at | air  due 1o | Minimization of dn:-p distance for all
. dump site within | vehicular materinls-handling through
o, . ML arca emissions. !mmprh!\'-dml;nut‘upmﬂmu
; - Y Transportation of | Increase in SPM | Regular watering of haul and access
W overburden  and | level due to dust | roads using dedicated water trucks.
"2 | stone within ML | generation  and | Maintenance of vehicle.
<1 | arca NOx Haul roads will be clearly defined using
&1 comcentration marker posts so that vehicle traffic are
y* levels in ambient | controlled in the area.
\ ¥ N air  due (o | Reads no lenger required will be re-
- S vehicular vegetated as soon as possible.
- LY Wy ¥ o emissions.
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| Houl ropds to be maintained by surface
grading 1o minimize  excessive rosd
surface wearing,
General Elevated  SPM | Regular maimenance of all equipment to
cquipment ani NOx | minimize particulatc malter emissions
operations concentrations in | from diesel engines.
ambient air.
All activities Excessive Oceupational exposures to air pollutants
occupational will be assessed at regular intervals,
CXpOSres w | Where exposures exceed the permissible
mithome limits, mpproprinte engincered controls,
particulate management measures or, as a last resort,
matter. the provision of personal protective
equipment will be implemented,
Noise  Lovels | Blasting High impulsive | Prior to commencement of nomal
und Ground | fioige levels, | blasting operations (if required), a series
Vibrations overpressure and | of trial blasts will be underaken to
ground facilitate pccurate prediction of impacts
vibrations from normal blasting. This will require
impacts and | monitoring of overpressure and ground
noise related | vibration in ot least two locations
community surrounding the mine. The monitoring
snneyance will continue throughout the duration of
the blasting program. Where monitoring
determines a significant impact, blast
designs may need to be modified and
scheduled to oecur during non-enhancing
e weather copditions.
General activities | Increase in noise | An analysis of measured noise levels,
inaluding machine | levels meteorological parameters, and  site
operations  and | occupational operations  will be undertaken 1o
transportation  of | hazard  due 10 | determine the risk of excessive noise
| overburden  and | noise  exposures | impacts during operations.
stone wilhen the | end inerease in | A detailed review of noise emissions and
ML aren. ambiert  noise | impacts from project activities will be
levels carricd out at regular intervals during the
project life.
Occupational noise exposures will be
assessed. Where LAeq (8 hour) noisc
exposures have the potential to exceed 85
dB(A), mitigation through engineered
noise controls, management measures or,
as a last resort, through the provision of
T T persomal protective equipment will be
1 *\ implemented.
AN Regular noise monitoring will be carried-
= | out.
2
=¥ Procedures to document and act upon
Z ] ; community compleints  will  be
R AeY implemented.
Mining will not intersect water table.
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I—Ecmnrccs and
Quality

Changes to
hydmulic regime,

Detenerstion in
surface/ground
water quality of

reeeiving body.

Garland drmins will be constructed to
divent the surface watér 80 as nol to enfer
the mine, Diverted water will be joined
to ihe nearest water course sa that there
is hardly any change to hydraulic regime

Mine water will be collected in the mine
sump which will act as settling tank and
then discharged o the surfivce.

Water required for
mine (dust
suppression
systems,
workshop,
domestic facilities
and greenbelt
development) and
domestic
consumption  at
colomy

Depletion off
natural resource,

Reduction in
groundwater
availability for
domestic and for
irrigation
purpascs.

Changes to
hydmulic regime.

Mine sump water will be utilized for
imdustrial purpose in the mine o8 far as
posaible.

Water conservation methods will be
practiced.

Rainwater collection and rcuse system
will be implemented.

The volumés of water supplied 1o the site
through extraction from dug bore wells
will be monitored to ensure drawdown
do not affect adjacent water users.

Hydrogeology
and Drainage
pattern

Mining activities

May change
regional
hydrology and

drainage pattern
of the area.

Garland drains will be constructed all
around the mine to lead the surface water
to the nearest water course so that there
is hardly any change to Hydrogeology
and drai

Land use ami
Sail
Charscteristics

Commencoment
of Mining

Existing landuse
of the core zone
will alter,

Impact due to
clearing of
existing
plantations in the
mining arca,

Impnet due to
settling of air
borme dust.

Land degradation

duc to disposal
of solid wastes,

Exposure of top
soils to wind and
waler crogion,

Prior 1o each phase of mining, update and
implement the relevant EMP 10 include
phase-speoific control and  mitigation
measures,

Vegetation  clearunee  to  occur
immediately prior to sotl and overburden
stripping.

Install diversion drains and sediment
fences prior 16 stanting earthworks

Minimize the area and time of ground
disturbance by progressively
rehabilitating disturbed arcas

Dust suppression on exposed areas using
water trucks and automatic sprinkling
systems

Contour overburden dumps to minimize
crosion

Mine
development  and

Displacement or
loss of cxisting

Disturbed arcas will be stabilized as soon
as possible. Locally native species will
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firuna.

Lass of
vegettion

be used in landscaping works for non-
hardstand arcas.

Compact fencing around mine area will
be provided to obstruct unusual entry of
animals

Environmental
Pollution,
Henlth, Safety

Owerall  Mining
operation

Annayance,
sleep
disturbence, and
health  impacts
fram fojse
ermssions  thal
exceed the safe
limits.

Community

annoyanee  from
dust  deposition.
Potential for risk
of harm 1o

personmel and the
lecal community.

Contamination of
land and waler
through
inappropriate
disposal of waste
products,
including sewage
and  hazardous
wastes. This may
result in adverse
impacts on
surface waler
users,

Implementation of noise and fugitive
dust emission controls and management
measures.

Implementation  of water  quality
management, conservation and control
Measus.

Development of an emergency response
plan  that includes installotion of
Gmergency  response  equipment  to
combat events such as fire. All personnel
required to handle hazardous materials
will be provided with personal protective
equipment suitable for the hazardous
material being hundled.

On-site first aid facilities will be
provided and employees will be extended
to the local community in emergencies.

Miting operations

Incrense in
employment
opportunities
both direct ond
indirect  therchy
increasing
economic  status
of peaple of the
region,

Increase of direct employment will be
progressive during operational phase of
project whereas there will also  be
financial improvement t the local
population who are engaged and would
engaged himself in the services to the
iranspon  sectors because of increased
transportation  vehicle and mecting the
allied faciliies such as catries and
vehicle repairing outlets.

—
- = S .4:-
e L L

ENVIRONMENT

This section includes the study of natural features like topography, climate ctc, Land use/ Land cover

map.
Tepography
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The district largely consists of imegular uplands with owcrops of rocks intermingling mostly with
lowlands, frequently under water during rainy season. The Baghein River traverses the district from
south-west 10 niorth-¢ast, The tract lying 10 e cight of the river is intersected by numerous smaller river
and rivulets, but to ite lell is a flat expanse, most part of which s made up of Mar and Kabaer soils,
eroded and converted into ravines along the banks of the rivers Ken and the Yamuna.

Rainfall & Climate:

The average anmun! rminfafl s 902.00 mm. The climate is typical subtropical penctrated by long and
intense summers. About 0% of the annual rainfall is received from south-west monsoon. May is the
hottest month with mercury shooting upto 47.0°C. With the advance of monsoon by mid-June,
temperature starts decreasing. January is usually the coldest month with temperature going upto 5.8°C.
The relative humidity is highest in August about B5% and lowest in April,

Impact on Land Use

The area is having undulating surface surrounded by agricultural and barren land. The area is partially
covered by alluvial seil. An old working pit is present in NW of the area. The proposed area and
surround areas are mostly private land owned by individual, Presently the existing quarry lics in 1.21 ha
aren.

The potential adverse impact of opencast stone mining will be in the form of change in land use pattem.
So reclumation of mined out land will be given due importance as a step for sound land  resource
management in the form of reclaimed land and water body.

No adverse impact is anticipated on land use of buffer zone pssociated due to the existing stone mine
praject, as all the activities will be confined within the project site only. Stone mined out from the mine
is being and continued to be used my boulders of different sizes for Dam construction, embankment
works etc, Afler crushing into different sizes of aggregates from 6mm to 63mm, the product can be used
in construction and road projects,

9.8 WATER ENVIRONMENT

0.8.1 Impact on Sarface Water

hiprummmﬁo:hm is no any seasonal or perennial source of water is passing through the lease
arca, Dufing the miny season, there may be accumulation of surface water, which i proposed o be
pumped out to keep the working area dry and it is being utilized for dust suppression.

The stone mineral found in the area is non-taxic in nature. There will be no outside discharge of liquid
cffluent from the mine site. It is, therefore, apparent that there will be negligible impact of mining on the
surfiace water regime.

9.8.2 Impact an Ground Water
Ground water pollution can take plnce only if the mining rejects contain toxic substances, which get
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leached by the precipsiation waier nnd percolate to the ground waier table thus polluting it. Any nearby
walls or ather sources of water can be rendered unfit for drinking and even for industrial use

This is not the case with this deposit as the mincral or opseil docs not contain any harmful ingredients,
Moreaver, stone constitutes of fairly inert and chemically non-reactive mgredients.

It is noticed from nearby dug wells and bore wells that the ground water table s available below 30
meters of the normal surface level. As the mining operation has been proposed to be carried out much
ahove the ground water table there would ot be any adverse effect on the ground water,

The ground watcr available in the ncarby well, borewell is analysed and it fs found within the prescribed
starudard of CPCB and it is also being and will be continued to be adopted the remedial measures ©
keep the water quality within the prescribed standard.

9.8.3 Mitigation Mcasures for Water Environment

*  Adequate control measures are being and will be continued to be adopted to check not
= only the wash-ofT from soil erosion but also uncentrolled flow of mine water. The measures 1o

be adopted are Garland drain will be provided at the toe of the dumps, to channelize the runoff
water from dumps into the water reservoir (i.e. mined out pits) & around the active pits to
restriet rainy water from entering in to the working pit.

* Retining walls having water holes will be provided along the toe of the dumps to avoid the soil
wash out & sround the active pit to prevent fall of human/animal in to the working pit.

*  Dumps slopes are being stabilized followed by plentation to avoid soil erosion.

s No waste waler is being discharged (rom the mining activities.

9.9 AIR ENVIRONMENT
Anticipated impacts and evaluation

Information om air quality was studied and various medeling techmiques predioted that the mining
nctivity is not likely to affeet the air quality in a significamt manner. However, loading of Building
Stome, Khandas & Gitti, Boulder, its transportation and unlopding operations may couse some

' @lnqnmhdn i nir quality duc to handling dry materials, In the present case, only wet materials will be
fnndra:u. thus climinating problems of fugitive dust. Also, the collection and lifting of minerals will be

nually without any blasting. Therefore the dust generated is likely to be insignificant as
to mining processes involving drilling, blasting, mechanized loading ete.

‘ ___'.._ﬁf’émml. mining operations generate substantial quantities of airborne respirable dust, which may lead

to the development of respirable discases in mine workers. The Increasing trend of mining leads to
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relense of huge amount of dust, These air bome dust particles, generaily below 100 micron in size, are
nujsance particulates and cause health hazards as an ill effect of mining activities. Extraction activities
like drilling, blnsting, material handling and transport are a potential source of air pollution. Therefore, a
detailed study on emission sources and guantification of pollutant conceniration by means of dispersion
modeling 15 regquired to secess the environmental impact of a mine. On the basis of the predicted
tncrements 1o air pollutant concentrations, an effective mitigation and environmental plan can be
devised for sensitive areas. In case of Building Stone, Khandns & Gittl, Boulder mining, as there is no
blasting and drilling activities, the impacts may anly be ciused by material handling snd transporiation
activities of mostly wet Building Stone, Khandas & Gitti, Boulder and the same are minimal.

EUGITIVE DUST- MODELING

Air quality modeling was done using line source model as published by USEPA “Workbook of
Dispersion Modeling™ by Tumer, for transportation though roads and the empirical emission factor
equations from USEPA. Emission factors to be used in Line source Dispersion equation is adopted
from formula as given below:

Bk ® (1L7) * ($/12)*(S048) * (W)™ * (wid)™* * (365-p/365) kg/ VKT oo (1)

Where

E = Emission Rate (kg/VKT)

k= Particle size multiplicr = (0.36)

5= Sil Content of the Road surface matcrial (%) = 10%

S = Mean Vehicle Speed (kmvhr) = 20 km/hr

W=Mean Vehicle Weight (tonnes) = 10 tonnes

ww Mean number of wheels = 8

p= Number of days with at least 0.254 mm of precipitation per year « 60

= frequency of Viehicle movement in no per hour = 2 vehicles / hour

Thus using equation (1)

E = 0.61766 kg/VKT

L, Cbnoén_lfpﬁqn of fugitive dust was calculated using the empirical equations for unpaved roads
iblished by Uﬁ? - AP42. The Concentration of the fugitive Dust is given below:
(2fm) ' fxff;wflwwrp- [(W) /(2 o)) x 10° ()

g
S

_,j;' =

F
]
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Where

€ = Hourly Coneentration in microgram/ m’
E = Emission Rate = 0.0003 gfscc/m

v = Wind Speed =4 mis

h =0m

Modeling was done for an infinite line source assuming unpaved road. For conscrvative calculation
wind was assumed o blow at a velocity of 4 m's perpendiculor (o the road, The results for 24 hourly
comcentration values are given in the Fig. 4.1;

Mitigation moasures

The only air pollution sources arc the road transport network of the tncks/dumpers. The dust

suppression mensures like the following will be resorted:

» ‘Water sprinkling will be done on the rouds regularly. This will reduce dust emission further by 75%.

s Care will be taken to prevent spillage by covering the earrying vehicles with tarpaulin and sprinkling
of water, if dry.

» Fortnightly seraping of road in order to keep the roads almost leveled, This will ensure smooth flow
of vehicles and also prevent spillage.

» Overioading will be kept under check by giving prior awareness.

* Proper Tuning of vehicles to keep the gas emissions under check.

= Plantation of teees along the roed sides helps to reduce the impact of dust in the nearby villages.

2,10 NOISE ENVIRONMENT
Day and night sound pressure levels Len is often vsed 1o describe the community noise exposure, which
includes 10 dB [A) nighl time penalty.

The monitored noise level during the base line period within the core zone und buffer zone has been
found to be within the prescribed CPCB standerds which will also be confined within the limit by
undertaking more plantations within the mining nrea ¢specially in the direction of habitation to act as a
sound barricr.

T }"9,1'“{{ Impact due to Ground Vibrations

Gt wwibration, fly rock, air blast, noise, dust and fumes are the deleterious effects of blasting on
enviranment. The explosive encrgy sets up a seismic wave in the ground, which can cause significant
damage to structures and disturbance to human occupants. It causes major damages to the pit
mnﬁp‘gur,lim too.
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=

When an explosive charge is fired inside the blast hole, it is instantly converled into hot gases, which
exert intense pressure on the blast hole walls, ligh intensity shock waves propagate radically in all
directions and cause the rock particles to oscillate. This oscillation is felt as ground vibration, The
proposed mining operations using deep hole drilling and blasting using delay detonators are bound to
produee ground vibrations,

Ground vibration from mine blasting is expressed by amplitude, frequency and duration of blast. The
variables, which influence ground vibmtions, are controllable snd non-controllable. The non-
conirollable variahles include peneral surface termain, type and depth of overburden and wind. Similarly,
the controllable vanables include type of explosives, charge per delay, delay interval, direction of blast
pragression, burden, spacing and specific charge and coupling ratio.

The oscillation of rock particles is called Particle Velocity and its maximum value is called Peak
Particle Velocity (PPV), which is measured in millimeter per second.

As the distance increases, the PPV value is likely 1o reduce. The ground vibrations gencrated by blasting
during the mining operations will be well within the standards prescribed by DGMS by controlled
blasting. Ground vibrations are not likely to affect the structures in the vicinity of mine lense area.

By adopting controlled blasting, the problens will be greatly minimized at mines, The impacts are also
minimized by choosing proper detonating system, optimizing total charge and charge/delay.

9.10.2 Measures for Minimizing Adverse Impacts

> Noise Control Measures

o The following control measures are being and will be continued 1o be adopted to keep the
embient noise levels well below the limits:

* Dnlling is being camied out with the help of sharp drill bits which will help in reducing noise.

» Sccondary blasting is being totally avoided and Hydraulic rock breaker is being used for
breaking boulders.

¢ Controlled blasting with proper spacing, burden, stemming and eptimum charge/delay is being
maintained,

* The blasting is being carnied out during favorable stmospheric condition and less human
activity timings;

= '-1',{;%!&11\ quantity of detonating fuise is being comsumed by using alternatively Excel non-
" |, u‘l .

4 initintion system;
’ """li’z15 lthmtmmcc. oiling and greasing of machines at regular intervals is being done to reduce

EJ/, genern '_ti-_hri\pf noise.
»  The prinie movers'diese| engines are properly maintained;
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* Provision of sound insulaled chambors for the workers deployed on machines (HEMM)
prochreing higher levels of noisc;

* Proper designing of plam & machinery by providing inbuilt mechanism like siloncers, mufflers
and enclosures for nose gencraling paris and shock absorbing pads at the foundation of
vibrating equipment.

=  (ireen Belt/Plantation is being developed around the mining activity area and along haul roads,
The plantation minimizes propagation of noise,

* Personal Protective Equipment (PPE) like ear muffs/ear plugs is being provided 1o the operators
of HEMM and persons working near HEMM; and

* Reducing the exposure time of workers 1o the higher noise levels.

* Periodical monitoring of noise will be done.

»  Measures 1o Control Ground Vibration

The blasting operations in the mine is camried out by deep hole drilling and blasting using delay
detonators, which reduce the ground vibrations. The measures that are generally followed and currently
proposed for abatement of ground vibration, air blast and fly rocks are detailed below:

- Proper quantity of explosive, suitable stemming materials and appropriate delay system are
being rdopted to avoid overcharging and for safe blasting.

- Adequate safe distance from blasting is being maintained.

. Blasting operations is corricd out only during day time.

. The churge per delny is minimized and preferably more number of delays is used per blasts,

- During blasting, other activities in the immediate vicinity is temporarily stopped:

. Drilling parameters like overburden, depth, diameter and spacing is properly designed to
give proper blast,

9.11 TRAFFIC ANALYSIS

The lease arca is connected to State Highway No. 49 about 1.0 km towsrds west direction from the

project site, These roads are wide enough to facilitate easy and smooth movement of heavy duty trucks.
e \_Tﬁf’?"“’l‘f" traffic study has been discussed under Chapter 4.

9.12 mclf;m:cuumc ENVIRONMENT

:mpTumm.tqtmn of the Building Stone (Khanda, Gitty, Boulder) Mining Project will generate both
direct and mdurqh cmployment. Besides, it will provide a check on existing system of mining operation.
Since the quarries will be allotted 8 lease basis, mining eperation will be legally valid und it will bring
mwmp o tht state cxchequer. The project will also provide impetus to industrialization of the area.
H’hﬂq-ﬂﬂnﬁr of boulders into bajri is necessary crushing units will come up. It is expected that
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intending entrepreneurs will venture to set up micro and small scale units in the near future making the
area o mixed socicty, dependent on industry, trade and business. At presemt agriculure is the main
eccupation of the people as move than half of the populatton depends on t. With the implementation of
the proposed mining project the oceupational patiern of the people in the area will change making more
peaple engaged in industrial and business activities rather in agriculture. Thus there will be a gradual
shifting of population from egriculture to mining and industry, Further, the muning and industrial
sctivitics in the arca may lead to rapid increase in population and thereby urbanization. Due fo
urbamzation of the area, employment opportunitics will fiurther incrense.

9.13 ENVIRONMENTAL MANAGEMENT PLAN (EMP)
Proper eavironmental management plan are proposed for “Building Stone, Khandas & Giwti, Boulder
Mining Project”™ to mitigate the impact during the mining operation.
a. Proper blasting pattern will be followed by the blasters for effective rock fragmentation and
generation of minimal fine dust lo open atmosphere.
b, Regular water sprinkling at dust emanating sources viz., drilling, blasting and transportation
through haulage roads, ete. will be carmied out,
¢. Periodic maintenance of transport vehicles and equipment will be camried out to check emission
levels.
d. Greenbelt will be developed that will act as a pollution sink.
¢. Owerlonding of trucks will be aveided and camrying the rocks in covered trucks will be taken up
to mnmmize pollution level.

9.4 ENVIRONMENTAL MANAGEMENT PLAN IMPLEMENTATION

Environmental Management Plon serves no purpose if it is not implemented with true spinit. Some
loopholes in the EMP can also be detected afterwards when it is implanted and monitored. Thus, an
implementation and monitering programme has to be prepared,

The major attributes of environment are nol confined to the mining site alone. lmplemenation of
proposed confrol mensures nnd monitoring programme has an implication on the surrounding area as

wnq air..ﬁ\q; the region. Therefore, mine management will strengthen the existing control mensures as

dubul‘nhqﬂﬁ;ﬂiiu in thi¢ report and monitor the cfficacy of the control measures implemented within the
mining mﬂihng to the following specific arcas for eco-friendly mining:
"
]
J‘L/C-:!gaiﬁn of air and vﬁcr samples ot strategic locations with frequency suggested and by
n@lyﬁﬁg thereof. If the parameters exceed the permissible tolerance limits, corrective
. regulation measure will be taken.
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Coliection of soil samples ol strategic locations once m every two years and analysis thereol

with regand 1o deleterious constituenes, if any.

Mreasuresnent of water leve! Nluctuations in the nearby ponds dug wells and bore wells.

Measurement of noise levels i mine site, stntionary and mobile sources, end adjncent villnges
will be done in every six months for first two years, thereafler once a year.
PlantationtfTorestation will be done as per program i.c. rond sides end near civic ameniiies,
which will be allotted by Government bodies, Post plantation, the area will be regularly
monitored in every two years for evaluation of success rate, For selection of plant species local

people will also be involved.

9.15 BUDGET ALLOCATION FOR EMP IMPLEMENTATION

219

Table 9.4 COST OF EMP
i; Environment Management Plan (EMF) Cost Estimation (1::1 e
2, Plantation
100 saplings = @95 Rs. /
i) | Noof plants @95 Rs. / sapling) sapling) 9500
i) |Tree Guard (@1 500/~ per unit) 2,10,000
(800lrs. Per day x 300
Water Demand for plantation (@ 100saplings | (working days) x
b. x4 litres of water* twice per day = 800 ltrs.) { L.1Rs. /L) 264000
Measure for prevention & oonteol of soil
erosion. ond menogement of silt shall be
 undertaken. Protection of dump against erosion,
if any, shall be carried out with geo-textile |-
. matting or other matenal, 20000
Sprinkling on hsulage rowte  for  dust
Suppression
(600 m length = 6 m width = | litres of water [Rs, 1100272 KLD of
per m* /2 times a day=7.2KLD water/day x 300 (working
[N (Rx. 1100 for per KLD ef water/day) .| days) 2376000
Cost of monitoring of air
e | quality{PMu,PMs,NOy,50:), witer
—fquality(ground water and surface water),soil
| Jguality and ambicnt noise level - 2,50,000
. | Costfor environmental cell o Eivirostnantal
P! 3 Engineer: |
| »  Gardener :3 400000
g | Fundl fbrcOVID-19 7 50000
Total AT 2849700
%M Page- 141
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9.16 MONITORING SCHEDULE AND PARAMETERS:

Table 9.5 Monitoring Schedule and Parameters

S No | Description of Parameters Schedale and Duration of
Monltoring/Execution
1 Air Cuality: 24 hourly samples twice a week for one month
a) In the vicinity of the mine in each season exceépl monsoon season
b} In the vicinity of the tmnsportation
Network
e} Dust suppression on roads Regulardly in  non- monsoon monihs  and
whenever occurrence of fugitive dust takes
place

d) Seraping/ bulldozing of road to shift Fortnightly

accuimiilated dust lo the sides
2 Water Quality near or around the site: Once in a season for 4 seasons in o year
) Surface water quality
b) Ground water guality

3 Ambient Moise Level Twice a year for two years & then once a year
- Soil Quality Oncee in two years on project monitoring arca
5 Inventory of Flora(tree plantation, survival | Once in two years on project monitoring area
efc) & Fauna
[0 Socio-economic condition of local, Once in 3 years
population, physical survey

2.17 BENEFITS OF MINING
i Generating useful economic resource for construction,
il.  Genagrating employment.
. Improvement in socio economic conditions of the people of the study area.
iv.  Improvements in physical infrastructure,
v,  Improvements in Social Infrastructuse.
vi,  Increase in Employment Potential,
vii,  Contribution to the Exchequer.
vili.  Prevention of illegal miming,
ix.  During and Post-mining enhancerent of green cover,

EFEAAFEEEAS
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CHAPTER- 10

DISCLOSURE OF ENVIRONMENTAL CONSULTANTS

Envirommental Consultant

ENVIRONMENTAL RESEARCH AND ANALYSIS,
LUCKNOW

Name of Environment Consultant

Dr. Jatin Kumar Srivastava

(EIA Coordinator)

QCI NABET Aceredited Environimentnl Coordinator
Certificate No- NABET/EIA/1619/ 1A 0019

Address Flat No-203, 2nd Floor, Yash Silver Height (opposite
Badshah Nagar Railway station) Mahanagar, Lucknow -
226021, U.P

E-mail eraenvelef@gmail com

Phone 0522-4078000, +917080999935, 9565508271

Environmental Consultant

ENVIRONMENTAL RESEARCH AND ANALYSIS,

LUCKNOW

mﬂnnal aren erts:

| AP* Dr. Gautam K. Baneriee | sfigeam"
2 wps Dr. Jatin K Srivastava WQJ
1 SHW* | Mr. Vikas Pandey \tﬁ‘;__
4 SE* Dr. Vandana Singh Mg dgin St
5 EB* | Dr.Jatin K Srivastava &.ﬂ/ﬁ;’:})
. Mr, Manas N. (T, R SN P
T ! Z‘t - Mukhopadhyay
s LT Mr. Manas N
. " - ; L e
N OB |scopadiyay ettt
M/’E | *‘i sC* Dr. Jatin K Srivastava \%f"ﬁ
et = .
LAY A Dr. Gautam K. Banerjec | <Sigyaa=™
SRy
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p=

10 Ny Dr. Jatin K Srivastava
1 LU Rajveer Singh W
12 RH* | Dr. Gautam K. Banerjee ﬁ-—.‘ﬁ"""

Declaration

! declare that above mentioned experts coord/nated the preparation of EIA/EMP under the
supirvision of Dr. fetin Kumar Srivastava. For any details one may contact me as a Director of
Enviranmenial Reseoreh and Amalysis Luchnow.

A K, Tripathi

(Director)
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CHAPTER-11
CONCLUSION OF THE PROJECT

LO INTRODUCTION

The Building Stone, Ginty, Khanda, Boluder Mining is one of most significant mineral contributing to the
sustainable development that is “The extraction or recovery of the mineral without limiting the needs and
lives of the surrounding Nora, fauna and the local villagers/ people residing there as well,"

Shri Safdar All S/0-Late Shri Farzand All, R/'O-Muhalla-Khunti Chaursha, Aliganj, City & District-
Banda (U.P,) for Building Stone, Gitty, Khandn, Beluder mine st Gain No. 2450 Khand No <03, Village
Jarar, Tehsil Naraini & District- Banda, Uttar Pradesh. within total lease Arca 2.0 Ha. The proponent has
applied for mining Jease in the name Safdar Ali It has been proposed to collect approximately 20000 m*/
year moterial Building Stone, Gitty, Khanda, Boluder Mine annually,

As per the MoEF, New Delhi Gazette dated 14th September 2006 amended in December 2009 April
2011, 16 Japuary, 2016 and 14 August, 2018, the proposed mining project is categorized as calegory
“Bi"

This Building Stone, Giny, Khandn, Boluder Mining Project has numerous benefits not only on
individual level but on a social level too Le. this project will not only benefit the owners but directly and
indirectly will also benefit the people of that region,

This will give employment to thousands of people who are the residents of the principal place of business.
Since, manpower is required in every activity and processing from installution of the project to the final
product and marketing, The cquitable distribution of work according 1o the skills and potential will be
done. Work given will be catogorized into skilled, semi-skilled ond unskilled employees, Employment
preference will be given 10 the locel villagers, The labors will be registered in the district Labor Office as
per the U.P, Government Law. Also, according to the Central government policy of lnbors, medical
insurance will be done of all the labors employed. Minimum wage, guaranteed monetary benefits under
law will be ensured to the workmen. Safe, healthy, and productive work envirenment and welfare will be
provided to the wotker. Abolition of child labor and bonded labor, and rehabilitation of those will be
ensured.

first=nid facilities a ti-venoms, safe drinking water for the workers/miners and

¢ A | 1‘1‘ & o

Zero tcﬂd__ml,l qﬁﬁwﬁzlw work places will be encouraged and promoted. Temporary rest shelter,
~ L g
N, ] %
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Armangements for safe and healthy working conditions and facilities of communily toilets shall be muade
available for the workers, medicn] comps for workers and nearby villagers shall be condueted ot regular
mterval. Workers will be instructed with safety measures and safety equipment’s will also be provided.
This will provide the employment and aid in managing and surviving their livelihood, reduce the poverty
of that region and will provide them a better atmosphere and o better life.

This project will also contribute in rising the economy of the state and uitimately of the nation through the
tmxes collected through this. This is obvious that taxes collected are used in welfare of the nation and its
citizen. A sum of Re. 183600 (3% of the total Praject cost 6120000/-) is also contributed as Corporate
Environment Rosponsibility for difforence welfare activitics such as roads, plantation, cducation,
sanitation, awareness campalgns, eic.

Last but not the lesst, this project has also its social impact on the lifestyle, life standards, thinking,
personality, ete, of that place, The project will ignite the locals to use their potential and work for
improving their cconomic condition and better life, This project can be a small step in betterment of the
local peeple of that area.

A I Page - 147
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Annexure no.3 o

af ™ at 0

The 483" meeting of SEAC was held through video/tele-conferencing/ email in view of the Corona
Virus Digease (Covid-19) on 070872020, Following membirs wese particapaie in the online meeting:

1. Dr. (Prof)) S.N. Singh, Chairman
Z D, Sarita Sinha, Member
3. Dr. Virendra Mism, Member
i, Dr. Pramod Kumar Mishra, Member
5 Dir. Ranjeet Kumar Dulels, Membe
6. Dr. Ajoy Kumar Mandnl, Member
~ Prof. 5.K. Upadhyay, Member
R, Shri Meraj Uddin, Member
9, Shri Rajive Kumar, Member

The Chairman welcomed the members to the 483 SEAC meeting which was conducted online.
The SEAC unanimously took following decisions on the agenda points discussed:

SEAC went through the file and documents and observed that standard TOR dated 15/07/2020 has
already been issued in this case through onltine partal, The committee discussed the matter and decided to add
following additional TOR point for the preparation of EIA report regarding the project:

|, Emergency plan for air pollution and accidental leakage should be provided at the time of EIA
presentation,

A presentation was mude by the project proponent along with their consultant Mis Environmental and
Technical Research Centre. The proponent, through the documents submitted and the presentation made
informed the committee thar--

L. The envirenmental clearance is sought for Expansion & Modification of existing distillery from 80 KLD
w0 100 KLD along with 5.0 MW Co-gen Power plant at Shamli, U.P., M/s Shamli Distillery & Chemical
Wull'tll.ﬂ. — o

2. Envitonaiett Cleamnea for the earlier proposed was issued by MoEF&CC, Gowt. of India vide letter no.
K101 H062010-LAID); dated 26 Sep 2012,
— )
'.l- ‘J . A
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3. The proposal has submitted under the provision of pam 7(ii) of the EIA Notification, 2006 (as
nmended), therefore the committes deliberated the compliance status of Earlier EC submitted by PP and

found in order.
4. Saljemt features of the projoct:
8. N. | Particulars Details z o
I. Mame of the project Lxpansion & Modification of existing molasses based distillery
: capacity from 0 KLD to 100 KLD,
2 Location Detnils
| Village Shamly
Tchsil&District Shamli
Shoie Liztar Pradesh
E Projest Arca o additkonal land will be required for ihe propesed
expansion.
Existing Land : $1.5448 Aere (33 beciare)
i, Co Gen Power generation 50 MW ;
o Total projesd cost Rs9023 lnkhs (Estimated for proposed cxpansion)
6. Mo of working duys 365 Days
1. Raw materinl Molasses
3 Cunetity of Raw Materinl Existing Details
480 TVDay Molnsses All Grades of Molasses (B & C heavy
malasses)
Molnsses: 512 T/Day
9. Fuel requirement | Existing Detsils |_Proposed Expandion
Bagasse-180 TPD { Slop-295 KLD and Bagasse- 137 TPD |
10, | Fresh Water requirement Haisting Detadls on .
265 KLD 700 KLD
Clomestic: 20 KLD Domestic : 20 KLD
11. | Source of water Tube well Pl
12 Wasze Water Generatlon EMsent Generntion P
Ef%%:ﬁ 720.0 KLD
13. | Waste Water Treatment Existing Details Proposed
Strategy Spent wash first bio-methanated, | Gonernted spent wash will be
then bio- methanated spent wosh | concentrated in Seven Stage
is being concontrated in MEE and | MEE, Then comcentrated spent
concentrated from MEE is being | wash will be used as fuel along
utilisod in o-composting. with Bagasse in Slop fired boiler
= capacity: 40 TPH
14, | Boiler xi | Proposed Expansion
15 TPH Bagasse Fired Boller Slop fired incineration bosler- 40
TPH.
Existing Dagnsse fired boiler
will  be  dismamtle  afler
- 7 ... EXPORSiON,
15 No of Stack 01 new stack of height 72 m will be anached to the
proposed Electnostatic
16. Green belt development Approx. 33 % of 1otal aren (10,89 Ha)
iIm. Cost of Pollution Control Equipment 4164 Lakls
I8 Recurring Expenses an 405 Lakhe' Annum
Environmental protestion N
19. | Category of Project Casegory : B and Schedule : 5 (g)
20. | Cospornte Emvirenmental Ra 94 lakhs (1% of expansion project cost)
Respansibility {CER) =
21. Emplayment panersting Existing Details Proposed Expansion
e 80 Nos 100 s
- "I. s = =
Vi ﬂiT}t“\
§y - U LY Page 2 of 33
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The project proposal falls under category-5(g) of EIA Notification, 2006 (a5 amended).

RESOLUTION AGAINST AGENDA NO-02

The enmmittee discosged the matter and recommended grant of environmenial clearnnce as per

para 7(l) of EIA notification, 2006 (as amended) along with following conditions:

1.
T

)

1.
L,

Statumory compliance:

45 days monitoring report of the arca for air quality, water quality, Noise level. Besides
flora & fauna should be examined twice a week and be submitted within 60 days for a
recond,

Due to unaveidable circumstence and covid-19 pandemic, the authority are unable 1o visit
the gite therefore, it is not possible to make available the latest certified compliance report.
In view of this the committee decided that the certified compliance repont should be
sabmitted within 03 months,

The project proponent shall obtain forest clearance under the provisions of Forest
(Conservation) Act, 1986, in case of the diversion of forest land for non-forest purpose
involved in the projeet.

The project proponent shall obtain clearnove from the National Board for Wildlife, if
applicable.

The project proponent shall prepare a Site-Specific Conservation Plan & Wildlife
Management Plan and spproved by the Chief Wildlife Warden. The recommendations of
the approved Site-Specific Conservation Plan / Wildlife Management Plan shall be
implemented in consultation with the State Forest Department. The implementation report
shall be furnished along with the six - monthly compliance report. (in casc of the presence
of schedule-I species in the study area).

The project proponent shall obtain Consent to Establish / Operate under the provisions of
Air (Prevention & Control of Pollution) Act, 1981 and the Water (Prevention & Control of
Pollution) Act, 1974 from the concerned State pollution Control Board! Committee.

The project proponent shall obtain authorization under the Hazardous and other Waste
Management Rules, 2016 as amended from time to time.

The Company shall strictly comply with the rules and guidelines under Manufacture,
Stornge and Import of Hazardous Chemicals (MSIHC) Rules , 1989 as amended time to
time. All transportation of Hazardous Chemicals shall be as per the Motor Vehicle Act
(MVA), 1989

Adr quality monitoring and preservation:

The project proponent shall install 24x7 continuous emission monitoring  sysiem ol process
stacks to monitor stack emission with respect to standards prescribed in Environment
(Protection) Rules 1986 and connected to SPCB and CPCB online servers and calibrate these
gystem from time to time according to equipment supplicr specification through labs recognized
under Eavironment (Protection) Act, 1986 or NABL aceredited laboratories.

The project proponent shall insiall system carrvoul to Ambient Air Quality monitoring for
common/eriterion parameters relevant to the main pollutants released (e.g. PM 10 and PM2.s in
reference to PM emission , and 502 and NOx in reference to 502 and NOx emissions) within
and outside the plant arca at least at four locations (one within and three outside the plant area
it an #ngle of 120%1 epch), covering upwind and downwind direct ions. (case to casc basis small
plante: Manuzl; Largc plants: Continuous).

The project propongnt ;!nlf'\gubmil monthly summary report of continuous stack emission

| Page 30l 33
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and afr quality monitoring and results of manual siack monitoring and manusl monitoring of
wir quality /fugit ive emissions te Regional Office of MoEF&CC, Zonal office of CPCB and
Regional Office of SPCB along with six- monthly monitoring report.

Approprintc Air Pollution Control (APC) system zhall be provided for all the dust generating
points including fugitive dust from all vulnerable sources, so as to comply prescribed stack
emission and fugitive emission standords,

The National Ambient Air Quality Emission Standards issued by the Ministry vide G.S.R. No.
B2G(E) dated 16th November, 2009 shall be complied with.

Sulphur content should not exceed 0,5% in the coal for use incoal fired boilers to control
particuiste emissions within permissible limits (a8 applicable), The gaseous emissions shall be
dispersed through stack of adequate height as per CPCB/SPCB guidelines.

The DG sets shall be equipped with suitable pollution control devices and the adequate
stack heighl so that the emissions are in conformity with the extamt regulations and the
guidelines in this regord,

Sterage of raw materials, coal ete shall be either stored in silos or in covered arcas to prevent
dust pollution and other fugitive emissions,

Water quality monitoring and preservation:

For online continwous monitoring of cfMuent, the unit shall install web camera with night
vision capability and flow meters in the channel/drain carrying efMluent within the premises
(applicable in case of the projects achieving ZLD) and connected to SPCB and CPCB online
servers,

Zero Liquid Discharge shall be ensured and no waste/treated water shall be discharged
outside the premises (applicable in case of the projects achicving the ZLD),

Process effluent 'any wastewnter shall not be allowed to mix with storm water, The storm water
from the premises shall be collected and discharged through a separate conveyance systom.

The effluent discharge shall conform 10 the standards prescribed under the Environment
(Protection) Rules, 1986, or as specified by the State Pollution Control Bowrd while granting
Consent under the AirWater Act, whichever is more stningent.

Total fresh water requirement shall not exceed the propesed quantity or as specified by the
Committee. Prior permission shall be obtained from the concermed regulatory authority/CGWA
in this regard.

Industrial/trade effluent shall be segregated into High COD/TDS and Low CODVTDS efMuent
streams. High TDS/COD shall be passed through stripper followed by MEE and ATFD
(agitated thin film drier). Low TDS effluent stream shall be treated in ETP and then passed
through RO system,

The Company shall harvest rammwater from the roof tops of the buildings and storm water
drains to recharge the ground water and utilize the same for different industrial operations
within the plant.

Nolse monitoring and prevention:
Acoustic enclosure shall be provided to DG set for controlling the noise pollution.
The overall noise levels in and around the plant area shall be kept well within the standards by
providing noise contrel measures including acoustic hoods, silencers, enclosures etc. on all
sources of noise generation,
The ambient noise levels should conform to the standards prescribed under E(P)A Rules,
1986 viz. 75 dB(A) during day time and 70 dB(A) during night time.

Energy Conservation ﬁmipr?

m,

|

Page 4 of 32
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I The encrgy sources for lighting purposes shall preferably be LED based.
L. Waste mansgement:
I, Hazardous chemicals shnall be stored in tonks, tank farms, drums, carboys ctc. Flame nrresters
shall be provided on tank farm and the salvent transfer through pumps,
L Process arganic residue and spent corbon, if any, shall be sent 1o cement industries. ETP
sludge, process inorganic & evaporation sali shall be disposed ofT 1o the TSDF.
 § Th:mmpunf shall undertake waste minimization measures as below -
s Metering and control of guantities of active ingredients to minimize waste .
. Reuse of by-products from the process as raow materials or as raw material substitutes in other
[rGeeasts.
. Usec of nutomated filling to minimize spillage.
iv. Use of Close Feed system into batch reactors.
v.  Veating euipmont through vapour recovery system,
vi. Use of high pressure hoses for equipment clearing to reduce wastewater generation

. Green Beli:
[.  Green belt shall be developed in an area equal 10 33% of the plant area with a native tree

species in accordance with CPCB guidelines. The greenbelt shall inter alia cover the entire
periphery of the plant,

Vi, Safety, Public henring and Human health issnes:

|, Emecrgenscy preparcdness plan based on the Hazard identification and Risk Assessment
(HIRA) and Disaster Management Plan shall be implemented.

L The PP shall provide Personal Protection Equipment (PPE) as per the norms of Factory
Act,

3, Training shall be imparted to all employees on safety and health aspects of chemicals handling.
Pre-employment and romting periodical medical examinations for all employees shall be
undertaken on regulor basis. Training to all employees on handling of chemicals shall be
imparted,

4 Provision shall be made for the housing of construction labour within the site with all necessary
infrastructure and facilities such as fuel for cooking, mobile toilets, mobile STP, safe drnking
water, medical health care, creche ete, The housing may be in the form of temporary structures
to be removed after the completion of the project.

5 Occupational health surveillance of the workers shall be done on a regular basis and records
maintained as per the Factories Act.

£  There shall be adequate space inside the plant premises earmarked for parking of vehicles for
rw materials and fimyhed produe 15, and no parking to be allowed outside on public places

Corporate Environment Responsibility:

1 The project propomeni shall comply with the provisions contsined in this Ministry’s OM vide
F.No, 22-652017-1A.111 dated 1st May 2018, as applicable, regarding Corporate Environment
Responsibility,

L The company shall bave o well lnid down environmental policy duly approve by the Board of
Dircctors. The environmental poliey should prescribe for standard operating procedures to have
proper checks and balances and to bring into focus any infringements /deviation/violation of
the environmental / forest /'wildli fc norms / conditions, The company shall have defined system
of reporting infringements / deviation' violation of the environmental/ forest / wildlife norms |
conditions and / or sharcholders / stake holders. The copy of the board resolution in this regard

shall be submitted to the MoEF&CC as a part of six-monthly report.

3. A scporate Environmental Cell both ot the project and company head quarter lev el, with
qualified personne! shall be st up under the control of senior Exccutive , who will diregtly to

Fage S of 13
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the hiad of the organization,

Action plan for implementing EMP and eavironmental conditions along with responsibility
matrix of the company shall be prepared and shall be duly approved by competent authority.
The year wise funds carmarked for environmental profection measures shall be kept in separate
account and not 10 be diverted for any other purpose. Year wise progress of implementation of
metion plan shall be reported to the Ministry/Regional Office slong with the Six Monthly
Compliance Report.

Self cavironmental audit shall be condocted annually. Every three years third party
environmental audit shall be carried out.

Miseellanedos:

The project proponent shall make public the environmental clearance granted for their project
nleng with the environmental conditions nnd safeguards ot their cost by prominently advertising
it ak least in two local newspapers of the District or State, of which one shall be in the vermacular
language within seven days and in addition this shall also be displayed in the project proponent's
wehsite permanently.

The copies of the environmental clearance shall be submitted by the project proponents (o the
Hends of loeal bodies, Panchayats and Municipal Bodies in sddition to the relevamnt offices of
the Government who in turn has to display the same for 30 days from the date of receipt,

The project proponent shall upload the status of compliance of the stipulated environment
clearance conditipns, including resulis of monitored data on their website and update the same
on half-yearly basis.

The project proponent shall menitor the criteria  pollutants level namely; PM10, SO2, NOx
(nmbient levels as well as stack emissions) or critical sectoral parameters, indicated for the
projects and display the samc ot & convenient location for disclosure 1o the public and put on
the website of the company.

The project proponent shall submit six-monthly reports on the status of the compliance of the
stipulated environmental conditions on the website of the ministry of Environment, Forest
and Climate Change at environment ¢learance portal.

The project proponent shall submit the environmental statement for each financial year in
Form-V 1o the cencemed State Pollution Control Board as preseribed wnder the Environment
{Protection) Rules, 1986, as amended subsequently and put on the website of the company.

The project proponent shall inform the Regional Office as well as the Ministry, the date of
financial clogure and final approval of the project by the concerned authorities, commencing the
Iand development work and start of production operation by the project.

The project authorities must strictly adhere to the stipulations made by the State Pollution
Conirol Board and the State Government.

The project proponent shall abide by all the commitments and recommendations made in the
EIAJEMP report, commitment made during Public Hearing and also that during their
presentation 1o the Expert Appraisal Commitiee.

Mo further expansion or modifications in the plant shall be carried out without prior approval of
the Ministry of Environment, Forests and Climate Change (MoEF&CC).

Concealing factunl dita or submission of false /fabricated data may resull in revocation of this
environmental clearance and atfract action under the provisions of Environment (Protection)
Act, 1986,

The Minmistry may revoke or suspend the clewrance, if implementation of any of the above
conditions is npt Hﬂw

The Ministry teseryas ihe ri  stipulate additional conditions if found necessary,

The Com ny i lime Wur shall implement these canditions.

1 Page 6 of 13
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15, The Regional Office of this Ministry shall monitor compliance of the stipulated conditions. The
project authorities should extend full cooperation 1o the officer (s) of the Regional Office by
furnishing the requisite data / information/manitoring reports.

e The above conditions shall be enforced, mter-alia under the provisions of the Water (Prevention
& Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollutian) Act, 1981, the
Environment (Frotection) Act, 1986, Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 and the Public Liability Insurance Act, 1991 along with
their amendments and Rules and any other orders passed by the Hon'ble Supreme Court of India
/ High Courts and any other Court of Law relating to the subject matter,

17 Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a
period of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010,

A preseniation wes made by the project proponent along with their consultant M/s Grass Roots
Research & Cresation India (P) Lid. The proponent, through the documents submitted and the presentation made
informed the committee that;-

I. The environmental clearance is sought for Manufiscturing of Bulk Drug, Active Pharmaceutical
Ingredient (API's) and Intermediates Products (84 TPA) at Plot No.-M-3, Kesi Kotwan Extension-1,
UPSIDC Industrial Arca, Village-Nabipur, Tehsil-Chhata, District- Mathura, U.P,, M/s Yas Fatch Bio

Seience ML Ltd,

2. The proposed activity comes under Category *'B-2' of Project activity 5 (f) Synthetic Organic Chemical
industry [bulk drugs and intermediates) (As per the Notification S.0. 1223 (E) Dated 27th March,

232

2020),
3. Salient fentures of the project;
FEATURES DESCRIPTION
Name of the Company Mis ¥os Fatch Bio Science Private Limised
Project & Location Manufacturing of Bulk Drugs, Active Pharmaccutical ingredient (APIs) and
Intermedtintes Products At Plot No. M - 3, 4 Kosi Korwan Extension.
UPSIDC Industrial Ares, Village - Nabipur, District — Mathura, UP
Schedule & Categary Schedule - 5 (1), Synthetic organic chemicals industry (dyes & dye
internsediates; bulk drugs and intermediates excluding drg Formulations;
synthetic rubbery; basic organic chemicals, other synthelic organic chemicals
nnd chemical mtermediates)
Category — H2 as per (As per the Notification 5.0. 1223(E) Dated 27ih
Maaxh., 2020).
ater Requirement § KLD [Source - CGWE)
Wastewater (ETF ) 15 KLD
Electricity load 95 KW
Power Back-up 125 kVA »
Source of Powet Uttar Pradesh Power Corperation Lid. (UPPCL)
Gireen Area 396 Sq.m
Total Prajoct Cost 294 Lakh.
4, List of Products & Quantity:
| SL. Mo | Product Name e QE;‘L‘;Q‘ | Capacity TPA
Bulk Drige/API's o Y
VT ff\ Page 7 of 33
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Beimmethusone Dipropionae

Beimethngome Sodisn Phosphate

Hetamethnsone Vajemate

Beclomethasone Dipropionate

Clobetasol propionale

Dexamethasone Discufium Phosphate

Deflazneort

Hydrocortisone Acetate

Methylprednsolone Acetate

{1 P'rednisolone Aoetate

11 Mometesone Frronts

] Vitamin- Methyloohalnemin

13 Trameinolone Acetonide

14 Glimepirade

15 Snxagliptin

16| Aripiprazole

17 Fluosinolone Acctonide

18 Benfotiom ne

Totn] Capacity 84 TPA

5. Water requirement detnils:

S Ne | Canegory Water Consumption Wastewater Gencration Remark

{LDay) L/Day

L Domestie 2,000 1,500 To =oak pit through
septic tank

2. Other Uses {Gardening) 500 it From ETP Outlet

{Recyclerd watcr)

1 3. Industrial

Process ~ 2,000 1,900 To treatment plant

Equipment & Resclor 1,000 1,000 for treatsment

Laberstary 400 400

Cooling Tower 1,000 il

Bailer 1,000 100

Sexuber 100 100

| Tatal Industrial 5,500 3,500

Totn Industrial + Dopestic 5000 5,000
6. The project proposal falls under category-5(f) of EIA Notification, 2006 (as amended).

BESOLUTION AGAINST AGENDA NO-03

The committee discussed the matter and recommended grant of environmental clearance on the
propasal as above alongwith following conditions:

I, Emergency plan for accidental leakage of gases and wasie water should be ensured.
2, Characterization of treated waste water quality should be ensured as per guidelines,
3. Good munnficture practises should be followed during whole operation.
4,  Swiwtory compliance:
i. The project proponent should obtain necessary permission from Drug Controller, Govt. of India,
within time frame,
il. The project propanent shall obtain forest clearance under the provisions of Forest (Conservation)
Act, 1986, in case of the diversion of forest land for non-forest purpose involved in the project,
iit. The project proponent shall obtain clearance from the National Board for Wildlife, if applicable,
iv. The project proponeat shall prepare a Site-Specific Conservation Plan & Wildlife Management
Plan and ap by Ilg Chief Wildlife Warden, The recommendations of the approved Site-
Specific Comservation l‘lml { Wildlife Management Plan shall be implemented in consultation

Page 8 of 33
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with the St Forest Department. The implementation report shall be furmished along with the
six-monthly compliance report. (in casc of the presence of schedule species in the study area).
The project proponent shall obtyin Consent to Establish/Operate  under the provisions of Air
(Prevention & Control of Pollution) Act, 1981 and the Water (Prevention & Control of Pollution)
Aet, 1974 from the concerned State Pollution Control Board/ Committee,

The projeet proponent shall obtain authorization under the Hazardous and other Waste
Management Rules, 2016 as amended from time to time,

1. The Company shall strictly comply with the rules and guidelines under Manufacture, Storage

and Import of Haznrdous Chemicals (MSIHC) Rules, 1989 as amended time to lime All
trnsportation of Hezerdous Chemicals shall be as per the Motor Vehicle Act (MVA), 1989,

5, Air quality monitoring and preservation:

iii.

iv.

vill.

The project proponent shall install 24x7 continuous emission monitoring system nat process
stacks o monitor stack emission with respect to standards preseribed in Environment
(Protection) Rules 1986 and connected to SPCB and CPCB online servers and calibrate these
system from time o time according to equipment supplier specification through labs
recognised under Environment (Protection) Act, 1986 or NABL accredited laboratories,

The project proponent shall monitor fugitive emissions in the plant premises at least once in
every quarter through labs recognised under Environment (Protection) Act, [986,

The projeet proponent shall install system to carryout Ambient Air Quality monitoring for
common/eriterion parameters relevant to the main pollutants released (e.g. PM o and PM, 4 in
reference 1o PM emission, and SOs and NOx in reference to SO, and NOx emissions) within
and outside the plant arca at least &t four locations (one within and three outside the plam
arca ot an angle of 120® cach), covering upwind and downwind directions.

To control source and the fugitive emissions, suitable pollution control devices shall be
installed to meet the prescribed nomms and for the NAAQS. Sulphur content should not
exceed 0,5% in the conl for use in coal fired boilers to control particulate emissions within
permissible limits (as applicable), The gaseous emissions shall be dispersed through stack of
adequate height as per CPCB/SPCB guidelines.

Storage of raw materials, coal ete, shall be cither stored in silos or in covered arcas to prevent
dust pollution and other fugitive emissions,

. National Emission Standards for Organic Chemicals Manufacturing Industry issued by the

Ministry vide G.5.R. 608(E) dated 21st July, 2010 and amended from time to time shall be
followed,

The Nationsl Ambient Air Quality Emission Standards issued by the Ministry vide G.S.R.
No. 826(E) dated 16th November, 2009 shall be complied.

6. Water quality monitoning and preservation:
i

i,

The project proponent shall provide online continuous mmumring of efMuent, the unit shall
install web camera with night vision capability and flow meters in the channel/drain carrying
cifluent within the premises (applicable in case of the projects achieving ZLD)

As alrendy committed by the project proponent, Zero Liquid Discharge shall be ensured
and no waste/treated water shall be discharged outside the premises (applicable in case of
the projects achieving the ZLD),

The effluent discharge shall conform o the standards prescribed under the Environment
(Protection) Rules, 1986, or as specified by the State Pollution Control Board while granting
Consent under the AinWater Act, whichever, is more stringent.

Total fresh water requirement shall not exceed the proposed quantity or as specified by the
Committee. Prior permi - be. obtained from the concerned regulatory
authority/CGWA in this ~

Iy Yp M2\ Page 9 of 33
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v. Process efMuent/gny wastewater shall not be allowed to mix with storm water. The storm
water from the premises shall be collected and discharged through a scparate conveyance
system,

vi. The Company shall harwest rainwater from the roof tops of the buildings and storm water
deaing 1o recharge the ground water and wtilize the same for different industria]l operntions
within the plant.

vii. The DG sets shall be equipped with suitable pollution control devices and the adeguate
stack height so that the cmissions are in conformity with the extani regulaiions and the
guidelines in this regard,

7. Noize menionng and prevention:

i. Acoustic enclosure shall be provided o DG set for controlling the ncise pollution.

. The overall noise levels in and around the plant area shall be kept well within the
standnrds by providing noise control measures including ncoustic hoods, silencers, enclosures
ete. on all seurces of noise generation.

iii. The ambient noise levels should conform 1o the standards prescribed under E(P)A Rules,
1986 viz. 75 dB(A) during day time and 70 dB{A) during night time,

B.  Energy Conservation measures:
i, The energy sources for lighting purpases shall preferably be LED based.

9,  Waste managoment:
i Hazardous chemicals shall be stored in tanks, tank fisrms, drums, carboys etc. Flame arresters shall be

provided on tank farm and the solveat transfer through pumps.
ii. Process organic residue and spent carbon, if any, shall be sent 10 cement industries. ETF sludge,
process inorganic & evaporation salt shall be disposed ofT 1o the TSDF.
iil.  The company shall undertake waste minimization measures ashelow:-
Metering and control of quantities of active ingredients 1o minimize waste,
Reuse of by-products from the process as raw materials or as raw material substitutes in other

cp

processes,

Use of automated filling to minimize spillage.

Use of Close Peed system into batch reactors,

WVenting equipment through vapour recovery sysiem,

Use of high pressure hoses for equipment clearing to reduce wastewater generation

10, Green Belt

i. The green belt of 510 m width shall be developed in more than 33% of the total project srea,

mainly along the plant periphery, in downward wind direction, and along road sides etc. Selection of
plant species shall be as per the CPCB guidelines in consultation with the State Foresi Department,

11, Safety, Public hearing and Hutian health issues:
i. Emergency preparedness plan based on the Hazard identification and  Risk Assessment (HIRA) and
Disasier Management Plan shall be implemented.
fi. The unit shall make the arrangement for protection of possible fire hazards during manufscturing
process in material handling. Fire fighting system shall be as per the norms.

itl, The PP shall provide Personal Protection Equipment (PPE) as per the norms of Factory Act.

iv. Training shall be imparted to oll employeces on safety and health aspects of chemicals handling. Pre-
employment ond routine periodical medical examinations for all employees shall be undertaken on
regular basts, Training to all employees on handling of chemicals shall be imparted.

v. Provision shall be made for the housing of construction labour within the site with all necessary
infrastructure and focilities such as fuel for cooking, mobile wilets, mobile STP, safe drinking water,
medical hullh.-:;l_r&m_'l\'hn housing may be in the form of temporury structures to be removed

- ("Ij 1 Page 10 of 33
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alter the compleiion of the projest.

vi. Oeccupational health surveillance of the workers shall be done on a regular basis and reconds
imaintained as per the Foctories Acl

vii. There shall be adeguate space instde the plant premises carmarked for parking of vehicles for mw
rmateriais and nished products, and no parking to be allowed outside on public places.

12. Corposate Environment Responsibility:
i The project proponent shall comply with the provisions contained in this Ministry's OM vide F.No. 22-
6S2017-LA M1 dated 18 May 2018, as applicable, regarding Corporate Environment Responsibility.

il. The company shall have a well laid down environmental policy duly approve by the Board of
Directors. The environmental policy should preseribe for standard operating procedures o lhave
proper checks and balances and to bring into focus omy infringements /deviotion /violation
of the environmental / forest Swildlifc norms / conditions. The company shall have defined system of
reporting infringements / deviation/ violation of the environmental/ forest / wildlife norms / conditions
and / or shareholders / stake holders. The copy of the board resolution in this regard shall be submitted
to the MoBEF&CC us a part of six-monthly report.

ifi. A separtc Environmental Cell both at the project and company head quartes level , with qualified
personnel shall be set up under the control of senior Executive, who will directly to the head of the
organiztion.

iv. Action pian for implementing EMP and environmental conditions along with responsibility matrix of
the company shall be prepared and shall be duly approved by competent authority. The year wise
funds earmarked for environmental protection measures shall be kept in separate account and not to be
diverted for any other purpose. Year wise progress of implementation of action plan shall be reporied
to the Ministry /Regional Office along with the Six Moenthly Compliance Report,

v. Self environmental audit shall be conducted annually. Every three years third party environmental
audit shall be carried o,

13. Misccllaneous:

I. Environment Clearance subjected to condition of necessary permission from Drug Controller and
Department of Industry.

il. Monitoring of dioxin and furon from biomass fueled boiler should be done.

iil. Agreemem with TSDF wendors shall be submitted.

fv. [00% waste water is to be tremed in ETP conforming to preseribed standards of receiving body for
designated use,

v. The project proponent shall make public the environmental clearance granted for their project along
with the environmentsl conditions and safeguards ot their cost by prominently advertising it af least in
two local newspapers of the Distriet or State, of which one shall be in the vernacular language within
seven days and in addition this shall also be displayed in the project proponent's website permanently.

vi. The copies of the environmenial clearance shall be submitted by the project proponents to the
Heads of locnl bodies, Panchayns and Municipal Bodies in addition to the relevant offices of the
Government who in turn has 1o display the same for 30 days from the date of receipt,

vil. The project proponent shall uplead the ststus of compliance of the stipulated eavironment clenrunce
conditions, including resulis of monitored data on their website and update the same on half-yearly
basis,

viil. The preject proponent shall moniler the eritesia pollutants level nomely; PM,y, SO, NOx (ambient
levels ns well us stock emissions) or critical sectoral parameters, indicated for the projects and display
the same at a convenient location for disclosure to the public and put on the website of the company.

4x. " The project piupomm shall submit six-monthly reports on the status of the compliance of the
stipulated environmental conditions on the website of the ministry of Environment, Forest and
Climate Change af environment cleasance portal.
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x. The project proponent shall submit the environmenil statement for cach financial year in Form-
V 1o the concemed State Pollution Control Board as prescribed under the Eaviroament (Protection)
Rules, 1986, as amended subscquently and put on the website of the company.

xi. The projeet proponcat shall inform the Regional Office ay well as the Mimstry, the date of financial
closure and final npproval of the project by the concemed muthorities, commencing the land
development work and start of production operation by the project.

xii. The project wuthorities must strictly adhere 1o the stipulations made by the State Pollution Control
Board and the State Government.

xiii. The project proponent sholl abide by all the commitments and recommendations made in the
EIA/EMP report, commitment made dusing Public Hearing and also thit during their presentation 1o
the Expert Approisal Comrintiee.

xiv, No further expansion or modifications in the plant shall be carried out without prior approval of the
Ministry of Environment, Forests and Climate Change (MoEF&CC).

xv. Concealing factual data or submission of false/fubricated data may result in revocation of this
environmental clearance and atiract action under the provisions of Environment (Protection) Act,
1986,

xvi. The Ministry may revoke or suspend the clearance, if implementation of any of the above conditions is
ot satisfactory.

xvii. The Ministry reserves the right to stipulate additional conditions if found necessary. The Company in
a time bound manner shall implement these conditions.

xviii. The Rogioral Office of this Ministry €hall monitor compliance of the stipulated conditions. The
project authorities should extend full cooperation to the officer (s) of the Regional Office by fumishing
the requisite data / information/monitoring reports.

xix. The above conditions shall be enforced, imer<alia under the provisions of the Water (Prevention &
Control of Pollution) Aet, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the
Environment (Protection) Act, 1986, Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 2016 and the Public Libility Insurance Act, 1991 along with their amendments and
Rules and any other orders passed by the Hon'ble Supreme Court of India / High Courts and any
other Court of Law relating to the subject matter,

xn.  Mny appeal against this EC shall lie with the National Green Tribumal, if prefermed, within & penod of
30 duys as prescribed under Section 16 of the National Green Tribunal Act, 2010.

The project proponent did not present at the time of presentation. Hence, the committee directed to defer
the matter, The matter will be discussed only after submission of online request on prescribed portal,
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opers Uvil, Lid, Fie No,

evelopers Pyt Lid. File No. $737/Propos FUP/MIN/S4927/24
A presentation was made by the project proponent along with their consultant M/s Ambiental Global

rh

™. Led. The proponent, through the documents submitted and the presentation made infirmed the commirtes

ihat:-

I. The covironmental clearamce is sought for Revision & Expansion of Commercial Project
“SpecirumEmetro-I1" at Plot No-A & B, Beo City, Sector-75, Nobds, District- Gautam Budh Nopgne,

U.P., M/s Aims Max Gardenia Developers Pvt. Lid.

2 Envimmment cleapance for the earfier

was  j5sued

by SEIAA, UP vide letter po,

proposal
535/Parya/SEAC/4544/2018 dated November 29, 2018 for the builiup area 1,40,360.19 m® and plot

area 30,934 m® respectively.

3. The terms of refercnce in the matier were issued by SEIAA, UP. wvide letter no,
176/Paryw/'SEACHETA/2018 dated 30V06/2020. EIA report submitted by the project proponent on

210072020,
4, Salient features of the project:
Deseription Proposed
Plot Area 34,531.00 m*
Built-up Area 153,380,492 m*
Gireen Areo 10,784,825 m” G 31.23 % of Total Plot Area
Total Water Roquirement 915 KLD
Fresh Water Requirement 194 KLD
Wastewnter Generation 608 KLD
Capacity of STP 750 KLD
Sotid Waste Generation 3,927 kgiday
Parking Required & Provided 2071 ECS & 2,135 ECS
Powes Demand & Sowrce HAYIKYA (Noida Power Company Limited)
Back up 13,010 kVA (6 x 2000 KVA & | x 1010 KVA)
RWIH Pita 100 pits
Project Cost 400 Crores
Expected Date of Completion of project 7 years from the date of grant of EC as per the office
memorandum 12,04 201 6
5, rative gren details:
5. N, Particulsrs Arca (m2)
As per Enslier EC Post Revision & Expansion
L. Total Plot Area 30,934.00 34,531.00
1. Permissible Ground Coverage 12,373.60 13,812.400
(& 407% of Total Plod Ares) (= 40% of Total Mot Area)
3 Proposed Ground Coverage 10, 1838.00 13,164,785
- (&l 32.53% of Flot Area) (@ 38,12% ol Plot Arca)
4, Total Permissible FAR. 92,802.00 1,03,593,
Permissible Commercial FAR. | (@ 3.00 of the Flot Area) (@ 3.0 of the Plor Arca)
5 Total Proposed FAR. 76,074,.59 1,03,532.268
Propused Commercinl F.AR. 76,074.59 1,03,520.268
Meter Roam Nil 12,00
6, Mon F.AR Aren 49,725.16 0, 898587
Basement | 9063.82 19221.989
Basement 2 20330.67 20380,763
HBasermest 3 20330.67 Nil
e Service Floor Not Included In Non FAR *1 (Ii?ﬂﬁjji TN
= neluded )
17z __I’ru% in 15% Facility Arca 11,348.57 B,949.237
V&= i g Y Page 13 0f 33
i i 1I.
v Q, =<




1784

(Fire Stair Case + LiN Lobby + Mumiy +
Machine Room + Lift Shaflls + Service
Shaftet Guand Room +Visiter Toibols)
E. Service Floor Aren 321187 {included Tn Non FAR *3)
. Total Dullt-Up Area (S+6+7+8) TAD360.19 1.53,380.492
(3¢6+7+8) (3+6+7+8)
10, Open Arca 20,744.00 21366.215
(% 67.06% of Toual Plot Area) | (@ 61.88% of Tomwml Plot
— = Arez)
1 Landscape Area 10,550.00 10,784,825
((a 34.10% of Total Flot Arca) | (@ 31.23% of Total Plot
Area)
12 Height of the Highest Building B5.45 m B4.90 m
6. Water reguirement details: P
8. No. Dreseription Occupancy Rate water | Total Water
demand (Iped) Roquirement
o —— | (KLD)
A DOMESTIC WATER -
() Staff — (Inchuding Shops, Food | 2,118 (i 45 95.17
) Courts, Restaurants, Auditorium, | 16,182 @ 15 4113
(<) B anquet'Clalb, Entertainment | 3,237 @ 70 226,59
(d) Zones & Servies Apartments) 560 @ B6 H2.56
Visitor -  (Including  Shops,
Auditorium, Barpoct/Club,
Entectainment Zoncs & Service
Apariments)
Visitor- (Food Cowrt &
Restaurants)
Crugst — (Services Apartments)
TOTAL DOMESTIC WATER DEMAND 647,05 sy
6] KLD
B HORTICULTLURE ﬂm.m 3 Isqrviclny i3
'C. HIVAC COOLING 2800 TR T W T el 238
(12 Hours)
GRAND TOTAL (A+B4C) 915 KLD
7. _Solid wasts detnils:
S.No. | Cotegory | kg per capita per day | Waste gencrated (kg/day)
1. Domestic Wasle 2
() Staffs 2,115 @ 0.2 ky/'day 528,78
| (b) Visitors 19,419 @ 0,15 kg/dny 291285
() Service Aparument Guests | 960 @ 0,50 kg/day 430
2 wasle @) 0.2 kg/acre/day 0.6
{2.566 ngres) el
TOTAL SOLID WASTE GENERATED 3.922.2 kg/dny say
1,922 kidy

8. The project proposal falls under category-8(b) of EIA Notification, 2006 (as amended).

The committee discussed the matter and recommended to grant the environmental clearance for
ﬂ',illlﬂ'llﬂm as carfier prescribed by authority for

the above project propesal aleng
construction project and I‘ullowlng lpiﬂ'
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I, Due o unavoidable circumstance and covid-19 pandemic, the authority are unable o wisit the site
therelore, it 16 not possible 1o make avnilable the lotest certified compliance report. In view of this the
committee decided that the certified compliance report should be submitted within 03 months.

2. Solar energy to be used aliernatively on the road and common places for illumination to save
conventional energy as per ECBC Cede.

3. The project proponcent shall submit within the next 3 month the data of ground water quality including
Nuoride porsmeter to the limit of mimmum deduetion level for all stx monifonng stations,

A, 15% arca of the total plot area shall be compulsorily made available for the green area development
including the peripheral green area. Plantation of trees should be of mdigenous species and may be as
per the consultation of Jocal district Forest Officer,

5. The waste water generated should be treated propesly in scientific manner i.e. domestic waste water to

be treated in STP and effluent such as RO rejects with high TDS and other chemical bearing effluem

shall be treated separately.

Peemission from local autherity should be taken regarding discharge of excess water into the sewer line.

The heaght, Construction built up area of proposed construction shall be in accordance with the existing

FAR norme of the competent anthority & it should ensure the same along with survey number beforne

approving layout plan & before according commencement certificate to proposed work. Plan approving

authority should also ensure the zoning permissibility for the proposed project as per the approved
development plan of the arca,

B. "Consent for Establishment™ shall be obtrined from UP Pollution Control Board,

9. All required sanitary and hygienic measures should be in place before starting construction activities
and to be maintained throughout the construction phase.

0. Project proponent ghall ensure completion of STP, MSW disposal facility, green area development prior
to oceupation of the buildings.

11, Munizipal solid waste shall be disposed/managed as per Municipal Solid Waste (Management and
Haadling) Rules, 2016,

12. The project proponent shall obtain forest clearance under the provisions of Forest (Conservation)
Aot, 1986, in case of the diversion of forest land for non-forest purpose involved i the project.

13. The project proponent shall obtain clearance from the National Board for Wildlife, if applicable.

14, The project proponent shall prepare a Site-Specific Conservation Plan & Wildlife Management Plan and
approved by fhe Chiel Wildlife Warden, The rocommendations of the approved Site-Specific
Conservation Plan / Wildlife Management Plan shall be implemented in consultation with the State
Forest Department. The implementation report shall be furmished along with the six-moathly
compliance repodt. (in case of the presence of schedule-1 species in the study arca).

15. The project proponent shall obtain Censent to Establish / Operate under the provisions of Alr
(Prevention & Control of Pollution) A, 1981 and the Water (Prevention & Control of Pollution) Act,
1974 from the concemed Swute pollution Control Board! Committee,

16, The project proponent shall obtein the necessary permission from the Central Ground Weater Authority,
in coze of drawl of ground water / from the competent authority concemed in cuse of drawl of surface
water requited for the project.

17. The project proponent shall obtain suthorization under the Hazardous and other Waste Management
Rules, 2016 as nmended from time 10 time.

18. Provision shall be made for the housing of construction labour within the site with all necessary
infrastructure ond focilities such as cylinder for cooking, mobile teilets, mobile STP, safe drinking
water, medical health care, creche and First Aid Room etc.

19, Adequate drinking water and sanitary facilities should be provided for construction workers at the site.
Provigion should be made for mobile toilets. The afe disposal of wastewater and solid wastes gencrated
during the construction phase should be ensured.

erated should be properly collected and segregated. Dryfinert solid waste should be

wved sites for land filling after recovering recycinble material,

| Responsibility (CER) shall be prepared by the project proponent and the

+ .detalls of the #u‘luus& of expenditure 10 be submitted as per the gidelines provided in the recent
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CER notification Wo, 22-65/2017-1A.11 dated 017052018, A copy of resolution of board of directors
ghall be submittesd to the authority. A list of bepeficiaries with their mobile nos/address should be
submitted along with six monthly compliance reparts,

2. Mo parking shall be allowed outside the project boundary.

23, Digging of basement shall be undertaken in view of structural safety of adjacent buildings under
informmtien/consuliation with District Admunistration/Mming Depariment, All the topsoil excavaied
duning construction activitics should be stored for use in horticulture /landsenpe development within the
project site. Additional goil for leveling of the proposed site shall be generated within the sites (1o the
exteat possible) so that natural drainage system of the area is protected and improved.

. Surface ramn water has to be collected in kacchha pond for grownd water recharging and imigation of
horticulture and peripheral plantation.

45, The approval of compeient authority shall be obimned for siructural safety of the buildings due 1o any
possible carthquake, adequacy of fire fighting equipments ¢tc. as per National Building Code including
measures from lighting.

26. Disposal of muck during construction phase should not create any adverse cffect on the neighboring
communitics and be disposed off taking the necessary precautions for general safety and health aspeots
of people, only in approved sites with the approval of competent awthority,

27. The diesel generator sets 10 be used during constrection phase should be fow sulphur diesel type and
should conform to Environments (Protection) Rules preseribed for pir and noise emission standards,

I8. Ambieni noise levels should conform 1o residential standards boih during day and night. Incremenial
polhation loads on the ambient air and noise quality should be closely monitored during construction
phase. Adequate measures should be made 1o reduce ambient air and noise level during construction
phase, 50 a8 to conform 1o the stipulated standnrds by CPCB/UPPCB.

19. The green area design along the periphery of the plot shall achieve attenuation factor conforming to the
day and night noisc standards prescribed for residentinl arca and pollution also reduced. The open
spaces inside the plot should be landscaped and covered with grass and shrubs. Green area Development
shall be carried out considering CPCB guidelines including selection of plant species and in consultation
with the Incal DFOY Agriculture Dept.

30. The building should have adequate distance between them to allow movement of fresh air and passage
of natural light, air and ventilation.

31. Pavements shall be so conatructed as to allow infiltration of surface run-off of min water. Construction
of pavements around trees should be able to facilitate suitable watering, seration and mutrition to the
troe,

32. Roof top water in rainy scason is to bo discharged into RWH pits for ground water recharging.
Arrangement shall be nnde that waste water and storm waler do not get mixed,

33, All the internal drains are to be covered till the disposal point.

34. This environmental clearance is issued subject to land use venification. Local authority / planning
authority should ensure this with respect to Rules, Regulations, Notifications, Government Resolutions,
Circulars, ete., issued il nny.

15. Reflecting paint shoukd be used on the roof top and séde walls of the building tower for cooling effect.

=

A presentation was made by the project proponent aloag with their consultant M/s Environmental and
Technical Research Centre,-The proponent, through the documents submitied and the presentation made
informed the nmnmimégmh-_ RV N
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. The environmental clenrance is sought for New Molasses/Cane Juice based distillery capacity - 30 KLD

and Grain based distillery having Capacity $0 KLD (Maximum Capacity of Distillery-160 KLD) along
with 5.0 MW Co-Ceneration Power Plant at Khasra No: 103,46,53,37,39,59,23, 41 49 Mi, 56, 60, 61, 0,
70, 37, 39, 59, 36 Mi, 38, 46 Mi, 49, 50, 51, 52, 54, 55, 57, 63, 64, 71, 72, 73, 74, 76, %0 Village-
ShalpurNavadiya, Tehsil-Tilkar, District-Shahjabanpuor., M/s Rajshree Fine Chemical Industries India

Pwt. Led.
2. Tenms of reference in the matter were issued by SEAC, UP, vide Ref no $46/Parya/SEAC/$107/2018,
dated 20 Jan 2020.
3. Public hearing was orgnnized on 2000772020, Final EIA report submitted by the project proponent on
2600712020,
4. Salient fearures of the project:
8. No, | Pacticulars Details
- Nume of the project New Molasses/Cane Juice based distillery capacity - 80 KLD and Grain
based distillery having Capacity 50 KLD (Maximum Capacity of
Distillery-160 KLD) abong with 5.0 MW Co-Generation Power Plant
2 | Location Details
Elissra No Khasra No: 103,46,53,37,39,59,23 41,49 Mi, 56, 60, 61, 65, 70, 37, 39,
J::g Mi, 38, 46 Mi, 49, 50, 51, 52, 54, 55, 57, 63, 64, 71, T2, T3, 74,
76, 0.
Vill Shalpur Navadiya
Block Khudaganj Katra
Tehsil Tilhar
District Shahiahanpur
| State Uttar Pradesh
Lt tucle .?.#'D!'IH.SI"N
Longitsde TIR'STATE
Taopnshest No 531 1 9 and SaM/13
3. | Project Area 24.354706 Acre (9 856 hecture) (Land is already scquired by the unit)
?. Total praoject codt 14459 lakhs
5, No. of working days 365 Davs
6. Process Involve Fermewtation & Distllation (Molasses Based),  Liquefaction,
Ferm , Disail poration & Drver {Grain Based
7 Category of Project Category : B and Schedule : 5 {g)
] Ureen beb development 3.26 Heetare (33 % of Total Project area)
) Coss townnds Rs. 3445 Lakh or 34.45 crores.
Environmeatal protection measures
{Capital eost)
1, Recurring cost wwards Ra. 350,0 Lakh per year
Environssontl comtrol
Meamines, o
Il Corposste Environmental 270 Lakls ({2 1.5 % of Tots! Prdect cost),
Respoasibility (CER) _ i
11 Cost townrds Corporate 2% of twotal annual Profit as per the CSR Act
Social Responsibility (CSR) (By Ministry of corporate affairs)Notification GSR 129 (E).
12, Raw Materinl Requirement Plant 1 Plant I1:
During Molasses! Cone Juice | During Grain based
brased
Molasses: 355 MI/DAY Grain: 176 MT/DAY
13. Baoilce 40 TPH slop | Bagasse/ Multi-Fuel fired boiker
(L8 Fuel Requrirement =  Bagasse/ Other Biomass/ Multl - foel> 192 TPD

= Siop Requirement: 240 KLD

Bagasse/ (ther Biomuss: Procured from nearby sugar mills' Open
Musket road

15,

-'r‘mmn Be provided with Stack of height 73 meters i order 16 conirol |
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Systemn

dust emessions from 40 TPH Boiler.

16,

Steain Requirement

Plaavt 1 :
Druring Molnzses/ Cone Juice based

1834 TPH

el Steam requirement 34,14 TPH

17,

Power Requircment

S.0MW

%

Frresh Winter Fequize ment

Pl 1 :
During Molasses! Cane Juice based

480 KLD

(i 6.0 KL/KL of Products)

Plana 01 :

| During Grasn bosed

464.0 KLD

(@ 5.8 KL/KL of products)

Derpasatic Witer Remstrement « 20 KLD

15.

Source of walsr

Tube well

0.

Waste Waier Ceneration

| During Molasses/ Cane Juice based

Plamt | ;

["Spent Wash 624 KLPD

Plam 11 ;
ing, Gradn ba
Spemt wash ;| 480 KLD

@ 7.8 KIUKL of Prodect

() 6.0 KLIKL of Product)

il

Waste Wiler Treatmen

Ziegox laguad hischarge, 100% recyeling and reuse will be done.

a2,

Waste Water Treatment

Plamt 1:
During Molnsses/ Cane Juice based

Mam 11 :
Grain based

Spent wash will be concentrated in
Multi cffect cvaporation and then
concentrate from MEE will be used
a8 fuel in imcincration beiler of
capacity 40 TPH alomg  with
bagasse! other blomass! Multi fuel.
Secondary  effluent  like MEE
condensate and [ow down, bess
will be treated fn ETP
and rentilived in process and other
s,

Spent Wash (Slops) generntion
from Distillation, will be sent
through separation of suspended
solids in Decanter Centrifuge, part
Thin Slops are concentrated in
Multi-affect evaparators 1o form a
Thick (Protein) Syrup, which is
mitned with the Wet Cake DWG
scparated earlier from Decanters
This mterim product  caliod
DWGS has 30-32% wiw Solids is

Solids and max, 10%
moisture. This DDOS sells as
Cattle Feeld! Pouliry Feed! Fish
Feed hased on lts Protein Content,

Solid Waste Cenaration and
its manngement

=  Total Ash 46 MT/ Day; Due
a% maEnire.

*  Yeasi Sludge: 16 MT/Day w
farmers
boiler.

to high potash conlent will be wsed

1l be sold io farmars,

*  Condensate Polshing Unit Sludge: § KLD will ke sold o the
. Qﬂhfwﬂﬂﬂﬂ&:ﬂﬂwﬂ]hwﬁhﬂmﬂuhmu
= Bagasse: 475 TPD will be uwsed as supporting fuel in Slop fired

Employment generation

Ouitsade)

143 (Sowrce: Unskilled’ Semi-Skilled- Local area; Skilled- Local &

5. The project proposal falls ﬁ;fﬂﬁms(;] of E1A Netification, 2006 (as amended).

4/
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RESOLUTION AGAINST AGENDA NO-06

The committee discussed the matter and recommended grant of environmental clearance for the

praject proposal along with following general and specific conditions:

L

Statutory eomplinnge:

45 days monitoring repori of the area for air quality, water quality, Noise level, Besides
flora & fauna should be examined twice n week and be submitted within 60 days for &
record,

The project proponent shall obtain forest clearance under the provisions of Forest
(Conservation) Act, 1986, in case of the diversion of forest land for non-forest purpose
involved in the project.

The project proponent shall obtain clearance from the National Board for Wildlife, if
applicable.

The project propanent shall prepare a Site-Specific Conservation Plan & Wildlife
Management Plan and approved by the Chief Wildlife Warden, The recommendations of
the approved Site-Specific Conservation Plan / Wildlife Management Plan shall be
implemented in consultation with the State Forest Department. The implementation report
shall be furnished slong with the six - monthly complinnce report, (in case of the presence
of schedule-1 species in the study area),

The project proponent shall obtain Consent to Establish / Operate under the provisions of
Air (Prevention & Control of Pollution) Act, 1981 and the Water (Prevention & Control of
Pollution) Act, 1974 from the concemed State pollution Control Board! Committee,

The project proponent shall obtain suthorization under the Hazardous and other Waste
Management Rules, 2016 as amended from time to time,

The Company shall strictly comply with the rules and guidelines under Manufacture,
Storage and Import of Hazardous Chemicals (MSIHC) Rules , 1989 as amended time 1o
time, All tmnsportation of Hazardous Chemicals shall be as per the Motor Vehicle Aet
(MVA), 1989

Adr quality monitoring and preservation: .

The project proponent shall install 24x7 continuous emission monitoring system at process
stacks to monitor stack emission with respect to standards preseribed in Enviromment
{Protection) Rules 1986 and connected to SPCB and CPCB  online sorvers and ealibrate these
sysiem from time to time according to equipment supplier specification through labs recognized
under Envirosment (Protection) Act, 1986 or NABL accredited laboratories.
The project proponent shall install system carryout to Ambient Air Quality monitoring for
commeon/criterion parameters relevant to the main pollutants released (c.g. PM10 and PM2.5 in
reference to PM emission , and SOZ and NOx in reference to SO2 and NOx emissions) within
and outside the plant area at least ol four locations (one within and three outside the plant arca
at an angle of 120° ¢ach), covering upwind and downwind direct ions. (case to case basis small
plnants: Manual; Large plants: Continuous),

The project proponent shall submit monthly summary report of continuous stack emission
and air quality monitoring and results of manual stack monitoring and manual monitoring of
air quality fugit ive emissions to Regional Office of MoEF&CC, Zonal office of CPCB and
Regianal Office of SPCB along with six- monthly monitoring report,

Appropriate Air I"Qllulit!_‘l-_-,ﬂn}l].‘g! (APC) systern shall be provided for all the dust gencrating
points including fugitive du*':?%qll vulnerable sources, so as to comply prescribed stack

n

ernission and fugitive emiission dards.
¥ . R
v ) "
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The National Ambient Air Quality Emission Standards issued by the Ministry vide G.S.R. No,
B26(E) dated 16th November, 2009 shall be complicd with,

Sulphur content should not exceed 0.5% in the conl for use incoal fired boilers to control
particulate emissions within permissible limits (a8 applicable), The gaseous emissions shall be
dispersed through stuek of adequate height as per CPCB/SPCRE guidelines,

The DG sets shall be equipped with suitable pollution control devices and the adequate
siack height so that the erssions are in conformity with the extant regulations and the
guidelines in this regard,

Storage of raw materinls, coal eic shall be either stored in silos or in covered aress o prevent
dust pollution and other fugitive emissions,

Water quality monitoring and preservation:

For online continuous monitonng of efffuent, the unit shall install web camern with night
vision capability and flow meters in the channelddrain carrying efffuent within the premises
(applicable in case of the projects achieving ZLD) and conncected to SPCB and CPCB online
RCTVETS.

Zero Ligquid Discharge shall be casured and no waste/treated waier shall be discharged
outside the premiscs (applicable in case of the projects achieving the ZL1D),

Process effluent /any wastewater shall not be allowed to mix with storm water. The storm water
from the premizes shall be collected and discharged through a separate conveyance system.

The effluent discharge shall conform 10 the standards preseribed under the Environment
(Protection) Rules, 1986, or as specified by the State Pollution Control Board while granting
Consent under the Ain"Water Act, whichever is more stningent.

Total fresh water requirement shall not exceed the proposed quantity or as specified by the
Cormnmitiee, Prior permission shall be obtined from the concerned regulatory authority CGWA
i this regord.

Industrialtrade effluemt shall be segregated into High COD/TDS and Low CODVTDS effluent
streams. High TDS/COD shall be passed through stripper followed by MEE and ATFD
(agitated thin film drier). Low TDS effluent stream shall be treated in ETP and then passec
through RO system.

The Company shall harvest rainwater from the roof tops of the buildings and storm water
drains 1o recharge the ground water and utilize the same for differemt industrinl operations
within the plant.

Nolse monitoring and prevention:

Acoustic enclosure shall be provided to DG set for controlling the noise pollution.

The overall noise levels in and around the plant area shall be kept well within the standards by
providing noise control measures incloding neoustic hoods, silencers, enclosures ete, on all
sources of noise generation.

The ambient noise levels should conform to the standards prescribed under E(P)A Rules,

1986 viz. 75 dB(A) during day time and 70 dB{A) during night time.

Energy Conservation measures;
The energy sources for lighting purposes shall preferably be LED based.

Waste management:
Hazardous chipmicals shall be stored in tanks, tank farms, drums, carboys ¢to. Flame amesters

" shall be provided on tank farm and the solvent transfer through pumps.

Process organic residue and|spent carbon, if any, shall be sent to cement industries. ETP
studge, process inorganic & evaporation salt shall be disposed off to the TSDF.

| 4
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Minutes of 453™ SEAC Meeting Dated 07/08/2020

The company shall undertnke waste minimization mensures as below -
vil. Meterng and control of quantities of active ingredients o minimize waste .
viii. Reuse ofby-products from the process ns raw materinls or os rw material substitutes in other
processes,
ix.  Use of autormnted filling to minimize spillage.
X, Use of Close Feed system inte baich reactors.
xi,  Venting equipment through vapour recovery system,
xil,  Use of high pressure hoses for equipment clearing to reduce wastewater genertion

Green Belt:

Green belt shall be developed in an area equal 10 33% of the plant area with o native tree
speaies in accordance with CPCB guidelines. The greenbelt shall inter alin cover the entire
periphery of the plant,

Safety, Public hearing and Homan health issves:

Emergency preparedness plan based on the Hazard (dentifieation ond Risk Assessmeni
(HIRA) and Diisester Management Plun shall be implemented.

The PP shall provide Personal Protection Equipment (PPE) as per the norms of Factory
Act

Training shall be imparted to all employees on safety and health aspects of chemicals handling,
Pre-employment and routine periodical medical examinations for all employees shall be
undertaken on regular basis. Training to all employees on handling of chemicals shall be

imparted.

Provision shall be made for the housing of construction labour within the site with all necessary
nfrastructure and facilities such as fucl for cooking, mobile toilets, mobile STP, safe drinking
water, medical health care, creche ete, The housing may be in the form of temporary structures
i be removed afier the completion of the project.

Occupational health surveillance of the workers shall be done on a regular basis and records
mainmined as per the Factories Act.

There shall be adequate space inside the plant premises earmarked for parking of vehicles for
mw materials and finished produc ts, and no parking to be allowed outside on public places

Corporate Environment Responsibility:

The project proponent shall comply with the provisions contained in this Minisiry's OM vide
F.No. 22-65/201 7-IATIT dated 1st May 2018, as applicable, regarding Corporate Environment
Responsibility.

The company shall have n well Toid dewn environmental policy duly approve by the Board of
Directors. The environmental policy should prescribe for standard operating procedures to have
proper checks and balances and to bring into focus any infringements /deviation/violation of
the environmental / forest /wildli fe norms / conditions. The company shall have defined system
of reporting infringements / deviation/ violation of the environmental/ forest / wildlife norms |
conditions and / or shareholders / stake holders. The copy of the board resolution in this regard
shall be submitted to the MoBF&CC as a part of six-monthly report,

A separate Environmental Cell both at the project and company head quarter lev el, with
qualified personncl shall be set up under the control of senior Executive , who will directly to
the head of the organization,

Action plan for implementing EMP and covironmental conditions along with responsibility
matrix of the company shall be prepared and shall be duly approved by competent authority.

« ﬂ*?ﬂm funds earmarked for environmental protection measures shall be kept in separate
- T ageo

‘n,g: to be diverted for any other purpose. Yenr wise progress of implementation of
action plan shall be reported to the Ministry/Regional Office along with the Six Monthly
\ "'I

k! . J.

-y F
! F
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Complinncs Report,
Self environmental podit shall be conducted annually. Every three years third porty
environmental audit shall be carried out.

Miscellancomny:
The project proponent shall make pubhc the environmental clearance grunted for their project

along with the environmental conditions and safeguards at their cost by prominently adventising
it at least in two local newspapers of the District or State, of which one shall be in the vernscular
language within seven days and in addition this shall also be displayed in the project proponent’s
website permanently,

The copies of the enviFgnmenial clearance shafl be submitied by the project proponents o the
Heads of local bodies, Panchayats and Municipal Bedies in addition to the relevant offices of
the Governmont who in turn has to display the same for 30 days from the date of receipt.

The project proponent shall upload the status of compliance of the stipulated covironmient
clearance conditions, including results of monitored data on their website and update the same
on half-yearly basis.

The project proponent shall monitor the eriteria pollutants level namely; PM10, SO2, NOx
(embient levels as well as stack emissions) or critical sectoral parameters, indicated for the
projects and display the same ot a convenient location for disclosure to the public and put on
the website of the company.

The project proponent shall submit six-monthly reports on the status of the compliance of the
stipulated environmental conditions on the website of the ministry of Environment, Forest
and Climate Change ot environment clearance portal.

The project proponent shall submit the ¢nvironmental statement for each financial year in
Form-V to the concerned State Pollution Control Board as prescribed under the Environmemt
(Protection) Rules, 1986, as amended subsequently and put on the website of the company,

The project proponent shall inform the Regional Office as well as the Ministry, the date of
financial closure and final approval of the project by the concerned authorities, commencing the
tand development work and start of production operation by the project.

The project authoritics must strictly adhere to the stipulations made by the State Pollution
Control Board and the State Government.

The project proponent shall abide by all the commitments and recommendations made in the
EIA/EMP report, commitment made during Public Hearing and also that during their
presentation to the Expert Appraisal Committee.

No further expansion or modifications in the plant shall be carried out without prior approval of
the Ministry of Environment, Forests and Climate Change (MoEF&CC).

Concealing factual dats or submission of false /fabricated dala may result in revocation of this
cavironmental clearance and attract action under the provisions of Environment (Protection)
Act, 1986,

The Minlstry may revoke or suspend the clearance, if implementation of any of the above
vonditions is not satisfactory.

The Ministry reserves the right to stipulate additional conditions if found necessary.

The Company in & time bound manner shall implement these conditions.

The Regional Office of this Ministry shall monitor compliance of the stipulmed conditions. The
project authoritics should extend full cooperation to the officer (8) of the Regional Office by
furmishing the requisite data / information/'monitoring reports.

The above conditions shall be enforced, inter-alia under the provisions of the Water (Prevention

3\ h(ﬁonjml of Pallution) Act, 1974, the Air (Prevention & Control of Pallution) Act 1981, the

I‘.mim&mm (Protection) Act, 1986, Hazardous and Other Wastes (Management and

-._I Page 22 of 33

247



1793

Minates of 483" SEAC Meeting Dated 07/08/2020

Transboundary Movement) Rules, 2016 and the Public Liability Insurance Act, 1991 along with
their amendments and Rules and any other orders passed by the Hon'ble Supreme Court of Indin
! High Courts and any other Court of Law relating to the subject matter,

Any appeal against this EC shall lic with the National Green Tribunal, if preferred, within o
periodd of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010,

I

A presentation was made by the project proponent along with their consuliant M/s Environmental

Rescirch and Analysis. The proponent, through the
the comntitee that -

documents submitted and the presentation made informed

I, The eovironmental clearnnce is sought for Stone (Khandas, Gitti & Boulder) Mining at Gata No.-332,
Khanda No.- 02 Village-Barokhor Khurd, Tehsil-Naruini, District-Banda., (Leased Area-1.61 ha.).

2, The terms of reference in the matter were issued by SEIAA, UP, vide letter no.
A31/Paryn/SEAC/MM9E32019 duted 27/11/2019,

3. The public hearing was organized on 28/02/2020. Final EIA report submitted by the project

proponent on 17062020,

4. Salient features of the project as submitied by the project propoaent:

248

1. Oneline proposal No, SLAJUP/MIN/AO64 12015
2. File No, allotted by SEIAA, UP A0R3Y
3. Mame of Proponent M/S Dubn Enterprises
' i r Wio-Shri Sunil Singh
4. Full eorrespandence address of proponent and mobile | R/O- Village-Nonia Muhal Chhabi Talab, District- Banda
o, {LLP), Pin Code-2 10001
| 5. Mnme of Praject Building Stone, Khanda Gitti & Boulder Mining Project
(6, Proje Project loeation (PlouKhesra/Cam Ma,) Gain No. 332(Khand Mo.-02)
7. Mpme of River A
8. Name of Village Barokhar Khsrd
9. Tebsil Naraini
10 Districa Bunda (UT)

11. Name of Minor Mineral

Bullding Stone, Khanda, Gitti & Boulder Mining Project

161 ha.

1. Sanctioned Lease Arca (in Ha)

13, Mincablc Ares (in Ha ) 1.61 ha,
14, Zere level mEL NA
15, Max. & Min mrl within lexse arca Maximum mRL 190,728 mRL Minimsm mRL 157.10 mRL
16, Pillar Coordinstes (Verified by DMO) Pillar Latitude Longiude
A 25°1944.2°N RO'I2IAE
B 25°19'43,1T°N $0°223%6.51°E
c 25°19'39, 14°N B0P203385°E |
D 25U I9R RSN 80°2234,1TE
E 25°19"36.74"N 80°22'33.02°E
F 25°1938.41°N §0°2330.95°F
G 25%19°40.02°N B072232.06"E
H 25°19°40.67°N 80°2231.37°E
17, (Geolojueal Reserves 568332 m’
AR, Toml Reserves in LOL 16100 mr per wear
Mwuw (in_five year) §0500 m’
¢ = 3D, Propesed 16100 m per year
Page 23 of 33
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[ 21. Sanctinned Period of Ming lcase 20 Year
| 22, Production of minefday | 53,67 1 iday

3. Method of Mining

Open cast, MHII-II'L Semi-mechanived

4. No. of working days 300

15. Working hours/day £ howrsiday

2. Mo, OfF workers i 27

27. No. Of velusles movermnent/day | 4-5 Vehicles movement/day .
28 Type of Land Highly Undulated Stony Scrsh.

29. Ultimate Denth of Mining 6 m

0. Mesres metnlled road from site

MRD:118 | 23km towards Fast Direction

31, Wanr Reqiurement

PURFUSE REQUIREMENT (KLD)
Drinking water 037 KLD
Suppression af dust 720 KLD
Plantation .10 KLD

Cthers (il any) -

Tatal 7,73 KLD ( Approx, 8.0 KLD)

32, Momne of QCI Aceredited Congulamt with QCT No

Ervvirommentnl Research and Analysis, Locknow (U.P.)

And period of validily. Certificate No. NABET/EIA/I 61971A0019 and valid up 1o
2092020
33, Any litigsion peesding against the project or land in - | No
any court
34, Details of 500 m Cluster Map & certificate issued by | Letter No. 100% Khanij -30 dated | 50672019
Offices
35. Details of Lease Area in approved DSR W& U3 TS 1374/Khanij-30. ST
me Sr. No- 6
3. Proposed CER cost 1,56,000 (2.6 % of the total Project cost) |
37. Proposed EMP cost! Total Project cost Total Project cost -60,00,000
3R, Length and breadth of Haul Raond 600 m length and 6 m width
| 39. No. of 160
3. The mining would be restricted to unsaturated zone only above the phreatic water table and will not

imterseet the ground water tble at any paint of time.

EIA Notilication 140002006,

This praject does ol attract any of the general conditions applicable on mining projects specified in

The mining operation will not be carried out in safety zone of any bridge or embankment or in eco-

fragile zone such as habital of any wild fauna.

There is no litigation pending in any court regarding this project,
The project propesal falls under category--1(a) of E1A Notification, 2006 (as amended).

The committee discussed the matter and recommended grant of environmental clearance for the
project proposal along with general and specific conditions as annexed at annexure-1 to these minutes,

A presestation was made by the project proponent along with their consultant M/s Environmental
mmﬁmmmmmwmmmnmmmmmmmmmmm

The envifenmental clearance is sought for Stone (Khandas, Gitti & Boulder) Mining ot Gata No.-
:HSE ,K*nﬂa No.- 03, Village-Jarar, Tehsil-Naraini, District-Banda, U,P., (Leased Area -2.0 ha),

Page 24 of 33
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2. The wrms of reference in the matter were issued by SEIAA, UP. wide lctter no,
420/ Parya/SEACS 00072019 dated 2771 172019,
3. The public hearing was orgamized on 2800272020, Final EIA report submitted by the project
proponent on 23062020,
4, Salient featurés of the project as submitied by the project proponent:
L. Omeline proposal No. SIMIHMMMW
2. File No. IWWSEM&_.UP
1 H-mmi‘ gtﬂ-rauwu-;mnqmﬁ
4 Full comuspondence address of propopent and RO Mubablps K bunti Chayrabs, Aliganj, City & District.
mobile no, Banda (U.P)
5. Maone of Progect Buiding S
6. Project mum{rh#xhnmNn Clutn Mo, zdsum-m Hu.-n‘.'.]
7. Nome of River NA
. Nome of Village Jasar
| 9. Tehsil Naraini
| 10. Distriet Banda (U.F)
11, Name of Minor Mineral Building Stone, Khanda, Gitti &Boulder Mining Project
12, Lense Area (in Ha,) 2.0 hn.
3. Mipeable Area (in Ha.) 2.0 ha.
4, Zero level mRL = NA
15. Max. & Min_wrl within lease area MmmﬂLl!ﬂWnﬂLMhllmmmll.lﬂ 10 mRL
16. Piillar Coordinates (Verified by DMO) I’Hh I..nllnde Longitude
A 25° 18' S605°N | B0°21' 3159°E
B 25" 18" 5512 N #0°2]1' 3898 E
C 25" 18" SER6"N | 80°21'4628"E
D A1V 148" N $0°21"44,13"E
E 25* (B SESETN | BO"2I'386TTE
F 25° 18" S721"N | 80°21' 920" E
17. Total icel Reverves 453668 5’
1§. Total Mineable Reserves in LOI M_
| 19. Total Propesed Production (in_five year) 100000 m
20, P wmm 20000 m’ par year
1]. Sanctioned Peried of Mine lease 20 Year
42. Production of mineiday ﬂiﬁ?m day
23, Method of Mining meml,!.[ml, semi mechanized
24. Mo. of dmyy
35, '-l'%g‘ hours'day s hemﬁduy
26, No. OF workess 28
27. Hn.ﬂl'u?ﬂuhmrmmm 5.6 Vehicles movement/day
28. Type of Land Hﬂgﬁﬂﬁlﬂmm
29. mﬂmeMﬂMmg
30, Mesvest metalled rond from site HIDH 1IB abowt 3.01 km towsrds Enst  directioa from the
roject site
1. Water Requirement PURPOSE REQUIREMENT (KLD)
Drinking water 0.38 KLD
| Suppression of_dust 7.20 KLD
Planisiion 0.80 KLD
Others (if any) .
Total _ 8 38 KLD ( Approx. 3.5 KLD)
2 1 Aceredited Consultam with QCI No Environmental Rescarch and Lucknow (U.P.)
l,-'" wnlid ity. Cenificate No. NABETVELA/L6 19TADDTY and valid up o
F o ™ 2092020
3 liti the project or land in | No
\ it
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Aoy court
34, Details of S00 m Clisster Map & certificale msued | Lefter No. 1019/ Khanij -30 datod 150672019
by Mining Officer
35. Details of Lense Aea in spproved DR mw
No.l, Sk No.- |2
6. Proposed CER cost 183,600 (3% of the muthim cost]
37. Propesed HMP cost/ Total Project cost Total Project cost -61.20,000
38, Lenpth and breadth of Haul Road G600 m lengih and 6 m widih
| 39, Mo, of Trees 10 be Planles 100

5. The mining would be restricted to unsaturaied gone only above the phreatic water table and will not
intersoct the ground water table at any pomt of tims,

0. Thes project does not aftmet any of the general conditions applicable on mining projects specified in
E1A Notification 14092006,

7. The mining operation will not be carried out in safety zone of any bridge or embankment or in eco-
fragile zome such as habitat of any wild fauna.

& There is no litigntion pending in any court regarding this project.

9. The project proposal falls under categery-1(a) of EIA Notification, 2006 (as amended),

The committee discussed the matter and recommended grant of environmental clearance for the
project proposal along with general and specific conditions as annexed at annexure-1 to these minutes.

al No. SIA/UP/MIN/41427/2019
A presentation was made by the project proponent along with their consultamt M/s Environmental
Research and Annlysis, The proponent, through the documents submitted and the presentation tnade informed

the commitiee that:-
I. The environmental clearance is sought for Stone (Khandas, Gitti & Boulder) Mining at Gata No.-

2450, Khanda No.- 05, Village-Jarar, Tehsil-Naraini, District-Banda, U.P., (Leased Area -2.0 ha.).

Z. The temms of reference in the matter were dssued by SEIAA, UP. vide letter no.
A2 1/ Paryw/SEAC/S001/2019 dated 27/1 1/2019.

3. The public hearing was organized on 28/02/2020, Final EIA report submitted by the project
proponent em 230672020,

4. Salient features of the project as submitted by the project proponent:

I, On-line proposal No, SIAUPMINA 142772019

Z, _File No. allotied by SEIAA, UP S001

3. Name of Propancnt Shei Mumtaj Ali $/0-Late Shei Farzand All

4. Full correspondence address of proponent and | RAO-Muhalla-Khunts Chauraha, Aliganj, City & District-Banda
mobile oo, (L.F)

. Mame of Projeat Building Stome, Khanda, Giti & Roulder Mining Project
Project lacation (Plot/Khasra/Gata No.) Gatn No. 2450 (Khand No.-D5)

Jarar

Masraink

Banda (UP)

:ﬁl::q Stone, Khanda, Gisti & Boulder Mining Project
Q

2.0 ha.

NA

P
6.
7. Mamo of River
8
5
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252

15, Max, & Min il within lease arca

Muximum mRL 190.95 mRL Minimum mRL 163,90 mitL

16. Pillnr Coondinntes (Verificd by DAEO) Pillar Latijude Longinde
A 157 |18’ S5.26°N $0°21° 39.03°E
4] 25° 18" S3IAHTN | B0°21 42247 E
C 25° 18" S5.HS"N | B0°2]1'48.05"E
D 257 18" SBA4"N | B0°21"4632"E
| 17. Totnl Geologicnl Feserves 397655 L
18. Totnl Minoahlo Reserves in LOI 20000 m per year
19. Total Proposed Production (in_five year) 100000 m’
20, Froduct 20000 o7 per year
21, Smnctioned Period of Mine lease 20 Year
22, Production of mine/day l 66T m day
| 25, Method of Mining Open cast, ant, Semi- mechanized
| 28, No. of iy idarys 00
25, Waorking hoursiday 8 hours/day
| 26, No. Of workers 28
| 27, No, Of vehicles movement/day 5+ Vehicles movement/day
28. Type of Lond Highly Undulated Stany Scrub.
|_29. Uhimate Depth of Mining 6m
30, Nearest mesalled rond fram site MDR 118 sbout .01 km towards East direction from the project
m.
31, Water Requirement PURPOSE REQUIREMENT (KLD)
Drinking water 038 XLD
| Ssippression of dust 7.20 KLD
Plontation 080 KLD
Others (if any) . .
Tol B8 KLD ( Approx. 8.5 KLD)
32. Mame of QCT Acoredited Consuliunt with QCI | Environmental Resenrch and Analysis, Lucknow (LLP.)

Neo. nnd period of validity. Certificate No. NABET/ELA/I 61WIA0O 19 and valid up o
2052020
33 Any litigntion pending against the project or Mo
land fn amy court
34. Details of 300 m Cluster Map & centificate Lémer No.1020¢ Khani] -30 dated 1 5/0672019
issued by Mining Officer

35. Details of Leass Area in approved DSR

R AT |374/Khanij-30, A1)
: 1082019 , Page No.1, St. No.- 14

36 Proputed CER coxl 166,500 (2.5 % total Project cost)
J7. Proposed EMF cost! Tolal Projest oosi Total Project cost -&6,64 000
38. Lwhlndlluﬁufl'la_nl_ﬂmd jﬂ{lmtm_ghuﬂﬁmm

project pri

39, No. of Trees 10 be Pianted 100

5. The mining would be restricted to unsaturated zone only above the phmnuc water table and will not

intersect the ground water table at any point of time,

6. This project does not attract any of the general conditions applicable on mining projects specified in

EIA Notification 14/09/2006,

T. The mining operation will not be carmied out in safety zone of any bridge or embankment or in eco-

fragile zone such as habital of any wild faona,

8. There is no litigntion pending in any court regarding this project.
9. The project proposal falls under catcgory—1(a) of EIA Naotification, 2006 (as amended).

.y

~T mittee discassed the matter and recommended grant of environmental clearance for the

ol alang with general and specific conditions as annexed at annexire-1 to these minutes.
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RESOLUTION AGAINST AGENDA NO-10
The project proponent did not appear. The committes discussed and deliberated that project file should

be closed and be opened only afier request from the projeet propanent. The file shall not be treated as pending at
SEAC. The matter will be discussed enly after submission of online request on prescribed online portal,

The project proponent did Aot appear. The commitiee discussed and deliberated that project file should
be closed and be opened only after request from the project proponent, The file shall not be treated as pending at
SEAC. The matter will be discussed only afier submission of online request on prescribed online portal,

sumar Lyupta, Arvea -2 306 ha, File No. 4892/Proposal Ne /L) [HOP S
The eommitiee noted that the terms of reference (TOR) for the above proposal was issued by SEIAA,
U.P. vide letier no. S52/parya/SEAC/ME92/2019 dated 2000172020, The project proponent through letter dated
04082020 informed that due to some typographical crror in the TOR letter dated 20001/2020, the salient
features of the project under point ne. 2 mentioned in file no. 5111 instead of file no 4892. The project
proponent requested (o mpke the carrection in terme of reference (TOR) letter dated 200012020 and issue the
correctedamended TOR letter.
The committee went through the file and found that the project details mentioned in TOR dated
20/01/2020 was wrongly but inadvertently put in the same, The committee discussed the matter and directed to
replace the cantents mentioned in point no. 2 of the TOR letter dated 20001/2020 is as follows:

2. Salient features of the project as submitted by the project proponent;

. Om-line proposal Mo. SIALUIPMINGIG9T32019
2, _File Mo, allotied by SELAA, UP 459
3, Mama of Propanen Shei Sanjny Kumar Cupta
#. Full correspondence nddress of proponent and Prop. Shi Sanjay Kumar Guptn S/0 Shei Govind Prasad Gupta Ro
mokile no, 11, Vi ra Nagar, Kanpur Road , Tehsil & District- Thansi, UP
5. Name of Project Terms of fer Building Stone (Khands, Gitli, Boulder)

Mining, ot Gata NoJ/Arji No. Plot no. - 643, khand No. |7, Atea
2306 ha (5.698 Acres) mt Village — Goramachhiya, Tehsil &
District- Ihansi, Unar Pradesh Shii Sanjay Kumar

fi. _Project location (MlotKhasrn/Gata No.) 643 khand No, 17

7, _Name of Village Giotamachhiva

8. Tehsil Jhansi

8. District Thansi_

10. Name of Miner Mimeral Khund, Ginty/Boulders (Building stone)™

2,306 ba.

The highest level is 239.20 miL

& “Min mRL within lease ares
iy Cald N the lowest level is 228 10 mRL
b EF3 Pillar mw:ﬁu { Werified by DMO) Pillar No N E
N A 5" 0.8 78" 40,145°
) 1] 25" 37.948° 78" 40.406°
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C 25° 27931 7:: 40479
D 25°27.914" 78 40,505
E 25%21.88S" 78 40.507°
14, Tolal Geglogical Heserves 928355 m
15, Toml Mincable Reserves 301194 m'
16, Townl Proposed Production 115,300 0t (S Y ear)
17, Proposed Production/vear 23060 m’
18 _Sanctioned Period of Mine lease 20 years
19, Feoduction of mmeday TTm
| 20. Method of Mining Opencas semi. mechanierd -
21. No. of working days 300
22 Working hoursidsy 8 by
23, No. of workery 20
24, No. of vehicles movement/day 10
25, Type of Lard GovtMNon Forest Land
26, Depth of Mining 12 m
|27, Mearest metalled rond from sile 0.540 Em
28, Water Requiremen! | PURPOSE REQUIREMENT (KLD)

| Drinking _____1 0.20KLD @ 10 Iped
Suppression of dust 6IKLD @10 L for | sqm (2 time aday) |

| Plantation 0.241 KLD @ 5 livplant (241)
Tolal 6541 KLD
29. Name of QCI Aceredited Consultant with Paramarsh (Servicing Environment and Development)
QC1 Mo, perind of validity. 118, 01 May 2021
30. Any litigation pending sgninst the project or | No

lored {m vy et P —
31, Details of 300 m Cluster Map & certificate Letter No-28730-MMCA2018-19) dmred 21.05.2019
verified by Mining Officer

J1. Details of Lease Area in approved DSR Page No- 3 Toble No- 27
33. Proposed CER cost Project cost ~62.5 lace/anrum
. CER - 1,25 laes [29% af Total Cost)
34, Proposed EMP cost Capital Cost- 2,41,000
Recurring cost- $,76,00
135 Length and bresdth of Haul Road 0540 kit and Gm
36, No.of troes to be planted M

Hest all the other contents mentioned in terme of reference (TOR) letter no. 352 parvaSEAC/4892/2019
dated 20/01/2020 shall remain unchanged.

(Dr. Virendra Misra) (Dr. Pramod Kumar Mishra)  (Dr, Ranjeet Kumar Dalela)

Member Member Member
(Shri Meraj Uddin) (D, Ajoy Mandal) (Shri Rajiv kumar)
—— Member Member Member
JLA .’1.'. }::‘\\
" (®riSarita Sinha) (Prof. S.K. Upadhyay,) (Dr. (Prof.) S. N. Singh)
4'/. e Member Member Chairman
bis / Page 29 of 33
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This environmental clearance is subject 10 allotment of mining lease in favour of project proponent by
Destrict Administration/Mining Depaniment.

Forest clearance shall be taken by the proponent as necessary under Law,

Any addition of the mining area, change of Khasra numbers, enhancement of capacity, change in mining
technology, modemization and scope of working shall again required prior environmental clearance as per
EIA notification, 2006.

No change in the calendar plan including excavation, quanturm of mineral sned waste shall be made.

Mining will be carried out as per the approved mining plan. In case of any vielation of mining plan, the
Environmental Clearnnce given by SEIAA will stand cancelled.

Four ambient air quality monitoring siations shall be esiablished in the core zone as well as in the bufTer
zone for RSPM, SPM, SOy, NO, menitoring. Location of the stations should be decided based on the
meteorological data, topographical features and environmentally and ecologically sensitive targets and
frequency of monitoring should be undertaken in consultation with the State Pollution Control Board. The
monitored datn for criteria pollutants shall be regularly up loaded on the company's website and also
displayed a1 website.

Data on ambient air quakity (RPM, SPM, 50, NO,) should be regularly submitted to the Regional
office, MoEF, Gol, Lucknow and the State Pollution Control Board [ Central Pollution Control
Beard ence in six months;

Ambient air quality st the boundary of the mine premises shall confinm to the norms prescribed in MoEF
notifieation no. GER/B26(E) di. 16.11.09,

Fugitive dust cmissions from pll the sources shall be controlled regularly. Water spraying
arrangement on haul roads, loading and unloading and at transfer points shall be provided and properdy
maintained.

Measures shall be taken for control of noise levels below 85 dBA in the work environment.
Waorkers engaged in operntions of HEMM, ctc. shall be pravided with ear plugs / muffs and health records
of the workers shall be maintained.

Industrial waste witer (workshop and waste water from the ming) should be properly collected, treated so
as to conform to the standards preseribed under GSR 422 (E) doted | 9th May, 1993 and 315t December,
1993 or as amended from time to time. Ol and grease trap shall be installed before discharge of workshop
effluents.

Personnel working in arcas shall be provided with protective respirtory devices like mask and they
shall also be imparted adequate training and information on safety and health aspects.

Speeial measures shall be adopted to prevent the nearby seitlements from the impacts of mining
netivities,

The transportation of the materials shall be limited to day hours time only.

Provision shall be made for the housing the labourers within the site with all necessary
infrastructure and facilitics such as fuel for cooking, mobile toilets, safe drinking water, medical health

. eare, eriche ete. The housing may be in the form of temporary structures 1o be removed after the
‘i completion of the project.

A sepapate Bavironmental Management Cell with suitable qualified personnel shall be set-up under the

“control F a Senior Exceutive, who will report directly to the Head of the Organization.

1
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Minutes of 483° SEAC Mesting Dated 07/08/2020

The Project Propanent shall inform to the Regionnl Office, MoEF, Uol, Lucknow and St
Pollution Control Beard regarding date of financial closurcs and final approval of the project by the
concerned avthorities and the date of stan of land development work.

The funds enrmarked  for emvirommeninl  protection measures  shall be kept in seperaie account and
shall mot be diverted for other purpose. Year wise expenditure shall be reported o the MoEF, Gel,
Locknow and State Pollution Contral Board

The Regional Office, MoEF, Gol, Lucknow and State Pollution Control Board shall monilor complinnce
of the stipulated conditions. A complete set a documents including Environment Impact Assessment
Report, Environmental Management Plan, Public hearing and other decuments information should be
piven to Regionnl Office of the MoEF, Gal, Lucknow and Stnte Pollution Control Boird

A copy of the environmental clearance shall be submitted by the Project Proponent to the Heads of the
Local Bodies, Panchiyat and Municipal Bodies as applicable in the matter,

The Projoct Proponemt shall sdvertisc st least in two locsl newspapers widely circulated, one of
which shall be in the vernacular language of the locality concerned, within 7 days of the issue of the
clearange lotter informing that the project has been scoorded cnvironmental clearmnce and a copy of the
clearance letter is avallable with the State Level Environment Impact Assessment Authority (SEIAA).

The Project Proponent has to submit half yearly compliance report of the stipulated prior environmental
clearance terms and conditions in hard and soft copy 1o the SEIAAUP. on Ist June and Ist
December of each culendor year.

The SEIAA may alter/madify the above conditions or stipulate any further condition in the interest of
environment protection.

Concealing foctual data or submission of falsc/fabricated data and failure to comply with any of the
conditions mentioned above may result in withdrawal of this clearsnce and attract action under the
provisions of Environment (Protection) Act, 1986.

B. Specific Conditions:

TR

=

At the time of operation, project proponent will comply with all the guidelines issued by Government of
India/State Govi/District Administration related to Covid-19,

Thiz environmental clearance does not create or verify any claim of applicamt on the proposed
site/nctivity.

This environmental clearance shall be subject to valid lease in favour of project proponent for the
proposed mining proposals. [n case, the project proponent does not have o valid lease, this environmental
clearance shall automatically become null and woid

The Environmental clearance will be co-terminus with the mining lease period,

Explosive cannat be stored om the site,

A comprehensive LA including mining arcas within 15 K.M. 1o assess impact of the mining activity on
the surrounding area shall be undertaken and report submitted to this Authority within one year,

No twe pits shall be simultoneously worked ie. before the first is exhausted and reclamation work
completed, no mineral bearing area shall be worked,

After exhausting the first mine pit and before starting mining operations in the next pit, reclamation and
plantation works in the exhausted pit shall be completed 5o as to ensure that reclamation, forest cover and
vegetation ane visible during the first year of mining aperations in the next pit. This process will follow
till the last pit is exbausied. Adequate rehabilitation of mined pit shall be completed before any new are
bearing area is worked for expansion.

quate bulfer zone shall be maintained betwoen two consecutive mineral bearing deposits.

\ rinkling of water on haul roads to control dust will be ensured by the project propenent,
I«

belt development shall be carried out considering CPCB guidelines including selection of plamt
and in consultation with the local DFO [/ Agniculture Department. Herbs and shrubs shall also
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form a part of afforestation programme besides tree plantation. The company shall involve local people
for plantation programme, Details of year wise afforestation programme including rehabilitation of mined
oiat aren shall be submitied to the Regional Office, MoEF&CC, Gol, Lucknow every year,
Blast wibrations shuly shall be conducted and a pbservation report submitted 1o the Regional office,
MoE&CC, Gol, Lucknow and UPPCB within six months. The report shall nlso include measures (or
prevention of blasting nsxocinted impact on nearby houses and agricultaral fields.
Controlled blasting vechnigues with sequential blasting shall be adopted. The blasting shall be carmied out
in the day time only,
Apprepriate areangement for shelter and donking water for the miming workérs has to be ensured at the
mining site.
Mainenance of village roads wsed for transportation of minerals are to be done by the company
regularly at iis own expenses. The roads shall be black topped.
Rain water harvesting shall be undertaken to recharge the ground water source.
Status of implementation shall be submitted to the Regional Office, MoEF&CC, Gol, Lucknow and
UP Pallution Control Board withan six months and thereafler every year from the next consequent year,
Measures for provention and control of soil erosion and management of silt shall be undertaken.
Protection of dumps against crosion shall be camied out with geo textile matting or other suitable material,
and thick plantations of native trees and shrubs shall be carried out ot the dump slopes. Dumps shall be
protected by rezaining walls.
Trenches / garfind drains shall be constructed at foot of dumps and coco filters installed at regular
intervals to arrest silt from being carried (o water bodies. Adequate number of Check Dams and
Gully Plugs shall be construsted across seasonal/perennial nallahs, if any flowing through the ML area
and silts amrested. De- silting at regular intervals shall be carried out.
Garland drain of approprinte size, grdient and length shall be constructed for both mine pit and for waste
dump and sump capacity shall be designed keeping 50% safety margin over and above peak sudden
rainfoll (based on 50 years data) and maximum discharge in the area adjoining the mine site, Sump
capacity shall wlso provide adequate retention period to allow proper settling of silt material
Sedimentation pits shall be constructed ot the comers of the garland dmins and de- silted at regular
intervals,
Ground and surfice water, if any in and near the core zone (within 5.0 km of the lease) shall be regularly
monitored for contamination and depletion due to mining activity and records maintained. The
monitoring data shall be submiited to the Regional Office, MoEF, Gol, Lucknow and U.P, Pollution
Control Board regularly. Further, monitoring points shall be located between the mine and drainage in
the direction of flow of ground water ghall be set up and records maintained.
Fugitive dust geseration shall be controlled. Fugitive dust emission shall be regularly monitored at
locations of nearcst human habitation (including schools and other public amenities located nearest to
sources of dust gencration as applicable) and recosds submitted 1o the Regional Office, MoEF&CC, Gol,
Lucknosw and UP. Pollution Control Board ly.
Baseline data for ambient air quality shall be generated and maintained and RSPM level in ambient air in
the tiearly human habatation {willages) shall also be monitored along with other parameters.
Corporate Environmental Respongibility (CER) shall be by the project proponent and the details of the
various heads of expenditure to be submitted as per the guidelines provided in the recent CER notification
No, 2265201 T-LATIT dated 01/05/2018. Work to be executed with installation of five hand pumps for
drinking water, solar light in villages of streets, construction of two numbers of toilets at the primary
school with name displayed and address and details of beneficiary and gram pradhan along with phone
number, photographs should be submitted 1o Directorate as well as to the Distnct magistrate / Chicf
lupmml officers,

fi ion of minerals shall be done by covering the trucks with tarpaulin or other suitable

1sm 50 that no spillage of mineral/dust 1akes place.
Qecup Iﬂﬂ”ﬂﬂﬂl and safety measures for the workers including identification of work related health
hazards, training on malaria eradication, HIV, and health effects on exposure to mineral dust ete. shall be
' Pcri-udit'nmitmhtg for expesure to respirable mineral dust on the workers shall be
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conducted pnd records mainmined including heslth records of the workers. Awareness programme for
workers on impeet of mining on their health and precautionary measures like use of personal equipments
elc. shall be carried out periodically. Review of impact of various health measures shall be conducted
folloveed by follow up action wherever required.

The prajeet proponent will ensure for providing employment to local people as per requirement, necessary
protection measures around the mine pit and waste dump and garkand deain around the mine pit and waste

dump,

Top soil / solid waste shall be stacked properly with proper slope and adequate safeguards and shall be
utilized for bmckfilling (wherever applicable) for reciamation and rehabilitation of mined out aren. Top
ol shall be separately stacked for utilization later for reclamation and shall not be stacked along with
over burden.

Over Burden (OB) shiall be stacked st earmarked dump site(s) only and shall not be kept sctive for long
period. The maximum height of the dump shall not exceed 20 m, each stage shall prefernbly be of
maximum 10 m and overall slope of the dump shall not exceed 35°, The OB dump shall be backfilled.
The OB dumps shall e scientifically vegetated with suitable native speeies (o prevent erosion and surfice
run off.

Moenitoring and management of rchabilitated areas shall continue until the vegetation becomes selfl
sustaining. Compliance status shall be submitted to the Regional Office, Ministry of Environment &
Forests, Gol, Lucknow and U.P. Pollution Control Board on six monthly busis.

Slope of the mining bench and ultimate pit limit shall be as per the mining scheme approved by Indian
Bureau of Mines,

Permission for abstraction of ground water shall be taken from Central Ground Water Board. Regular
monitoring of ground and surface water sources for level and quality shall be carried out by establishing
a network of eustng wells and constrecting new piczometers during  the mining operation. The
mopitoring  shall be carried out four times in o year ie, pre-monsoon (April-May), monsoon (August),
post-monsoon (November) and winter (January) and the data thus collected shall be regularly semt 1o
MoEF&CC, Central Ground Water Authority and Regional Director, Central Ground Water Board.
The waste water from the mine shall be treated to conform to the prescribed standards before
dischagging in 1o the natwral stream.  The discharged water from the Tailing Dam, if any shall be
regularly monitored ond report submitted to the Regional Office, Ministry of Environment & Forests,
Gel, Lucknow, Central Pollution Control Board and the State Pollution Control Board,

Hydro geological study of the area shall be reviewed by the project proponent annually. In case
adverse effect on ground water quality and quantity is observed mining shall be stopped and resumed
only afior mitigating steps 1o contain any adverse impact on ground water is implemented,

Vehicular emissions shall be kept under contral and regularly monitored. Vehicles used for
trapsportation of mincrals and others shall have walid permissions as prescribed under Central
Motor Vehicle Rules, 1989 and its amendments. The vehicles transporting minerals shall be covered
with a tarpaulin or other suitable enclosures so that no dust particles / fine matters escape during the
course of transportation. No overloading of minerals for transponation shall be committed. The trucks
transporting minerals shall not pass through wild life sanctuary, if any in the study area,

Prior permission from the Competent Authority shall be obtained for extraction of ground water, if any.

A final mine closure plan, slong with details of Corpus Fund, shall be submitted 1o the Regional office,
Mintsiry of Environment & Forests, Gol, Lucknow and U.P. Pollution Control Board 5 years in advance
of final mine closure for approval.

Project Proponem shall explore the possibility of using soler energy where ever possible.
Commitment towards CER has to be followed strictly.

= -—*m <Regular health check-up record of the mine wnrhu has to be maintained at site in a proper register, It

ILIJ
Al

yld be made available for inspection whenever asked,

Proponent has to strictly follow the direction/guidelines issved by MoEF&CC, CPCB and
Govt. Agencies from time to time.
¥M|ng will be done only afler getting the permission from the Mining Department.
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